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LOK SABHA DEBATES

LOK SABHA

Monday, September, 16,1991/ Bhadra 25,
1913 (Saka)

The Lok Sabha met at Eleven of the Clock
[MR. SPEAKER In the Chair]

[Transiation}
(Interruptions)

SHRI MADAN LAL KHURANA (South
Delhi): Sir, similar to the incident that oc-
curred outside the house of hon. Shri Ad-
vani, some shots were fired outside the
house of the Chief Justice two days ago.

(Interruptions)

My contention is that the person who
fired the shots was drunk...(Interruptions)

SHRI ATAL BIHARI VAJPAYEE
(Lucknow): Sir, please allowthe members to
speak one at a time.

MR. SPEAKER: | shall allow everyone
to speak by turn and | shall start with the back

benches.
(Interryptions)

MR. SPEAKER: Please sit down.
Whatever you have said will not go on rec-
ord. | shall invite you to speak later.

(interruptions)

Please sit down. Don't compel me to
say anything more. | shall call the Members
one by one.

[English}
| will come to you

[Transtation)
: {interruptions)

SHRI RAM NARAIN BERWA (Tonk):
Sir, | would |i- - to draw your attention to-
wards Tonk district. Despite being abundan:
in national resources, this district is counte~
among the industrially backward distric:.
Step can be taken for the development of
this region. (Interruptions) Due to the negli-
gible number of large and medium scale
industries, the per capital income in the
region is very low and majority of the popu-
lation of facing poverty and unemployment.
In such a situation the development of ancil-
lary and smallindustries is also not possible.
At present, artisans and craftsmen of the
carpet and ‘beedi’ industry are earning their
livelihood through middlemen. Due to the
closure of the Rajasthan State Tennery,.
Tonk, artisans and craftsmen of the carpet
and leather Industry dependent on the for-
mer are facing acute hardship.

Therefore, | request for the setting up of
agrowth centre in Tonk district so that local
entrepreneurs get special benefits and in-
dustrial development can take place in the
district.

SHRIRAM SAGAR (Barabanki): iwould
like to draw attention towards an important
matter. Sir, recently in this House, amember
of our party Shri Uday Pratap Singh raised
an Issue regarding security provided to Shri
Mulayam Singh Yadav. The hor. Home
Minister had given an assurance that the
National Security Guards provided to Shri
Mulayam Singh Yadav would not be with-
drawn. But today’s newspapers report that
the Government is with-drawing the National
Security Guards and will take afinal decision
within 15 days.

Sir, by that time this Session will come
to a close and we will not be able to discuss
the matter. We must have a specific state-
ment from the Government on the steps
proposed to be taken to provide security to
political persons.
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Sir, some days back the former Minister
Shri Sharda Prasad Rawat was murdered.
Now the security arrangements for ex-MPs
of the State are being withdrawn and lesser
security is being provided to ex-MLAs. The
Government’s attitude towards U.P. seems
to be vengeful. The Government must clarify
as to what steps it proposes to take for
providing security to Shri Mulayam Singh
Yadav. We need a specific assurance from
the Government. {Interruptions)

We want to know the Government's
reaction.

MR. SPEAKER: You have been given
time to speak. Now please let others also
speak.

SHRI RAM SANGAR: Sir, this matter
was raised earlier also. How shall we know
about the Government's reaction now that
the Session is going to end day after tomor-
row. (Interruptions)

MR. SPEAKER: You have been given a
chance to speak. Now you are not letting
others speak.

SHRI RAM SAGAR: Sir, Shri Uday
Pratap Singh, Shri Chhotey Singh Yadav
and myself are also getting the threatening
letters. (Interruptions)

MR. SPEAKER: You are misusing the

opportunity given to you for speaking. You
should not do this.

(Interruptions)

MR. SPEAKER: Please sit down. Let
others speak. You can discuss this matter
with the Home Minister.

SHR! SYED MASUDAL HOSSAIN
(Murshidabad): Sir, | wantto draw attention
towards the flood situation in West Bengal.
Five district os West Bengal, particularly
Murshidabad, Malda ans West Dinajpur are
in the grip of floods. Nearly 40 lakh people
are affected. The loss to crops is inesti-
mable. Some lives also been lost. Wheat is

required to be distributed as a relief, but the
stocks of wheat are solowWhat it is hamper-
ing the relief operations. Day belore yester-
day a discussion was held with the hon.
Agriculture Minister to request him to take
special steps for the supply of wheat to the
area. The hon. Minister is present here. He
is requested to explain what steps are being
taken. Assistance would be needed for the
reconstruction of houses after the flood
waters have receded.

Sir, maximum problems are being
caused by the soil erosion that is taking
place on the banks of rivers, particularly on
the western side. Most of the erosion has
taken place between Farakka and Jalangiin
Murshidabad while the maximum erosion
has taken place in Aakhiriganj. This is a very
dangerous development. Central assistance
is needed in this situation and | request the
Central Government 1o send a team over
there. -

Sir, some reports have appeared in
newspapers although | am too sure asto the
authenticity of these reports. | have high
regard for the hon. Prime Minister. The
newspaper reports say that Kumari Mamata
Banerjee has gone there with somefundson
behalf of the Prime Minister. if the reports
are true, then this is notthe proper way. The
financial assistance should be directed
through the State Government so that it can
be used judiciously. Such a method would
be more beneficial. (Interruptions)

[English]

it is not aspersion against any Member
or any Minister.

[ Translation]

Sir, Central assistance should be directed
through the State Government. A Central
team should be sent there for an immediate
on-the-spot assessment of the extent of
damage and the type of relief required. Fi-
nancial assistance should be given immedi-
ately for relief and rehabilitation purposes,
for rebuilding and repairing damaged houses
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and sowing of crops etc.
[English]

SHRIBASU DEB ACHARIA (Bankura):
Sir, Food Minister is here. (Interruptions) He
should assure this House that there will not
be any scarcity of food in West Bengal.

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): | will discuss with you. (Interrup-
tions)

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH
AFFAIRES AND SPORTS AND THE DE-
PARTMENT OF WOMEN AND CHILD
DEVELOPMENT ) (KUMARI MAMATA
BANERJEE): Sir, | am the first MP-not as a
Minister but as an MP -, to speak tothe Prime
Minister. 1 told him that in West Bengal, some
districts are totally out off because of fioods.
Many people did not get even food. Due to
scarcity of food, medical assistance and
ather things, the people are suffering like
anything. More than 50 people have died.
When | got the information, | passed it on
immediately to the Prime Minister. Itold him
to kindly give some assistance. Then | met
him. He has given some money for the
victims. But 1 have handed over this money
1o the District Magistrates and not to any
party men. A District Magistrate is a part of
the Government.

| personally went to the district and
handed it over to the District Magistrate so
that people could get it from the District
Magistrate. They should get it immediately.
¥ we hand it over to the Chief Secretary orto
the Chiaf Minister, it will take more time.
Moreover, he is not here. He has gone
abroad. Shouid 1 go abroad to hand it overto
the Chiel Minister? He should have come

bad. (Interryptions)

SHRI NIRMAL KANTI CHATTERJEE
(ODum Dum): We understand the concem of
our energetic Minister from West Bengal.

But she shoukd remember just two things.
This is arequest to her. She is quite right that
she has not behaved in a partisan manner
because she handed it over to the District”

Magistrate.

But the point is that in West Bengal,
there is a panchayati system. And we are
trying to function through such elected rep-
resentatives.

MR. SPEAKER: Mr. Nirmal Kanti Chat-
terjee, youplease allow the backbenchersto
spealk.

{Interruptions)
MR. SPEAKER: You have been speak-

ing in Zero Hour, Question Hour, every-
where. So, it is nol necessary now

{Interruptions)

MR. SPEAKER: This is not just a social
distribution of time. (Interruptions)

MR. SPEAKER: Pease take your seal.
{interruptions)

MR. SPEAKER: When | am standing ,
Mr. Pal, you should sit down.

{Interruptions)

Please sit down now. Mr. Basu Deb
Acharia, you promised to me that you will
allow only one Member.

(interruptions)

MA. SPEAKER: This is not the way.
There are many others who want to speak.

¥ the condition is serious, well, certainly
the Food Minister has said that he would like
o tak to you and he will certainly tak to you.

KumariMamata Banerjee has done well
in giving the money. Probably she remem-
bers hertenure as an MP in the House and,
so , she spoke. k should be welcome also.
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[Translation]

SHRI VISHVESHWAR BHAGAT (Bal-
aghat): Sir, the Malanjkhand Copper Project
is situated in the adivasi areas of Balaghat
district. The Banjar river flows near the proj-
ect area. This river serves the Adivasis living
near the area. The effluent released into the
river by the Malanjkhand Copper Project has
proved fatal for the cattle owned by the
Adivasis. This situation has arisen because
the project has not installed a pollution con-
trol system.

I request that a pollution control system
be installed immediately and compensation
be provided to farmers for losses suffered in
terms fo crops and catile.

SHRI RAM TAHAL CHOUDHARY
(Ranchi): Mr. Speaker, Sir, Chota Nagpur
and Santhal Pargana in Bihar are rich in
minerals like coal, copper, lron, bauxite and
mica. But it is unfortunate that development
works could not be undertaken in the area
and because of this there is lot of resentment
among people. Area of the region is 46 per
cent of the total area of Bihar and population
is around 12 crore. 40 percent of the total
minerals of the country are found in this
region. This region in also rich in forest
wealth. A number of rivers originating from
hills flow through the region. It is surprising
that the region rich in natural wealth is quite
poor. This is the reason shy on 17-9-90 a
memorandum for constitution of a separate
Siate, consisting of Chota Nagpur and
Santhal Pargana, was presented to the
President by the State unit of the Bharatiya
Janata Parly. Memorandum was jointly
signed by 6 MPs and 22 MPs of BJP. Just 5
per cent area of the region has been electri-
fied, The number of local and tribal people in
employment in Bokaro Steel Plantand inthe
industries in Hatia, Sindri, Jamshedpur,
Fatratu and other cities is negligible. Provi-
sionforonly 7 percent hasbeenmade inthg -
region. There is shortage of schools and -
colleges. Transportation facilities are also
inadequate. Similarly, Ranchi, Hazaribangh,
Kodarma and Giridih have not been con-
nected with railway lines, Since British rule

the region has been neglected. Culture of
the region is also distinct. Only because of
the aforementioned factors it has been
demanded that a separate State consisting
of Chota Nagpur and Santhal pargana be
formed. Unfortunately. the Government of
Indiais not taking interestin according State
status to the region, whereas several other
demands raised later on for formation of
new states have been acceded to. So the
people of the region will be compelled to
come on the streets in support of the de-
mand for separate State, making the current
situation worse. Therefore, | urge that a
separate state consisting of Chota Nagpur
ans Santhal Pargana be constituted before
the situation takes a turn for the worst,
otherwise the BJP will be compelled to take
constitutional measures. In Chota Nagpur
iife can be totally paralysed and the respon-
sibility for it will rest on the Govemment. The
Govemment is not paying attention to the
situation in which hundreds of people have
lost their lives or are dying of cholera in
Ranchi and Chota Nagpur. So the Govemn-
ment should take up remedial measures on
an urgent basis.

| would like to draw the attention
towards one more thing. In the region be-
cause of Shortage of electrioity and water,
‘rangari tax’ and goondaism factories have
closed down. Therefore, it is requested that
the Government should make available
electricily and water in the region. From
Gola to Ikchagarh via Silli, national highway
No. 23is underconstruction for 25 years and
is still nowhere near completion. | thank you
for giving me the time to speak.

[Engiish)

PROF. K.V. THOMAS (Ernakulam): Sir,
postal articles are airlifted from Bombay to
Cochinby three Indian Airlines flights, Butfor
the last one month, postal articles are air-
lifted from Bombay to Trivandrum and then
to Cochin by flights which causes adelay of
three 1o four days. So, my request to the
Government is as per the earfier practice,
the postal articles from Bombay should be
directly airifted to Cochin so that posial
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anticles can be distributed eitheronthe same
day or the next day.

[ Transiation]

SHRIHARISINH CHAVIDA (Banaskan-
tha): Mr. Speaker, Sir, my constituency
Banaskantha is on Pakistan border. It has
not received rains. For lack of rains agricul-
ture has adversely been affected and noth-
ing has grown in the area. Situation in the
area is bad. Bav, Tharaj, Radhanpur, San-
talpur Diudhar and Dhanera tehsils of the
area did not receive rain at all. Underground
water derived through wells and tubewells is
saline and is not potable. Though the State
Government made arrangements for suppiv
of drinking water through tops but al' the
villages have not been provided with the
facility. Therefore, for months at a stretch
water is not available for drinking and bath-
ing purposes. So there is need for supply of
drinking water.

Sir, for lack of industries there is lot of
unemployment in is my constituency. Fod-
der is not available for cattle. In the prevail-
ing conditions, the State Government or the
Govemnment of India should make arrange-
ments for drinking water and fodderfor cattle.
Jobs are to be provided to unemployed. If
these are not made available to the people
then starvation conditions will be created in
the area. Therefore, through you, | urge the
Govemment of India to make arrangements
for providing drinking water and jobs for
unemployed, to save people from starvation.

SHRI HARADHAN ROY (Asansol): Mr.
Speaker, Sir, in my constituency Asansol
there are more than 150 coal mines. In my
Constituency consisting of seven assembly
segments public sector iron, steel and rail
factories are located. k is big commercial
and industrial area, but the telephone facili-
ties are not satisfactory. Telephones have
not been functioning properly for months
together which has affected trade and busi-
ness adversely. In response to my corre-
spondence on the issue the hon. Minister
hinted at the possiiily of setting up of a
dighal exchange in the area soon, but the

work has not yet started on the exchange.
Telephone system is not ikely to improve
without Commissioning a digital exchange
there. Therefore, it is requested that a digital
exchange may be set up soon. And till digital
exchange is set up, telephone system is not
going to improve. | also request that an
improvement should also be brought about
in the functioning of telephone system in
Asansol, Durgapur and Burdwan districts.

SHRILAKSHMINARAIN MANI TRIPA-
THI (Raiserganj): Mr. Speaker, Sir, | thank
you forgiving methetime to speak. Through
you, | would ke to draw the attention of the
hon. Minister towards non-regularisation of
services of employees who have been
working for a long time in census depart-
ment, of Uttar Pradesh. Despite order of
High Court on the write petition of these
employeas, their services have not been
regularised.

Sir, through you, | request the hon.
Minister of Home Affairs to  regularise the
services of those employees working on
casual basis for long time like bonded
labourers. First the services of these em-
ployees be regularised and only after this
the remaining vacant posts be filied through
fresh recruitment.

[English]

SHRI DWARKA NATH DAS
(Karimganj): Mr. Speaker, Sir, | am to draw
your attention that for the last 8 years, grow-
ing of ‘Buro Paddy’ in the low-lying areas of
Karim Ganj District, Assam suffered serious
setback due to drought and fioods; specially
in 1990-91, the loss is so heavy that the
farmers could not sustain it and as a result
they are in amiserable plight. The matterhas
been referred to the Hon. Prime minister,
Govemment of India initially on 11.4.1990
and subsequently to the Government of
Assam, Despair for appropriate action. But
to this day, nothing ha been done by the
State Government to ameliorate the somow

of the farmers. Through Agriculture is mainly
a State Subhect, Centre cannot shirk its

responsibility altogether. | propose that a
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through survey be made in this respect. Wil
the hon. Minister and take suitable steps so
that the farmers of Karim Ganj District of
Assam are refived of their miseries?

[Transtation]

SHRI CHANDULAL CHANDRAKAR
(Durg): Mr. Speaker, Sir, | am a member
from district Durg in Madhya Pradesh and
yesterday democracy was murdered in my
constituency. The building of only local
newspaper * Amar Kiran® published from my
district has been demofished by the local
Municipal Corporation. First they believed
that the newspaper was unregistered and
was located in a building constructed on
unauthorised land but later on it was found
that the building was constructed with legal
ished. It is the only newspaper of that area.
Chief Editor of the newspaper was armrested
and released on bail of R. 5,000. Thisis a
great injustice. It is the murder of democracy
in my district which has taken place.

SHRIMAT! SHEELA GAUTAM (Ali-
garh): Mr. Speaker, Sk, a repoit on lock
industry of Aligarh has appeared in newspa-
pers with bold caption. in the column khas-
Khabar’ in ‘Jansatta® the same report has
been published today ie.. 16.9,91. in this
connection, | would ke to know from th
Government why the world famous 130 year
old fock industry of Aligarh is breathing its
tast. The main reason for the lock industry
being on the verge of closure on the one
hand is the communal riots in Aligarh and on
the other hand is the faulty industrial policy
of the government. Till date no concrete
measures have been taken by the Govern-
ment for the development and promotion of
world famous lock industry of Aligarh. Dueto
this workers employed in lock industry in
Aigarh ase swilching over fo other indus-
tries. The industry is now virtually confined to
house and because of this the workers are
suflering from several diseases.

The number of child labourers and
woman labourers is considerably high in i
Contractors do not pay full wages to them

Since the financial condition of the labourers
is not satisfactory they have 1o work and get
less wages. Communal riots are very usual
in Aligarh due to which the city remains
under curfew most of the time. Small work-
ers manufacture their good themselves but
duetothecurfewimposed in the city they are
unable 1o sell them in the open market. As a
result they have to sell their goods to the
contractorsorthe capitafists at cheaper rales
who sell them in the market under their own
trade marks al higher rates. Therefore, |
would likethe Government to take the follow-
ing concrete measures in order 10 revive the
lock industry of international repute in A
garh.

1. A separate town outside the city
should be developed for the lock
industry.

2, Lock industry should be declared
as a coflage industry .

3. loans from bank should be made
available at easy instaiments and
at low interest rate to lock indus-
y.

4. Housing facilities in the areas
adjacent 10 the factories should
be made available to the labour-
ers at cheaper rate.

SHRI UPENDRA NATH VERMA (Cha-
tra): Mr. Speaker, Sir, on September 9,
police, some Govemment officials and
musciemen of forest Mafia beat adivasis in
Paka-Piparia village near Bankheri under
Piprahi Tehsdl of Hoshangabad district in
Madhya Pradesh. 24 Adivasis have been
put behind the bars for their involvement in
he case. However, five days have passed
since the incident took place but neither any
higher authority such as collector or SP, or
Commissioner, nor any legisiator or parfa-
mentarian have visited the site. Kisan Adi-
vasi Sangathan - Samta Sangathan-which
hasbeen working for the welfare of Adivasis
for along time is being dubbed as naxaities
by police. The practice of ilegal felling of
trees in connivance with forest mafia has
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beengoing onforthe last many years. These
mafia people get political patronage and
have their approach to the Govemment
officials. That area is disturbed and outside
musclemen are not eschewing attacking
people there. Is the Government ready to
constitute a commitiee of Members of Lok
Sabha to get it investigated?

SHRI SURYA NARAYANA YADAV
{Saharasa): Mr. Speaker, Sir, | have re-
ceived an information that atrocities are
being committed on the students of Sched-
ule Castes and Scheduled Tribes in the
campus of the College of Medical Sciences.
Mr. Speaker, Sir, it is a serious matter...

MR. SPEAKER: No, not in this manner.
(interruptions)

SHRISURYA NARAYAN YADAV: Can
amatter be more significant than this? (inter-
nptions)

SHRI SUKDEO PASWAN (Araria): Mr.
Speaker, Si, the incidents of atrocities on
the people of Scheduled Castes and Sched-
uled Tribes in every comer of the country
cometo fight every now and then. Butonthe
12th of this month some studenis committed
atrocities on their fellow students belonging
10 Scheduled Castes and Scheduled Tribes
in the campus of the College of Medical
Sciences in Dethiitself. The nose and earsof
astudent were chopped off, he was stripped
off and beaten in a brutal manner. Dozens of
students have been injured. | would lke the
Government 10 think over the matler seri-
ously and take stringent measures against
those students who were involved in i
Adequate assistance should also be pro-
vided i the student whose nose and ears
were chopped off.

(interruptions)
SHRI SURYA NARAYAN YADAV: Mr.
Speaker, Sk, i is 2 very serious and impor-

tant matier. The Government should make a
stalement forth with in this the House.

(interruptions)
[Englishj

SHRI SRIKANTA JENA (Cuttack): Sir,
we would like to have a Statement from the
Minister. (interruptions)

SHRI CHANDRA JEET YADAV
(Azamgarh): Sir, | think this discrimination,
particularly against the weaker sectionof the
society, should be stopped. Something must
be done in this regard. (Interruptions)

SHRI SAIFUDDIN CHOUDHURY
(Katwa): Sir, this is most shocking news.
Why do not you hear this?

SHRI SRIKANTA JENA: | would lke to
know whether the attention of the Minister
hasbeen drawn to this or not. {interruptions)

[ Transiation]

MR. SPEAKER: Please let other Mem-
bers also speak. Please...

{interruptions)

MR. SPEAKER: ktis a sortof injustice 1o
the Members who speak very rare in the
House. Please dont do this.

(interryptions)

MR. SPEAKER: Please sitdown. When
1 do not call you, | call others. What is wrong
ini?

SHRI SURYA NARAYAN YADAV: Al
these incidents have been taking place under
the very nose of the Govemment and R is a
matter of shame for all of us. (Internptions)

[English}

MR. SPEAKER: Piease respect the
feslings of other Members. Supposing, you
have reised one issue, many Members want
o speak on that issue and you want the
response also, in this way you are consum-
ing the time of the House. Other Members
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are naturally not getting the time and they
are campaigning that only those Members
who raise their voices get the chance and
others do not get th chance to speak.
Please, respect their feelings also. Here is a
Member, who has stood up  for the first
time. You should allow him to speak. This is
not correct

(interruptions)

MR. SPEAKER: At least in this House
we should respect the feelings of those
Memberswho are following the rules and
who are not speaking unless thay are called.
So, what kind of picture will you be present-
ing, if you do not allow them to speak?

(Interruptions)*

MR. SPEAKER: Only Shri Chowdhary's
statement will go on record.

(Interruptions)*

MR. SPEAKER: Shri Chatterjee, of all
the Members, it is not proper for you to stand
up and speak.

(interruptions)

MR. SPEAKER: Shri Chatterjee, | take
strong exception to your standing up and
Because you should respect the
feelings of other Members also. ¥ you want
any response from the Government, you
please come regularly under the rules and
then | will ask the Govemment to make the
response and all that. Please respect the
feelings of other Members. Only two days
are remaining. On the last day, | am allowing
those Members who have not spoken and
yetyou are not having any respect for their
feelings. This is not correct. Please do not
do this.
SHRI NIRMAL KANTI CHATTERJEE:
After the backbonchers we will raise it again.
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MR. SPEAKER: You raise it, according

to rules and not without rules.
(interruptions)

SHRI K.V.R. CHOWDHARY (Ra-
jahmundry): Mr. Speaker, Sir, in our con-
stituency, almost all the villagers belonging
to all communities are struggling with fear of
inter-caste feuds which are a common fea-
ture now-a-days. A lew persons are encour-
aging caste wars. Unless, we take steps fo
prevent them at the grassroot level, several
Tsunduru type of atrocities may take place.
The Government should use its iron hand to
give protection tothe people by identifying
the culprits - whichever the caste or religion
they may belong to - and giving them severe
punishment. We will gain nothing by speak-
ing vehemently that atrocities are committed
onthis community or that community. In our
own village, a harijan boy embraced a girl of
twelve years of Kapu Caste in a broad day
light and the other caste retaliated. The

peace!ul atmosphere was vitiated and ten-
stion was created.

| humbly request the House 1o take
immediate steps to see that peaceful atmos-
phere prevails.

[Translation)

SHRI SATYA PAL SINGH YADAV
(Shahjahanpur): Mr. Speaker, is due to wrong
policies adopted by the Government of Uttar
Pradesh, we have been facing acute short-
age of fertilizers. All the hoarders and big
cultivator have hoarded a huge stock of
fertilizers due to which fertilizer are not avail-
able to the needy persons. A fertilizer unit
under the name of Bindal Agro Fertilizer
Limited was proposed to be set up in
Shahjahanpur, the foundation stone of which
was laid by late Shri Rajiv Gandhi three
years ago. But due to the non-availability of
foreign exchange the unit was refused to be
given impont icence. The resul was that

= thousands of acres of land acquired from the

peopie for setting up the factory has been

*Not Recorded
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lying useless. The farmers have not only
been deprived of cultivating their land but
they have not been paid any compensation
for it also. Therefore, they have staged a
dhama in front of the office of District Magis-
trate.

Mr. Speaker, Sir, through you, | would
ke to submit to the Central Governmentthat
they should ass. 1o overcome th shortage
.of fertilizers. They should also make provi-
sion for the availability of foreign exchange
fo Bin Agro Fertilizer so that the unit is
established in Shahjahanpur and the people
who have been deprived of their land may
getcompensation. Hadthe unitbeen setup,
not only the farmers would have got ade-
quate compensation, but one member of
each family would have been employed and
thus they would not have been in such
deplorable condition. Today, they are unem-
ployed while the Govemment of Uttar
Pradesh have been showing apathetic atti-
tude and they have not been thinking over
the matter. Not only the fertilizer unit should
have been set up by now but the production
should also have started but the unit has not
yetbeen set up. | would again urge upon the
Govemment to help Bindal Agro Fertilizer to
get import licence immediately.

[Englishj

DR. KARTIKESWER PATRA
(Balasore): Mr. Speaker, is through you , |
want to draw the attention of the august
House regarding a political under and atroci-
ties on Scheduled Caste people in Korai
Police Station under  Cuttack district of
Orissa.

One Shii Anand Chandra Palei of Tu-
lasipur under the Korai Police Station was
kilod brutally on the evening of 8.8.91 when
he was retuming from Jaipur Road after
altending a Case No. 107. And onthe way he
was attacked with sharp weapons and bru-
tally murdered. One hearing the noise his
mother went in his support. There were so
many eye witnesses also. But till today the

Police of Torai Police Station have note
taken any action. They have not arrested the
culprits.

MR. SPEAKER: Please take your seat
now.

DR. KARTIKESWAR PATRA: His wife
Sundari Dewa approached several authori-
ties. But nothing has been done so far.

MR. SPEAKER: 1 is not clear how it
comaes under the jurisdiction of Parliament.
Please sit down.

[ Translation]

SHRIMATI SUMITRA MAHAJAN (in-
dore): Mr. Speaker, Sir, | would like to draw
the attention of the House and the con-
cerned Minister to a very important matter.
Bombay AgraNational Highway No.3 passes
through Indore city. Now Indore has devel-
oped so much that a number of schools have
been opened and colonies developed inthe
area adjoining this nationai highway keep-
ing this fact in view a scheme 1o construct a
by pass in Indore was formulated many
years ago. Indore-Dewas four lane was also
proposed to be constructed. But the con-
cemed Ministry has not been paying any
attention to it. | have been raising this issue
again and again and also met the hon. Min-
ister several times. Due 1o the negligent
aftitude of the Government almost one
accident takes place everyday, everyday a
mother loses her son or a wife loses her
husband in a sense that highway has be-
come a ‘killers comer'. It has created a lot of
resentment among the people of that area. A
minor child was killed only two days ago
‘ChakkaJam® has also become order of the
day but no attention is being paidto to solve
the problem. Even today, students are sit-
ting on hunger strike. Again and again the
Govemment asserts that the scheme comes
under Package -2 and will be implemented
only when world Bank provides aid and thus
itwilltake sometime. | would like the Govemn-
ment to at lease widen the road; besides
efforts shouid be made to fulfil the agree-
ment signed between the Worid Bank and
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our country under Package-2 so that the
work to construct by pass may be started at
the earfiest. The hon. Minister may kindly

look into the matter sympathetically.

[Engiish)

PROF. UMMAREDDY VENKATESH-
WARLU (Tenali); Mr. Speaker, Sir, | have
been trying to bring an important matter 1o
the notice of the Government for the past
five days, but could not get the opportunity.
& is unfortunate that one more Dalit youth,
Mr. K Anil Kumar has been killed on 10th
September in Chundur, a village in my con-
stituency, which has been in news since the
brutal camage took place on the 6th August,
1991.

When the Police were accused of their
connivance in the 6th August camage and
their failure o take action onthe 10th August
incidents, they themselves were involved
diectly in killing Mr. Anil Kumar in fising,
when he was on a hunger strike demanding
justice to the victims. This clearly testifies a
that the Police administration have thor-
oughly failed in protecting the people and
the Stale Government has become a silent
spectator and reached a stage of inertness.

I raised the issue in this angust House
successively on the 8th, 9th, 12th and there
14th August 1991 and expressed my con-
cem owver the camage duly demanding
immediate probe into the incidents and
action against culprits. | have also paid a
personal visit o the village on the 10th August
1991, met the memberrs of the bereaved
families and condemned the barbaric event.

When that is the concem | have shown,
an honourable colleague inthe other House
here made an imesponsbile and baseless
statement a few days ago saying that | used
my relatives in Chundur camage. Ris amere
politically motivated concoction and a delb-
erale atiempt to implicale me and | summa-
sily condemn .

Since now it is proved beyond doubt
that the present State Government in Andhra

deployment of army in Assam

Pradesh does not have the political acumen
and administrative grip to maintain law and
order in the State, it does not deserve to
govern the State and hence | demand once
again that the State Govemnment be dis-
missed forthwith and a fresh mandate in-
vited before further allowing the law and
order situation to worsen in the State of
Andhra Pradesh and claim some more inno-
cent lives and destunction of private and
vety social fabric.

Now | urge upon the Government 10
constitule peace Committees to restore
normalcy and instill confidence among all
actions of the people besides expediting the
inquiry process on the incidents which took
place on the 6th and 10 the August in
Chundurand also the recent policefiring on
the 10th September, resulting inthe death of
Sni K. Anil Kumar.

While expressing my sympathies tothe
bereaved family, | demand payment of Ex-
gratia to the next of kin of the deceased.

1153 hrs

RE . SITUATION ARISING OUT OF
DEPLOYMENT OF ARMY IN ASSAM

[English}

DR. JAYANTA RONGP1 (Autonomous
District) : Mr. Speaker, Sir, through you, |
want to draw the attention of the Govem-
ment and ailso the House regarding a situ-
ation arising out of deployment of the Army
in Assam.

Sir, probably you are also aware that
there are still seven hostages with ULFA
now and the deployment of the Army will
endanger the e of those hostages. Our
prime concem is that the hostages must be
released without any loss or injury or harm o
them. R is already 32 hours that thg Ammy is
in deployment. Tl now, the Army could not
release the hostages. Sk, in foday™s news-
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paper it has come out that ULFA has again

threatened to kill the hostages. | would like
to know from the Government whether the
deployment of the Army will ensure the safe
release of the hostages.

Sir, one hon. Member of the Assam
Legislative Assembly beldnging to the
Communist Party of India, Shri, Pramod
Gogoi, was engaged to negotiate with ULFA
by the Assam Government, as perthe news-
paper report. He was in the Upper Assam.
Now, without consulting the negotiator,
suddenly the Army has been deployed. Sir,
this morning | have got a phone call from
Guwabhati that even now the very position of
the hon. Member belonging to the CPl is in
danger.

Another thing | would like to bring to the
notice, through you, Sir, of the Government
is that this will further alienate the people of
Assam from the mainstream. Here;| would
like to reiterate our stand that we are for a
united and a democratic India. And to en-
sure that, we must not employ the Army,
which will only alienate the people of Assam
from the mainstream. The Government
should try for a political solution to this. And
because of the deployment of the Army, the
non-combatant citizens, the peace-loving
citizens will suffer.

And if we go through the experience of
the "Operation Bajrang” 3,596 persons were
arrested in that Operation. Everyday the
nation was told that the Operation was done
with success. Sir, the Government was
saying that many ULFA cadres were ar-
rested. During the President’s Rules itself ,
outofthe 3,596 persons, who were arrested,
2,833 persons were released because there
were no sufficient grounds against them.
This shows the quality of the military opera-
tion. ArJ during the Operation Bajrang, the
Governor had to release these
persons...(Interruptions)

MR. SPEAKER: Please be brief. You
are making a very long speech.

DR. JAYANTA RONGPI: Sir, this is a
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grave situation. it willfurther push the peace-
loving people of Assam away from the main-
stream. So, immediately the Army should be
withdrawn and the Government of India
should try for a political solution.

Sir, the situation which has arisen now
is not because of ULFA alone, it is because

-of inapt handling of the situation by the

Government that is there. The results of the
elections were out on 16th June. But the
Chief Minister took Oath only on 30th June.
Andtherebythe preclous fourteen days were
lost, during which, this group had time to
regroup and on the very first day when the
Saikia Government took Oath, they struck
by kidnapping many people. The kidnapping
took place on 1st July and till 5th August, the
Government could not contact ULFApeople.
This was the statement made by the Chief
Minister on the floor of the Assembly. So, for
one month and four days they could not
contact ULFA people...{Interruptions)

MR. SPEAKER: You should make use
of the chance given to you. You should not
misuse it.

DR. JAYANTA RONGPI: | am using it.
It is a very important point. For one month
and four days, the Government could not
contact ULFA people. But atthe sametime,
everyday, the Central Government was
reposing faith in the Chief Minister who could
not contact the ULFA to release the hos-
tages for one month...(Interruptions)

MR. SPEAKER : | would like to say that
this is an important issue. |am allowing one
Member from each party to speak.

(Interruptions)

MR. SPEAKER: | have said that | am
allowing one Member from each Party.
Please hear me.

(Interruptions)

MR. SPEAKER: | really do not know
whether you want to speak or you want to
make noise. | am saying that | am saying that
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1 am going to allow you to speak.
(Interruptions)
MR. SPEAKER : Please take your seat.

(Interruptions)

MR. SPEAKER : It seems that you are
very much excited. You please speak first.
And when | say sit down, please sit down.

SHRI MUHI RAM SAIKIA (Nowgong) :
In Assamitisa problem and it should be
approached politically . But Instead of star-
ing the political process to solve this prob-
lem, the Government of India in collusion
with the Government of Assam, started
Ammed Forces operation known as "Opera-
tion Rhino". Since Independence the Gov-
emnment of India wanted o suppress the
people of Assam. On every occasion, either
on this plea or that plea, Army help is taken.
Terrorism is nothing but a manifestation of
accumulated grievances. Instead of solving
the problem , they are dealing with the
symptoms and not with the causes of the
disease. That is the problem.

Again, during this period, the law and
order situation has deteriorated and 39 promi-
kves have been threatened. Therefore, |
demand the resignation of the State Govern-
ment because in similar situations in the past
on the plea of failure of law and order, the
Bamala Government in Punjab was dis-
missed. And similarly, in the case of Ka-
shmir, on the same plea, the Farooq Abdul-
lah Government was dismissed and the
Assembly was suspended.

Againthere is ademand from the people
of Punjab and some political party to hand
over the administration tothe Armed Forces,
but the Government of India has got no guts
o do so. But here in the case of Assam, the
Govemment of India shamelessly wants 1o
take the help of the Army 10 suppress the
people there. The other day, the Hone
Minister invited Assam MPs to his chamber
and asked for their advice and suggestions.
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We repeatedly asked him whether he had
anything in his mind for Army operation. He
denied that. Rather he said that he would
take in the consideration our advice and
suggestions. But on the same day, at mid-
night, like thieves and dacoits, in collusion
with the Government of Assam, the Army
operation was started in Assam.

Sir it is a national problem and a political
problem. ltis nota Congress Party problem.
The crux of the problem is that this Govem-
ment of India has taken this problem as a
party problem and they want io solve it
through the help of Army. Sir, through you,
| want to ask the Government of India to
come to their senses and to have an all-party
meeting for consensus and try to solve this
problem politically and not through brute
force; otherwise Operation Rhino would fur-
ther alienate the people of Assam from the
national mainstream. This would have ad-
verse impact on the unity and integrity of the
country. Again | Ike to remind through you
the Government of India not to consider it as
a party problem but as a political problem
and solve it by taking initiative for direct
dialogue with the militants.

SHRI CHANDRA JEET YADAV
(Azamgarh): Sir, | fully admire the strong
feelings of our colleagues from Assam. |
think the situation in Assam as serious as in
Punjab and Jammu and Kashmir, rather it is
becoming more and more serious. My only
concern is that the present Assam Govem-
ment and the Chief Minister, they have not
learnt any lesson from the past experience.
Already Operation Bajrang was done in
Assam and that did not succeed. The situ-
ation continued 1o be serious, people are
being kidnapped, still they are being kept
hostages. There is an aimosphere of total
fear. As hasbeen raised in this House aiso,
the non-Assamese from any parnt of the
country, who have gone there, are the spe-
cial targets of the ULFA extremists.

The new Chief Minister of Assam, after
the last election, perhaps in a good faith,
took some initiatives and took into confi-
dence all political parties of Assam. That
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was a welcome step. And he was making
some efforts with the consensus of all politi-
cal parties. But, the situation went out of
. hand. And, | think, the Assam Government,
all of a sudden, became panicky. My objec-
tion is that when all parties were cooperating
with the Chief Minister of Assam in finding a
solution on such a serious national problem,
why did he seek the help of the Army? What
we read in the newspapers is that on his
request the Govemment of India decided to
send the army. My objectionisthat whenall
political parties were cooperating on such a
serious matter, why did he not take into
confidence all political parties? Why did the
Government of india send the Army which is
now called Operation Rhino there without
taking into confidence the political leader
here in Delhi when our units in Assam were
cooperating with the Chief Minister on such
a serious national issue? When the Opera-
tion Bajrang did not succeed, it was rightly
said that this is a political problem . We are
fully aware of the seriousness of the situ-
* ation. Unfortunately, in our country, such
situations may develop where army has to
be sent. But, when a method was starled
and when all political parties were cooper-
ating and when a consensus was reached if
they back out all of a sudden from this kind
of act, a political act, it complicates the
situation much more.

. 12.00 hra.

Therefore. my request is that the Prime
Minister should now take another initiative
and immediatly, today or tomorrow, he must
call here a meeting of the leaders of all
political parties and take them into confi-
dence. My fear is that ULFA has given
another ulimatum that by six p.m. today,
" they will execute all the hostages who are
with them. That will become very serious.
Belore six p.m. today, | think if the Prime
Minister calls such a meeting here, perhaps
that may create some situation to find a
solution. This is my request. Through you,
Sir, | want to request the Prime Minister that
he should take immediate initiative on this
issue.
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SHRI SAIFUDDIN CHOUDHURY
(Katwa): Mr. Speaker, Sir, | wonder if this
Government has any policy in regard to
Assam. Just for quite some time, we have
been agitating inthe House. We have raised
the issue of ULFA, the kidnapping , killing
and harassing the innocent people there,
and we demanded stern action against the
ULFA secessionists in Assam. But the
position taken by the Government in Assam
and also which was ratified by the Central
Government, was to give general amnesty
and to make it appear to the people of the
country that nothing serious is happening
there. That was one kind of extreme position
taken by the government. Yesterday an-
other extreme position they have taken, that
is, deployment of the army. How can we
reconcile these two? On the one side they
have given general amnesty and, on the
other hand, a different kind of situation is
being adopted, in total reversal of the earlier
situation, and the army is being deployed.
What kind of feeling the people of this coun-
try will have and how will they understand
what the policy of the Government Is?

In this, | must condemn the attitude of
the Central Government when earlier they
were saying that on every matter the State
Government of Assam was taking the Oppo-
sition into confidence, but on this, as men-
tioned by Shri Chandra Jeet Yadav, they
forgot to talk to the political parties. Neither
they talked to the political parties in Assam
nor did they talk to the political parties at the
Centre. We are principally opposed to
deployment of army to tackle an internal
situation, though | know that with this ULFA
question, foreign links are also there. The
are getting support from Pakistan, from
Bangladesh, from Burma and all that. So,
this is a very serious matter. It has very
bigger dimensions. We are all for taking
stern measures to tackle and to really put an
end to the ULFA menace in Assam but |
condemn, this is not the way to tackle a very
sensitive issue. They should now start to
take people into confidence, talk to the politi-
cal parties and see how quickly they can
withdraw the army from Assam and also
bring back the sttuatidn to normalcy and help
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the people live in peace there.

SHRI IMCHALEMBA(Nagaland): Mr.
Speaker, Sir, | also would like to speak afew
things only regarding deployment of army in
Assam.

We are all aware that the situation is
very serious and will become much more
serious after the deployment of the army.

MR. SPEAKER: This is a very important
issue and the hon. Members should be al-
lowed to speak and suggest views on it.

SHRI IMCHALEMBA: Sir, it is not only
the deployment of army which is serlous, but
it is the consequence of the depldyment of
army which is more serious. If at all there is
somae initial success, let us not forget that is
only temporary and we should notbe swayed
away by that. But the long-term implications
and the effect which this military operation
will have on the people, | think that is more
important...(Interruptions).

MR. SPEAKER: | hope on the Govern-
ment side also the points are being noted.

SHRI IMCHALEMBA: Only the other
day, on the 14th September in the Parlia-
ment, the Minister of Petroleum has said that
negotiations are going on for simultaneous
release of the hostages and also the
detenues. |am surprised that that very night,
a signal was given for the army operation. If
this is the way in which we have to deal with
the situation, ltellyou thatthings willbecome
more serious and the thrust will be lost.

Even with the adversaries, there has to
be certain confidence, certain trust, before
any dialogue and if this is the way we deal
with the present case, other militant outfits fill
doubt us and will lose trust in the Govern-
ment and this with Chamber any future
negotiations. if we say something now and
say something else few hours later, how will
they trust us? Militants who by nature are
extremely suspicious will lose confidence in
us. The question of winning over would
become more difficult. So, that is one thing
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which | would like to say.

I would also like to say why ‘Opperation
Bajrang’ has failed last November . If the
present military operation is conducted on
the basis of the reports of the Intelligence
Bureau, | am telling you that we are heading
fortrouble. Inthe case of Operation Bajrang’,
IB had reported saying thatthey clearly knew
wherethe ULFA leaders were concentrated.
When the army went there, they found that
the camps were empty and deserted. If this
operation is conducted on similar reports, |
am telling you very frankly that it is going to
fail. We know how IB and SIB are run in the
country and also what are their inherent
weaknesses. | tell you that the underground
outfit ULFA and other outfits in the North-
East region know much better the weak-
nesses and shortcomings in this system of
functioning than us. Also let us keep in mind
that any decision that they take, they take
after seridus consideration. If we take deci-
sions merely on the basis of these intelli-
gence agencies’ reports, | tell you we can
never solve this problem and succeed in our
objectives. That is why | want to tell very
frankly that if the ULFA have said that they
are going to kill the hostage they are going
kill because they are very serious. Under-
ground outfits are not like us. They are
quote different. They do not take decisions
easily. They do it after iong consideration of
all aspects and when they finally decide on
something they carry them out. That is why
I say that sill there are a few hours left. From
my thirty years experience in the North-East
about such situations in Nagaland and in
other North-East areas from that experience
I am telling you that their threats are not

emply.

MR. SPEAKER: You have to be very
brief.

SHRI IMCHALEMBA: From my thirty
years, experience |can say that whatever
threatsthey are giving, they will camry them
out also.

| also want to know from the Govern-
ment that by carrying out the operation,
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whether any of the hostages held by ULFA
could be rescued or not. What is the fate of
the hostages whom they are keeping? Iif
after thirty hours of military operation, they
could notbe rescued, | can say very well that
this Operation has endangeredtheir lives
much more than even before has failed.

| would like to say that in our country,
whether it is in Punjab, Kashmir or North-
East, we are facing a situation in which, by
deployment of army, it is not the militants
who suffer, but it is the innocent people who
suffer the most. That is why, as far as pos-
sible, we should avoid it. It is no use one
political party accusing the other for the
situation. That will not help us. We have to
see it from the national perspective and work
out which will be the best way. Let us not
involve ourselves in small disputes like AGP
condemning Congress and Congress con-
demning AGP.

MR. SPEAKER: You should appreciate
that there are other Members also who want
' to speak. This is an unlisted item.

SHRIIMCHALEMBA: Sir, since you are
insisting again and again that, | should end
my speech, |will do so but before that let me
say frankly that we do not take time just for
the sake of saying something. Whatever |
few things we say we do so after due consid-
eration and with seriousness keeping in mind
the national interest. That is why | would say
that the few things | have spoken should be
noted. | hope this will be kept in mind and
something will be dane immediately.

[Translation]

SHRI SURYA NARAYAN YADAV: Mr.
Speaker, Sir, our area touches the border of
Assam. We are well aware of the fact, which
Shri Chandrajit Yadav also mentioned that
the decision to send Army there has been
taken in haste. The ULFA extremists has
threatened to kill all the hostages. | would
like to submit that there is still time and the
Govemment should discuss it with all the
parties and act according to the unanimous
opinion, only then, such an unfortunate

BHADRA 25, 1913 (SAKA)

deployment of army 30
in Assam

incident, which is going to happen, can be
avoided.

I would like to give a clear suggestion
that the Army operations should be stopped
and a decision taken in the all party meeting
should be implemented. ULFA will also
accept it.

[English)

SHRI PETER G. MARBANIANG ( Sh..
long ): Sir, A few days ago the question
Assam had come up in this House. Thisis a
very important political issue. As respon-
sible leaders of this House we cannot blow
hot and cold simultaneously. The Operation
‘Rhino’ has been taken up because there
was a demand from this very House that
some effective steps should be taken.
‘Operation Rhino’ is not only to look for the
hostages....(Interruptions)

‘Operation Rhino’ is not only to look for
the hostages. It has many other objectives
like assisting the civil authorities etc. | know
that from the borders of Arunachal Pradesh,
Assam and Nagaland, many volunteers have
been recruited and sent to the foreign coun-
tries to be trained as armed rebels. We
should, therefore, take strong steps on the
problem.

I know that we cannot biow hot and cold
at the same time. The Government of As-
sam, in consultation with the government of
India, had taken this action. I wish it can also
seal the broders so that the recruited volun-
teers cannot come and go and they cannot
have training from the other side. | have
nothing else to comment on army deploy-
ment. This is what | have to submit. Thank
you.

SHRI KIRIP CHALIHA (Guwahati): Mr.
Speaker, Sir, | thank you for giving this
opportunity to speak on Assam. | represent
the capital city of Assam. | have promisedto
my constituency people that the first ques-
tion that 1 will raise in Parliament will be why
the Assamese boys have taken upthe arms.
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Thepresent situation is very grave. This
has to be looked into. | am getting achance
to speak on Assam; but at the same time, |

. am sorry.

Thesituationin Assam is very sensitive
and we have to be very cautious while han-
dling it. While it is true, and | agree with Shri

Chandra Jeet Yandav, that there should be -

a consensus to tackle the Assam situation, it
is also true that the Congress Party Govern-
ment have tried their best to come to an
understanding with the ULFA youths. Unfor-
tunately the killing of the hostages and sub-
sequent Lawlessness and the breaking down
of negotiations have resulted in the inevita-
bility of Army being called.

Sir, the Amy is going there, Power is
being giventothem, as though Indiais going
outside to conquer Assam. Assam is part of
India. Anybody who is preaching secession
will not be tolerated by the people of Assam.

Everybody in the House is saying that
what is happening in Assam is not correct
and suitable steps should be taken. Now, all
of us, should cooperate to find out ways so
that thie Army should stay there for the short-
est possible period and a solution shouid be
found so that peace is restored to the State.

| would request each and everyone in
this House and outside, not to be guided by
emotions and there should be no politicisa-
tion of this issue. The other day, in the
meeting of the Members of Parliament from
Assam with the Home Minister, great con-
cern was expressed about the present situ-
ation in Assam,

1 only appeal that all of us should work
unitedly to see that peace is returned in
Assam.

SHRI UDDHAD BARMAN (Barpeta):
Mr. Speaker, Sirthank you for giving me this
opportunity to say something regarding
Assam. The situation is Assam, which is
already grave, is made graver with the de-
ployment of Army inthe State, We are against
the violence, kiﬂmgs kidnapping etc. By the
ULFA.
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We have been campaigning against
the secessionist demand of ULFA. We have
seen thatthe State Government of Assam is
given a free hand by the Central Govem-
mentto handle the ULFA situationand ithas |
made amess ofthe entire situation. They are
not taking others also Into confidence and
because of this the situation has further
deteriorated. The situation is already grave,
and it is made graver with the deployment of
Army. The lives of not only the hostages, but
allthe people in the State are in danger now.
That is why, | demand from the Central
Govemment, particularly the Home Ministry,
astatement onthe situation in Assam andon
the deployment of Army is Assam.

The people of Assam are against se-
cesslonists and for peace. During the last
election morethen 70 per cent of the people
caste their votes and election was also
peaceful. So, the unity of Assam and the
unity of India must be maintained. The State
Government which is given a free hand by
the Central Government hascreated amess
and that mess in further made explosive -
because of the further deterioration in the
situation. The policy of the Congress Gov-
ernment has created and is creating similar
problems in different parts of the country.
That has to be stopped, and that is why |
appealto all the Members of the House that
10 save Assam, India is to be saved, and to
save India, Assam is to be saved, and to-
wards that end steps are to be taken.

[ Translation)

SHRI ATAL BIHARI VAJAPAYEE
{Lucknow): Mr. Speaker, Sir, it is a very
sarious matter in itself ¥ Army has been
calledinany part of thecountry, even il, ithas
been called to assist the civil administration
and the House should be taken into confi-
dence in this regard. The Army will aiso not -
like to be frequently used in this way. The
Minister of Defence has himself said that it
is not a good practice to use Army like this.
As our friend has just now said, | also want
that the Home Minister should give some
details about the present situation in Assam
and the immediate cause of taking the deci-
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sion to call army there. The army cannot
remain there for ever. But, there are prob-
lems and these are arising not only in As-
sam, but in the other parts of the country
also.

Recently, | had been to Jammu. The
terrorists and the extremist had found a way
o get their accomplices released. They kid-
nap people and then on gun-point make
demands to release their accomplices, who
are responsible for several murders. They
are successful in getting them released. |
dont want to go into the history of this
practice. In Assam, a Soviet engineer was
murdered and another O.N.G.C official, Shri
Raju was also killed. The employees of
0O.N.G.C.wentonstrike. Such adanger also
arose that the country may face oil crisis. |
am not blaming the entire police, but the
police of Assam has such elements that
either they are afraid of the extremists or
they are having some links with them.

The Army was called during ‘Operation
Bajrang’, the extremists had the information
before hand. Even then, there was some
effect of the Army operation, but the arrested
persons were later released by the new
Govemment. This will happen again. The
Army will arrest the extremists, but in name
of finding a political solution, they will beer
released. | will be happy if any political solu-
tion is found. By asking for a solution from
our side, you have put us in a difficult
situation.

[English}

MR. SPEAKER: The House should °

guide the Government and the nation also.
[ Translation)

SHRI ATAL BIHARI VAJPAYEE: Mr.
Speaker, Sir we are* ready to guide the
Govemnment, butthey are getting misguided.

MR. SPEAKER: Please tell, what is that
guidance?

SHRI ATAL BIHARI VAJPAAYEE: This
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Government lacks both foresight and direc-
tion. Atleast it has no pclicy with regard to
Assam. The elections were held and there
was an elected Government. But as one of
ourfriend said thatin the intervening period,
made the situation of Assam out of control.
There s always alittle uncertainity during the
elections, but in the case of Assam, it was
much longer. The Saikia Government was
formed and whatever action the Army had
taken under * Operation Bajrang’ came to
naught. ULFA cadres again organised them-
selves and today they are challenging us.
Today |havereadinthe Newspaper about it.
| would like to ask the House how any
country or any Government can tolerate -
that a handful of armed people are compel-
ling it to accept their demands and are set-
ting a dead line for releasing the terrorists,
otherwise they will kill the hostages. What
type of politics in this? This is a politics of
killings. Should we surrender before it? |
accept that political efforts should be made.
But when the situation goes beyond control.
| don't know whether such has happened in-
Assam or not, but | do not have any faith on
the Saikia Government. The present Con-
gress Government is responsible for the
situation in Assam.

| don't want to go in the old details.
When | visited Assam, a peaceful and cul-
tured State for the first time the people told
me that they do not do anything in haste, so
don’t make haste. Assam, which was so full
of natural beauty, is striving with problems
today. Is it notthe result of infiltration from
Pakistan and Bangladesh? The situation is
grave. This complaint is true and | would like
to repeat it that neither the Prime Minister
nor the Home Minister ever held tal:s with
the Opposition parties regarding Assam. If
we demand any stringent measures, we are
told that our party has accepted the
amnaesty in Assam and it may accept the
calling of Army also. It is known to everyone
under what pressure the political parties are
working in Assam. But what is the Centre's
objection in discussing the issue with allthe
parties. Instead of calling the Army, there
could have been another way also that the
command of the Border Security Force, the



out of

Central Reserve Police Force deployed there
and the Assam Police have been put under
an Army Officer at the instance of the civil
administration. There was no need of bring-
ing Army directly intothe picture. That officer
could have co-ordinated the forces and the
intelligence should also have been putunder
his control. But, as the Army has already
been called, we want that it should remain
there for the shortest pericd possible. It
should control the extremists and the terror-
ist and along with it, the Government should
start a political initiative. There can be no
objection in this regard. But it does not
appears that this issue going to be solved
only through political initiative.

Mr. Speaker, Sir, | don’t know how much
truth is there in the Statement given by the
Chief Minister of Assam, in which he had
stated that a lot of people are being killed and
Chinais also behind the training imparted to
the terrorists. This is a very seridus state-
ment. | would have no objection if it is being
said that Pakistan is behind such activities.
Itcando so, because it is always prepared to
create problems for us. But so far as China
is concemned, they had helped the Naga
rebels also. They gave a statement about it
later on.

[English)

SHRIMATIMALINI BHATTACHARAYA
{Jadavpur): We want the Army to be with-
drawn from Assam.

SHRI ATAL BIHARI BAJPAYEE: N it
were so simple there would have been no
need for me to speak. | do not have easy
solution like you have. | am not speaking
here to make political capital out of it. My
approach is different. The country is going to
hell because of this present political ap-
proach.

[Translation)

MR. Speaker, Sir, this is a very grave
- issue. lt is very easy to say that depioy Army
- in Assam or withdraw Army from Assam. But
according to the situation, itis not easy to say
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both the things. If the administration and
police of the State...| am again speaking
about Jammu-Kashmir. Mr. Gupta was kio-
napped in Kashmir. He was an officer in
Jammu. He was working in the Punjab |
National Bank at Srinagar. Security men
were posted at the bank. But instead of
challenging the terrorists they were pointing
towards to Bank Manager. | will be happy, if
this is proved wrong. On 14th of August, the
flag of Pakistan was hoisted at Lal Chowk
in Kashmir in the presence of Kashmir po-
lice. Actually the police was in collusion with
them. On whom you will rely? That is why,
the need arises to call the Army. But it should
not have arised. Therefore, the hon Lady
Member should not ask such question. lwas
not in favour of sending the Army. | also did
not want that such situations should arise,
which will camp us to send the Army. We
have not given rise to such situation. Thisis
the result of our collective sin. For God's
sake, no more politicals should be done on
this issue. Butthe politicss of the ruling party
are not ready to leave politics. if the Con-
gress will not stop playing political games,
the opposition parties will also play that
game. God knows, what will happen to this
country?

SEVERAL HON'ABLE MEMBERS: We
would not act that way.

SHRI ATAL BIHARI VAJPAYEE:
Sometimes, |feel rather disheartened about
the state of affairs, and all the debate seem
quite meaningless to me. Mr. Speaker, Sir,
| have been associated with Parliament ei-
ther as a member of Lok Sabha or as a
member of Rajya Sabha for the last thirty-
three years. What have we accomplished?
One honourable member has rightly pointed
out just now, that it is a symptom that de-
mands deployment of army as its corrective
measure but that is not the cure of the
problem. For the time-being we would be
able to contain terrorism, but it would rise up
again, The nation has to stand up and rise
and exercise its will-power for the cause of
integrity. We often waste our energy in petty
quarrels so | do not know whether we will
ever be able to stand or not. | do not see any
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such possibility. We aretoo much engrossed
in our own trivial matters as to pay attention
to the interests of the whole country. The
coming generations would not excuse us for
such major errors — but still there is time
that we should sit together and try to work
out a polity to solve these problems. if we
succeed inthis then we must execute it into
action with honesty and firmness—but noth-
ing ofthis sortis in sight. The problems of this
country are not viewed as a integral whole
but they are viewed with political angle. This
is no way of solving the problems of the
country. Thank you.

SHRI CHANDRA SHEKHAR (Balia):
M. Speaker Sir, the problems of Assam is
critical as well as distressing. Two factors
further enhance the graveness of the prob-
lems. Firstly, as Shri Atalji has mentioned
just now, is regarding a statement issued by
the Chief Minister of Assam. Not only China
hasbeen included inthe statement butit also
mention Bangladesh and Pakistan. It is
stated with astonishment and pain that nei-
ther Foreign Minister nor Foreign Ministry
considered it proper to clear its stand onthe
issue. Itis rather improper for a Government
to sit cross-fingered on the statement of the
Chief-Minister, if it wants to maintain good
neighbourly relations. To observe silenceon
the issue is not correct. Our tendencies are
rather forging us to the opposite direction. In
pointing out the mistakes of others we con-
sider the end of our duties. First it was only
Pakistan, now Bangladesh and China have
also been added to the list. May be the
circumstances have taken aturn. Tothebest
of my knowledge China has always main-
tained friendly relations with India. It has not
interfered into our internal affairs. As the
eastem region is concemed for the last few
years China has not inferfered. All this has
been reported by the newspapers and even
the reports of the foreign ministry confirm
these facts. It is not known how China has
become enemy of ours. Shri
Saikeya also said all this Foreign minister
did not utter a single word and Prime Minister
also prelemred to keep quite.

Mr. Speaker, Sir, In this content, the
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deployment of Army will be seen in a differ-
ent way and this issue then won't remain a
matter of internal affairs. We should take it
seriously. if people holding responsible posts
in Government of India continue to issue
such irresponsible statements the situation
will be out of our control.

| would like to seek one more informa-
tion from the hon’able Prime Minister. Ac-
cording to the news report published by the
newspapers, it seems that Chief Minister
was not aware of the arrival of army there
and Govemment of India says that it was the
demand of the Chief Minister. He has stated
that he had demanded the deployed of Army
but he had no information regarding the time
of its deployment. If there is such lack of
confidence between prime-Minister, Home
Minister and Chief Minister how can feeling
of confidence can be created in the minds of
the people of Assam. | don't know about if
and do not want to comment on it. Govemn-
ment should give clear reply to these ques-
tions. Our friends from the Congress Party
says that

Mr. Speaker, Sir you said as to what is
the solution to the problems. There is no
such problem which cannot he sorted out,
there is only need for proper understanding
of the problem. We are not aware of circum-
stances whichforced the deployment of army.
After holding the polls in Assam peacefully,
you have not been able to from a Govemn-
ment even after three weeks. it is not known
thatunder whoseinfluence peoplein Assam
were released. Nobody knows who initiated
the talks Between Government and ULFA
activists. Chief Minister says that the Central
Govemnment directed to release the ULFA
activists and Central Government says that
it was initiated by the Chief Minister. Mr.
Speaker, Sir, it is very difficult for anyone to
suggest something under such confusing
circumstances. There is solution to these
problem. if ULFA activists can help in
holding the polis peacefully and stop their
activities thanwhat isthe reason that ULFA
activists have suddenly become so powerful
as to challenge the sovereignty of the na-
tion. We must analyse our deeds also from
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time fo time. There must be some faults in
our working. if the Government prefers to
keep quiet evenin suchgravecircumstances
and considers that matters can be post-
ponaed indefinitely or uptothe session is over
then we will in much difficulty. We would
rather land in deep waters. Prime Minister
should explain the actual position of the
problem in detail as to when did he come to
know aboutthe powers working against the
interests of the country’? How was the agree-
ment worked out with ULFA? Who were the
initiators. How this problem suddenly be-
came so grave. If only the that some
solution to the problem can bé worked out.

SHRI GEORGE FERNANDES {Muzaf-
farpur): Mr. Speaker, Sir, | would lke to
submit that there should be no dilly-dallying
onthe matters told by Shri Chandra Shek-ar.
Honourable Prime Minister should answer
these queries in the House. It is a serious
matter that invites the attention of the Prime
Minister and as such he must answer the

questions.
[Englsh]

MR. SPEAKER: There is one point. We
do not know who has made the statement.

SHRI SAIFUDDIN CHOUDHURY:
Which one?

SHRIBASU DEB ACHARIA (Bankura):
Which Statement? (interruptions)

MR. SPEAKER: We do not know if he
was having the information with him or not.
Generally, we do not allege anything against
or friendly neighboring countries.

{Interruptions)

MR. SPEAKER: Unless the authorised
person has made the statement, we do not
aftach importance to such things.

(Interruptions)
SHRIGEORGE FERNANDES: lam not

on that point. Iamomhequasﬂonoidopby-
ment of Army.
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MR. SPEAKER: | am not reducing the
importance of your statement. i there is
something which has come on the fioor of
the House, probably the representatives of
the Executive are sitting here. They might
have taken note of it. They would know what
to do in such matters. I the matters are
coming outside the House in the newspa-
pers, how muchimportance tobe attached in
such matters, that was the only point |was
making.

{Inferruptions)

SHRI MOHAMMAD YUNUS SALEEM
{Katihar): They can suggest to the Prime
Minister or the Home Minister to give a
statement today becausethe matteris avery
serious one.

(Interruptions)

MR. SPEAKER: | have something in my
mind.

[Translation]

SHRI HARI KISHORE SINGH
(Shechar): | had been in Guwahati yester-
day and day belore yesterday. | have re-
turned here last evening. Many rumours
were in the air adding to this unfortunate
tangle. There rumours are posing a great
threat to the unity of the country. So | would
l&awmqussiyoubconsmmaaipany
parliamentary committee in this regard. All
sort of photographs and advertisements are
being published in the local newspapers
there. Rumours are gaining grand that such
and such members are holding accountsin
BCCI, Dhaka etc. It is very essential to issue
a statement to clear out these. An all party
parfiamentary, committee should enquireinto
the details of all the aspects of this problem
so as to face the threat posed to the unity
and integrity of the country.

SHRI VUOY KUMAR YADAV (Nal-
anda): Mr. Speaker, Sir Members belonging
to our party have not been provided any
opportunity to express their views. From our
side, kindly allow Shri Bhogendra Jha to
speak. .
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MR. SPEAKER: | am sure that the
members are not only interested in making
speeches but they are interested in the
problem also. If the problem is properly high-
lighted and projected, let us seek the solu-
tion and let us not take pride only in speak-
ing.

(Interruptions)
[ Translation)

SHRI VUIOY KUMAR YADAV: Mr.
Speaker, Sir, Members of all parties should
be given an opportunity to express . their
views on such a critical matter. You have
allowed the honourable members of all
political parties excluding our party i.e. CPI.

MR. SPEAKER: Well, Shri Bhogendra
Jha, if you have any new paint then please
come.

SHRI BHOGENDRA JHA (Madhubani);
Mr. Speaker, Sir, Shri Chandrashekhar has
rightly pointed out that the polls in Assam
were held in a peaceful atmosphere though
we had apprehensions ofterrorists activities
because electlons could not be held during
1979-80. Forthis reason, we did not oppose
the Assam Government for releasing ULFA
activists. We were of th opinion that since
situation has improved alittle, therefore under
certain circumstances some steps can be
taken even if someris is involved. But that
risk should always be taken in view of the
present circumstances. Thefacts which have
been brought in the light indicates now that
the seriousness of the risks was not properly
calculated. Therefore, Iwant to point out that
thereis no need of deployment of army there
is no war like situation.

Therefore, | would like say that the
Government intelligence agency is very
inefficient and is not dependable. It has
failed to provide correct information in re-
gard to militants activities in Punjab and
Assam elc. It is essential to have correct
information through intelligence agency to
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counter a particular situation. Otherwise the
army is called to counter the situation arising
out of murder etc.

MR. SPEAKER: Mr. Bhogendra Jha,
You are trring to create the same tense

atmosphere again.

SHRI BHOGENDRA JHA: Since the
ammy has already been despatched there,
no one has the courage to call it back. But |
would like to know whether sending army
there it was one of the conditions of the
agreement which the Government had en-
tered into to end the strike of ONGC
personnel for a long period consequent
upon the killings of their some engineers. f
there was any such condition, was it proper
to send the army there and was any political
purpose served as a result of this. Is the
Government making any effort to remove
the genuine grievances of the people of
Assam regarding the backwardness of the
State. | emphasized it because this issue is
now affecting Bihar also. More than twenty
judicial Magistrates, two of them # our
constituency, four of them of the constitu-
ency of Mr. Surya Narayan Yadav and four
engineers of the constituency of Shri Ram
Vilas Paswan have been kidnapped. One
UN. Singh has been murdered even. At
Jhabua and Rohtas brother of a High Court
Judge has been kidnapped.

MR. SPEAKER: Now in such cases our
Parliament cannot play any effective role,
because we do not take the issues seriously

and speak for the sake of making speech
only.

SHRI BHOGENDRA JHA: | am not
speaking for the sake of making speech
only. Iwanted to knowwhetherthere are any
interstate links behind all this. Here the
names of countries such as China etc. were
referred. The Chief Minister referredto China,
sothe Government must either confirm itor
contradict it. A Chiel Minister of a State
cannol be entrusted with the responsibility of
making acountry a friend or afoe. Thisis the
business of our External Affairs Ministry. it
should either confirm or deny it because itis
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difficult to believe that there is Chinese or
Bangladesh’s hand behind it. Since Bangla-
desh is today toddling on the path of democ-
racy and struggling hard, so it is every diffi-
cult for me to believe that Bangladesh
Government has any hands behind it. There-
fore, either statethe facts orrefuteitand this
verdict must come from the Parliament that
no Chief Minister can take the responsibility
of implementing the foreign policy. A Chief
Minister should not be asked to shoulderthe
responsibility of implementing the foreign
policy.

[English)

SHRI RAM NAIK (Bombay-North): The
House is concerned on this issue. There is
only one remedy. Military has been sent to
that State and the House is concerned.
Either the Prime Minister orthe Leader of the
House or the Home Minister should have
been present.

_ MR. SPEAKER: That point has already
been made. There is no point in repeating it,
and 1 have noted it. Do you add anything by
repeating?

SHRI RAM NAIK: Had they been pres-
ent, the time of the House could certainly
have been saved.

MR. SPEAKER: But the time of the
House is being wasted by repetition. Shri

Ram Naik, you understand better than many '

others.
(Interruptions)

SHR!I SOMANTH CHATTERJEE
(Bolpur): Who is going to respond on behalf
of the Govemment? | hope that the Govern-
ment is going 1o respond. (Interruptions)

SHRI CHANDRA SHEKHAR: The situ-
ation is not that normal. The Army has been
sent fo that State and you say that foreign
countries are instigating temrorism in that
area, Is it not incumbent upon the Prime
Minister or the Home Minister or anybody
else responsible in the Government, to sit
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here and give a statement? What more busy
work are they doing today? | want to know,
in what thing all the Ministers are busy ,
which is more important than the situation in
Assam as it has developed today? Can
there be a more serious situation today in
the country which they are tackling than the
situation in Assam? You say that let us wait
and let him come whenever he likes. (Inter-
ruptions)

MR. SPEAKER: ShriChandra Shekhar,
all your feelings are respected.

(Interruptions)

SHRI CHANDRA SHEKHAR: Gener-
ally, | do not get up onthese issues. But, this
matter should not be taken very lightly. itis
a very serious matter and if the Prime Minis-
ter cannot be present in the House, what
else is he doing now? (Interruptions)

MR. SPEAKER: Your feelings will be
respected. But, the notice was not given to
the Prime Minister.

- (Interruptions)

MR. SPEAKER: Pleasetake your seats.
I think you really want that this Parliament
should be more effective. Please under-
stand that whatever may be your wishes,
they will-be respected. If you just want to
speak, then, | do not want to say anything.

{Interruptions)

MR. SPEAKER: Pleasetake your seats.
The feelings and the wishes of .the hon.
Members would certainly be respected. But,
if you go to the extent of summoning like that
then it does not appear good.

SHRIGEORGE FERNANDES: Sir, that
is not the question. You mentioned about
the respect and dignity of the House. Now,
the house is in session. Suchagreat tragedy
has been enacted in the North-East but, the
Prime Minister is not present. (Interruptions)

MR. SPEAKER: It is only because of
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this attitude, the effectiveness of the Parlia-
ment is reduced. Whatever you want to be
done, will be done; but in a proper manner.

SHRIGEORGE FERNANDES: |1 bag to
differ from you on this point. | have great
respect from you. The respect of this Parlia-
ment is reduced by the Prime Minister by his
not attendin, he House today. We have
been made to look at people who do not

matter. (interruptions)

MR. SPEAKER: Let us be fair to the
Prime Minister.

SHRI GEORGE FERNANDES: With
great respect to you, | beg to differ from you.
(Interruptions)

MR. SPEAKER: Shri Buta Singh, | will
allow you to speak later. Mr. Minister, | will
alsoallow you later. Letthe Members speak.
Otherwise, they would again ask you to
speak. The Minister speaks at the end.

Please understand that the issue has
been very properly crystallised. Don’t make
it amorphos and don't speak if it is not
necessary to speak.

SHRI YAIMA SINGH YUMNAM (Inner
Manipur): For solving the Assam problem, |
would like to propose that there must be a
coordinated effort of the Chief Ministers of
Assam, Nagaland and Manipur. It is very
important because it is not only ULFA; but
there are Naga Socialist Council, People’s
Liberation Army and Prepak of Manipur; all
these are inter-related in the region. Al-
though they are of different names, they all
have a common objective. The coordinated
effort of the three Chief Ministers will help in
sealing the border from Assam to Nagaland
and trom Nagaland to Manipur. When Mili-
tary is deployed in Assam, the ULFA people

will take shelter in other areas.

MR. SPEAKER: ltisnotaregular speech
that you are making. You are expressing
your views on a point which has arisen. It is
very well outlined here on the fioor of the
House. ¥ there is anything that you can add
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1o this or make it more sharp, do it. Other
wise don't widen the scope.

SHRI YAIMA SINGH YUMNAM: | am
proposing for launching a coordinated effort
of the Governments of Manipur, Nagaland
and Assam. It is a new point that | am
projecting.

MR. SPEAKER: Yes, it is a new pointl

SHRI YAIMA SINGH YUMNAM: Many
hon. Members have no idea about this re-
gion. These vast forest areas are not easily
acceptable to the military people. But these
extremists can easily reach any place be-
cause they are well acquainted with the
area. These areas in Assam, Manipur,
Nagaland have borders with China, Bangla-
desh and Burma. They easily cross overto
that side where they cantake shelter. I willbe
very difficult for the army people to identify
ULFA extremists from innocent people.

Imyself have been suffering for the last
many years because of the army deploy-
ment in Manipur. So many innocent girls
have been deflowered and many innocent
people have been killed because the army
personnel do not understand easily who is
an extremist and who is an innocent person.
The deployment of army will lead to the idea
of military dictatorship in the country and it
will be against the interest of the country.
Because of the inexperience in dealing with
the public the people have hardened their
attitude against the army. So, this deploy-
ment will be against the interest of the coun-
try. | would recommend for withdrawal of the
army deployment from this region.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MNIS-
TRY OF HOME AFFAIRS (SHRI

M.M.JACOB): Sir, | listened to some of the
expressions from the hon. Members of the
House about the deployment of army in
Assam. The matter is really important and
this Government considers it really an im-
portant issue and not a light issue. So the
Government willbe certainly bringing astate-
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ment to the House today itself. | want fo
assure the House that we are coming witha
statement on all aspects arisen. That is what
I wanted to submit at this stage. Kindly wait
for some time.

SHRISOMNATH CHATTERJEE: When
wili you make the statement?

SHRI M.M.JACOB: Today.

MR. SPEAKER: Can you give the time,
so that the Members would know?

SHRI M.M.JACOB: Any time after 3.30
p.m. or 4 0’ clock, | am ready.

MR. SPEAKER: Okay, the time fixed is
5 o' clock. | would also suggest to the Gov-
emment that the Members have expressed
their views on the Floor of the House and the
Govemnment representalives - executive -
have hard what they have said. Let the
statement and the replies to be given com-
mensurate to what they have said.

SHRI CHANDRA JEET YADAV: The
Prime Minister should come and make the
statement.

MR. SPEAKER: it may be the Prime
Minister or it may be th Home Minister. It is
loft to them.

[Transiation]

SHR!I PHOOL CHAND VERMA
{Shajapur): Mr. Speaker, Sir, in order to set
up four gas-based power plants in the North
west area of Madhya Pradesh, State Gov-
emment had sent its proposal to the Govemn-
mentof Indiathrough State Electricity Board.
& was said that for this 8 million metric tonne
gas would be required perday. Butduetothe
non-allotment of gas these hopes have been
shattered, whereas 1/3 part of the H.B.J gas
pipe lines passes through Madhya Pradesh
after covering the distance of 550 kilometres

or gas-based power plant has been under-
taken in Rajasthan from where only one of
the branches of the Pipe line passes. Thisis
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an utter injustice against Madhya Pradesh.
At present Madhya Pradesh is facing about
18 percent shortage of electricity in Madhya
Pradesh which will become 26 per cent
during the Eighth Five - yearplan. Atpresent
also, the State is facing great difficulty in
meeting the power requirement. So, through
you | would like to point out to the Govemn-
ment of Iindia that the possibilities of the
availability of gas have increased. Hence,
forthe proposed gas-basad plant, gas should
be allotted as early as possible so that plants
be set up in Madhya Pradesh.

[English]

SHRIPALA K.M.MATHEW (Idukki): Sir,
| rise to point out very urgent matter which i
left unattended will spread to all parts of
India. This issue has been raised in the
House two weeks back.

The unknown fish epidemic in Kerala is
becoming widespread inthe fresh and brack-
ish waters of the lakes and rivulets. Kut-
tanad, Vembanad parts of Kottayam, Alap-
puzha and Pathanamthitta districts are the
worst affected areas. If this is not prevented
in time, it is likely o spread to the reservoirs
and water spread areas of ldukki district
also. This is not merely the Kerala State
issue; this epidemic has already crossed the
national and international borders and has
been spreading in Australia, Burma, Tripura,
indonesia, Meghalaya, Bangladesh, Assam
andother places. Eventhoughitis present at
the moment in Kerala alone, it is very likely
that it may spread to all parts of India i this
is not prevented in time and i sufficient
preventive measures are not taken.

The livelihood of thousands of fisher-
men, fish vendors and the position of the
cooperative societies are in total danger and
in deep trouble. So, immediate steps haveto
be taken to prevent this. This disease has
destroyed all the fish wealth in the State
which have already been affected. It is now
striking at the core of inland water fish in
Kerala. Kuthanad region alone accounts for
the production of two lakh tonnes of fish
every year, which is more than 40 per centof
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the total inland fish production in the State of
Kerala. The present situation is alarming
and the people have got panicky about that.
So, | would urge the Agriculture Ministry, the
Fisheries Department, the Central Marine
Department, the Central inland Capture
Fisheries Research Institute, the Central
Institute of Fresh Water Aquaculture Fisher-
ies Development Commissioner and other
Govemment agencies concemed to take
immediate steps.

I would request all these Government
agencies, through you, to take immediate
steps on a war footing so that this epidemic
is cured and prevented from spreading fur-

[ Translation]

MR. SPEAKER: Smt. MahendraKumari.
You wanted to say something yesterday. Do
you want to say anything today.

[English]

SHRIMATI MAHENDRA KUMARI
(Alwar): Sir, | would like to bring to the notice
of the Hon'ble Minister of Health and Family
Wellare that all the hospitals in the country
are in a terrible state of affairs. Sometimes
the doctors are not there. Sometimes only
the ‘Emergency’ is open but the hospital is
closed.

When you go to the villages, the doctors
ara not there. The doctors do not go te the
villages because all the medical colleges are
located in the cities. Even young doctors -
men and women - do not want to go to the
villages because there are no proper facili-
ties. lwould ike to appeal to the Government
to make the rules fike those in the Army. The
Army never goes on strike. Those doclors,
who opt 1o serve in the villages, should get
S0MEe MOre money.

The nurses are aiso genarally hesitant
10 serve in the rural ares. Some nurses do
setve in such areas. The villagers would
come and plead thatthere is adelivery case.
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Then, such villagers start harassing the
nurses. In some cases, the nurses have
even been raped. | would plead that always
two nurses should be sent, instead of one, at
a particular place in the rural areas.

Recently, some deaths occumred when
old glucose drips wera given to some of the
patients in Dethi. So, old stocks of medicines
should be discarded soon after their expiry
date. | was also a victim. Fortunately, | did
not die. | have also seen that medicines are
sould in the market instead of giving them to
the patients. The people concerned make
fake entries in the registers and sell the
medicines in the market. 1 would ike the
Govemment to be very strict, and aiso see
that the doctors are happy, the nurses are
happy so that there are no strikes.

[ Trarsiation] \

SHRI RABI RAY (Kendrapada): Mr.
Speaker, Sir, | would ke 1o raise a question
of great national importance. The question
is regarding the Indian National Army set up
by Netaji Subhash Chandra Bose and its
fund. A strange problem has come up. On
behalf of the Ministry of External Affairs,
Govemment of India Mr. Amiya Nath Bose,
the nephew of Netaji Subhash Chandra Bose
and a renowned Barmister of Calcutia was
informed by Regional Passport Officer, Cal-
cutta on 22nd June as to what happened to
Rs. 114 crore of the LN.A., set up by Netaji
Subhash Chandra Bose ..... I all started
when a question was asked in the House.
The question was:

13.00 lrs.

ing o RAs. 114 crores from the
Government of Japan and other
foreign countries on account of
Azad Hind Government set up by
Netaji Subhash Chandra Bose on
21st Octobaer, 1943.°
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[ Translation)

It is a question of Rs. 114 crores. Does
the Government have any information in this
regard? When Shri Amiya Bose was asked
to let the Govemment have any information
in this regard, he said that the amount of Rs.
114 crores was collected by a team of offi-
cers of the Minister of External Affairs,
Government of India from the Government
of Japan at Tokyo in the year 1960. This
money belonged tothe |.N.A. Thereafter, the
people of India are totally in dark whether
that money had reacted the Government of
india or not. In fact, the matter was raised in
the Parliament and Shri Amiya Bose had
also made a statement before the Passport
Officer of the Government. But the people of
the country are totally unaware of its where-
abouts. | am raising this question before you
because this money belonged to the country
and it is the money of Azad Hind Govern-
ment. it should be brought to the country and
deposited in the Consolidated Fund of India.
But til! now the country as well as the Parlia-
ment do not know the whereabouts of Rs.
114 crores. | would like to know why the
Government of India is silent over the mat-
ter? After the statement of Shri Amiya Bose,
it becomes the duty of the Government to
make a statement to the public in this regard
astowhat happenedtothoseRs. 114 crores.

KUMARI PUSHPA DEVI SINGH (Rai-
garh): Mr. Speaker, sir, several deaths have
occurred due to gastroenteritis in the past
few days in my constituency, Raigarh in
Madhya Pradesh. About 900 people have
died within last two months. There is an
acute shortage of medicines in the area. Itis
feared that as many as 500 deaths took
placae in Lailunga Development Block alone.
Thousands of other people have also been
affected.

My area is an Adivasi area. in the ab-
sence of sufficient number of doctors and
required quantity of medicines from the
Govermnment poor tribals are constrained to
go 1o, exorcists.

in the recent past, such an incident took
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place in pathalgaon village of Baigun Jharia
Tehsil. An exorcist claimed that he should
drive away diseases from the village. He
beat many vidows mercilessly. This man
enters the villages along with a woman.
Then the woman enters people’s houses
andacts asa tohni’ inthat house. Inour area
women who make wrong use of their witch-
eralt causing harm to the village and people
in the neighbourhood are called ‘tohnis’.

k is a fact that in our areas Adivasis
traditionally believe in such things to a great
extent. The most important and painful thing
is that even after such a long time thousands
of people suffer from a single ailment for
months but there is no arangement from
Government's side to provide them required
quantity of medicines. The hospitals are
packed with patients to their capacity. The
patients are helpless to stay in the open
around the hospital premises.

The State Government has totally failed
to combat this epidemic. The people con-
tinue to die and the State Government is
refusing to recognize it as an epidemic.

lurge the hon. Health Ministerto send a
team of doctors to Raigarh immediately and
take stock of the situation. Besides, neces-
sary medicinesfortreatment of gastroenteri-
tis should be despatched to the area imme-
diately.

SHRI ASTBHUJA PRASAD SHUKLA (
Khalilabad): Mr. Speaker, sir, the only ferti-
izer plant at Gorakhpur, the most backward
area of eastern Uttar Pradesh, has been
lying closed since 10th June, 1990 after the
pipeline burst incident. Smt. Indira Gandhi,
the then Prime Minister had inaugurated this
naptha based unit of the Fertilizer Corpora-
tion of India at Gorakhpur on the 20th April,
1968. The Plant since its inception has not
only produced more than its installed capac-
ity but also stood first among the public
undertakings of the country. The production
capacily of the plant has been 543 metric
tonnes since its inception though only two
units were functional. In view of the rate of
consumption of thefertilizers inthe area one
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more unit was set up during 1975 at a cost of
Rs. 19 crores. Thereafter, its production
capacity has gone up to 950 metric tonnes.
The production capacity of the plant is far in
excess of its installed capacity of 815 metric
tonnes per day. The plant produced 85 per
cent of its installed capacity on an average
from 1968 to 1975. But later, afterten years,
Le. in 1978, its capacity receded to about 55
per cent and in 1990 it bacame 8.8 per cent
only. Thereafter, the plant ran at loss.

The Fall in the production capacity of
this plant has been attributed mainly to out-
dated units, lack of facilities and new tech-
niques, costly raw material, constant inter-
ruption in supply of electricity, irregularities
in annual repairs and non-replacement of
old machines.

Mr. Speaker, Sir, dozens of villages had
been uprooted at the time of settingup of this
Plant. The farmers had to give up their fertile
land in the hope of getting some employ-
 ment. The plant in a radius of 10 kms. had
taken the shape of a city. It had developed
into a beautiful and clean fertilizer city pro-
viding accommodation to about 1400 fami-
lies. With the closure of this unit employees
who have been working there for more than
last two years have been rendered jobless.
Mr. Speakaer, sir, an incident took place on
the 10th June, 1990. The pipeline of one of
the units burst causing death to one of the
Production Engineers. His son has been
given a jobcompassionate grounds. In stead
of repairing the pipeline, the management
locked up the plant and started retrenching
temporary employees and transferring per-
manent ones. Today, the situation is such
that the land which was very fertile has
become useless. Dozens of villages had
been uprooted. Although the beautiful city
exists there alongwith school, canteen,
shopping centre, bank, post office, recrea-
tion centre, hospital and club but the area
gives a dissolute look.

Sir, there was a planto lay agas pipeline
upto Gorakhpur, a distance of 200 kms from
Jagdishpur. it had been provided in the cor-
porate plan of the gas Authority of India Ltd.
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(GAIL) that the H.B.J pipeline should be
extended upto Gorakhpur. lts construction
involved an estimated cost of Rs. 800 crores.
The Government is now spending Rs. 80
crores every year on transportation of fertil-
izers upto Gorakhpur. if we spend Rs. 800
crores on a Gas based Plant, the total ex-
penditure could be recovered from the sav-
ings of transportation charges within a pe-
riod of 10years. Today, electricity charges of
the project cometo Rs. 70to Rs. 80lakhs per
month. Rs. 90 lakhs are being paid every
month towards salary to the employees. An
amount of Rs. 2 crores is being paid as
interest for the loan taken from F.C.L Only
interest constitutes half of the total expendi-
ture of the company.

Mr. Speaker, Sir, therefore, | would like
to submit that the factory which is lying
closed should be revived immediately.The
scientists are of the view that if the plant is
run as naptha based plant even by spending
Rs. 19 crores, the factory can be run for 5 -
6 years. It would be very convenient if this
plant is linked with the gas pipeline from
Jagdishpur. it would take 5-6 years time and
involve an expenditure of Rs. 800 crores.

Therefore, 1 urge the Government to
implement the said proposal of GAIL at the
earliest for the all round development of the
area and for removing the backwardness of
eastern Uttar Pradesh. Till such time it is
done, this plant should be run as a naptha
based plant only incurring an expenditure of
Rs. 20 crores on it.

[English]

SHRI ANBARASU ERA (Madras Cen-
tral): Sir, | am very happy that this House has
been, from the beginning, discussing very
seriously the problem of terrorism. But atthe
same time, there is another very serious
problem, to which most of the Members give
less important perhaps due to preoccupa-
tions or they might have forgotten. | am
referring to the problem of slumdwellers.

Sir, in India alone it is estimated that
about 8 to 10 crores of people are living in
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slums; on the pavements. In Central Ma-
dras, my own constituency, there are about
1500 slums where about 50 lakh people live.
The Government should give serious thought
to the pathetic conditions of the people living
in these slums, especially in all the metro-
politancities, Madras, Calcutta, Bombay and
Delhi. Government should come out with a
comprehensive scheme to promote the
welfare of these slum-dwaeilers.

My thanks to our late leader Shri Rajiv
Gandhi who took keen interast to improve to
living conditions of these slum-dweilers, liv-
ing in Bombay. With the assistance of World
Bank, he implemented Dharavi Project, a
mammoth Project; to improve the lives of
nearly 2 to 3 Mlilion people.

| understand that in Calcutta, in places
like Beliyarghat Howra etc. about 5 to 6
million people live in these slums.

Growth of slums is a common phe-
nomenon because of the industriaiisation.

MR. SPEAKER: Atthis point of time you
should be very brief.

SHRI ANBARASU ERA: Sir, the Urban
Development Minister is here. Government
should seriously think about the living condi-
tions of these slum-dweilers, who do not
have eventhetoilet facilities, leave alone the
basic amenities. When | go around my cos-
tituency, | hang my head in shame. | am
unable to help these slum-dweilers. There-
fore, Sir, the Government should take up this
problem on a war-footing basis. | urge upon
the Central Government to bring about a
comprehensive legislation to improve the
lives of the slum-dweilers.

SHRI ANNA JOSHI(Pune): Sir, the
textile industry in Maharashtra, which is
having a prestigious position in the industrial
growth of the nation, since for the last more
than hundred years, is in doldrums today.
Throughout Maharashtra in the last 20 years
nearly hundred textile mills have been closed
ordeclared sick one after another due toone
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reasons or the other. The Government of
India has taken oversome of these closed or
sick mills through N.T.C. But that cannot be
the permanent solution.

Even now lakhs of workers have been
rendered jobless. The mill managements
have not paid their dues worth crores of
rupees. Thousands of ancilliary industries
andtrades have collapsed due tothe closure
of mills. Central, State and local self-Gov-
emments have lost revenue worth crores of
rupees per annum. Therefore, the Central
Government must look into the matter more
seriously and solve the problem at the earli-
est.

SHRI SUDARSHAN ROY CHO-
WDHARY (Serampore): Sir, |'would like to
drawyour attentionto an urgent matterwhich
affects not only my constituency but the
entire Eastern region.

Since May this year, Standard Pharma-
ceuticals, one of the premier Peniclilin pro-
ducing factory, which is situated in West
Bengal - in my cosnstituency, Serampore -
has been under closure. This factory was
producing Penicillin since the 30s on the
basis of our indigenous technology. In six-
ties the Sarabhai House took it over and then
it was bifurcated into two parts; The Stan-
dard Pharmaceuticals and Opec Innovation
in 1983. After that due to utter mis-manage-
ment and lack of marketing discipline both
the factories have started troubles.

in May this year the Sarabhai House
declared closure of both these factories.
Naturally, th production of Penicillin which is
a basic requirement in any sort of therapy,
has been stopped.

Thatis why | requestthe Governmentto
look into the matter and also urge upon the
concerned authority to re-open these facto-
ries immediately. Not only that these facto-
ries are to be amalgamated because both of-
these factories are like Simese twins; one
cannot live without other.
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[Translation]
MR. SPEAKER: Shri Jeswani......

SHRI SHYAM LAL KAMAL (Basti): Mr.
Speaker, Sir, | thank you for giving me an
opportunity to speak. Sir my name is Shyam
Lal Kamal.

[English]
MR. SPEAKER: My apologies to you.
[Translation)

SHRI SHYAM LAL KAMAL: Mr.
Speaker, Sir, India is a backward country
and 34.7 per cent of its population is living
below the poverty line. The condition of Uttar
Pradesh is pitiable as 45.7 per cent of the
population is living below the poverty line.
Basti is the most backward district of this
poor State. Sir, | would like to put forth some
facts about Basti district. Mudarka sugar mill
is in Basti district. About a year back ma-
chines were bought for its modernisation but
instead they were diverted to Etawah dis-
trict........

MR.SPEAKER: Hon. Member, not like
this.....

SHRI SHYAM LAL KAMAL: Mr.
Speaker, Sir, there are 4,000 handlooms but
there Is no spinning machine should cer-
tainly be provided there.

MR.SPEAKER: Hon. Member, please
sit down. You have said what you wanted to
say.

SHRI SHYAM LAL KAMAL: Mr.
Speaker, Sir, | want to submit an important
point. About 50 kilometres away from Basti
the National Highway is likely to be damaged
by soil erosion. | would like that efforts must
be made to save the highway. There is no
bridge on Saryu river near Toda though the

" roads at both the ends have been com-
pleted. | therefore, feel that the construction
of this bridge is most important.
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DR. K.D. JESWANI(Kheda): Recently
many minority Hindu Pakistani Nationals
have migrated to India as a result of the
disturbed political and social conditions
prevailing in Pakistan. Many more are stillto
come in the coming days. Out of these
migrants many of them are medical doctors
holding MBBS or other high degrees from
Sind and Karachi Universities of Pakistan.
They have migrated to India for permanent
settlement.

At present, the above said degrees are
recognised and included in the third sched-
ule part Il of Indian Medical Council Act,
1956. Accordingly, the holders of the above
degrees require Indian citizenship for regis-
tration with L.M.C for carrying out medical
practice. Now, the grant of Indian citizenship
requires very long time. This long process is
cumbersome to pass through.

My humble suggestion is that if the
medical degrees are included inthe |l sched-
ule of LM.C Act, 1956 in respect of section 12
(3) of the said Act, then these doctors can be
registered with the concerned State Medical
councils without obtaining Indian Citizen-
ship. In the past, similar considerations were
made for the doctors from Bangladesh and
Srilanka.

The Pakistani Hindu migrants are not
allowed Longterm Visas inthe Banaskantha
and Kutch Districts of Gujarat, since they are
the border areas. There is a safety belt of 20
Kms in the border area. Beyond that they
should be allowed to stay and citizenship
should also be given to them. This is my
request, Sir.

PROF. SUSANTA CHAKRABORTY
(Howrah): Mr. Speaker, Sir, | like to believe
that the Govenment of India is serious inthe
Industrialisation of our country and in keenin
catering to the infrastructural and financial
needs of the industrial development of every
region and every State of our country. But
the fact, it into stands today, is that there is
discriminatory treatment In this regard. This
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policy of the Government acts as a deterrent
tothe industrial development of the States of
our country, particularily belonging to the
eastern regions.

For example, the Credit Deposit Ratio
of Nationalised Banks in West Bengal is only
about 55 per cent as compared of the na-
tional average of 65 per cent.

The Industrial Credit and Investment
Corporation of India, during the last thirtysix
years of its existence, has sanctioned only
Rs. 531 crore for industries in West Bengal
compared to Rs. 3495 crore to Maharashtra.
The Industrial Finance Corporation has
sanctioned only Rs. 80 crore to West Bengal
which is much less than other comparable
States. There is a discrimination in the distri-
bution of such finance 1o West Bengal and
other States of the Eastern Region.

The per capita Central Plan Assistance
to West Bengal during the Seventh Five
Year Planwas the lowest compared to other
comparable States. It was only Rs. 232.6.
Besides this, there is the freight equalista-
tion policy In respect of lron and Steel of
which we have been speaking for years
together. Agradual phasing outofthe scheme
is very necessary. Finally, as regards the
sick industries, the Government of India has
placed importance to the functioning of the
BiFR and inthe Budget of thisyeartoo, arole
has been assigned to the BIFR. The States
have been demanding that in the interest of
theindustrial development, the regional units
of the BIFR should be set up or if possible,
States Units should be set up. That has not
been done. What i demand is the reversal of
the policy of the financial institutions, phas-
ing out of the programme of freight equalisa-
tion and equitable distribution of Central
Assistance to the States.

{Translation]

SHRI KALKA DAS(Karol Bagh): Mr.
Speaker, Sir, | want to draw the attention of
the Government to a matter of serious con-
cem. There is abutchery near Idgah in Delhl.
This was set up when the population of Delhi
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in general, and those of non-vegetarians

was very less. But today the population of

Delhi has increased manifold and same is

true about non-vegetarians. (/nterruptions)

MR. SPEAKER: I think you are a vege-
tarian.

SHRI KALKA DAS: | am a non-
vegetarian...(Interruptions)... its does not
matter whether one is a vegetarian or a non-
vegetarian. Thousands of animals are slaugh-
tered and this butchery is in the midst of
densely populated area. Many times the
blood of animals spreads on the road and
sometimes it trickles to the drinking water
supply pipes. The carcass of animals could
also be found on the roads sometimes. As a
result there is hue and cry in the entire area
and fould smell continues to emanate from
the butchery. Earlier it was away from the
densely populated areas but now it is in the
midst of these areas. It has become almost
impossible te live in the area. Not only this,
because of dead animals lying here and -
there, there is heavy traffic congestion in the
area and even the traffic police has written
many times that the butchery should be
shifted elsewhere where the density of popu-
lation is less. This is a long standing demand
of the people of the area and they are greatly
agitated over it. Therefore, | would like to
urge that this butchery must be shifted from
there. Otherwise, there is every possibility of .
a law and order problem and things may
deteriorate. ltis likely that the patience ofthe
people may give way. Therefore, | would like
to draw the attention of the Government 1o
this serious problem and would urge to shift
this butchery to an area where the density of
population is less...(Interruptions)

SHRI TARA CHAND KHANDELWAL
(Chandni Chowk): When this butchery was
set up the area was not as densely popu-
lated as it is today. | had paid a visit to the
area about six days back. There is not even
a single day when | do not receive less than
10-12pooplefromthoarnrothgmm
raise this matter.. (htempciom) -

MR. SPEAKER: You want to say that it
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should be shifted immediately outside the
city.

SHRI TARA CHAND KHANDELWAL:
That is what | want to say.

SHRIMOHAN RAWLE (Bombay South
Central): Mr. Speaker, Sir, ‘Hindi Divas’ was
celebrated on 14th September and Door-
darshan and Akashvani gave programmes
alsoonthis occasions. But unfortunately, we
have failed so far in making Hindi a national
language. We have a national anthem, a
national bird, a national animal and a na-
tional flag, but so far we do not have a
national language. Even Babu Rajendra
Prasad, thefirst President of India and one of
Founding Fathers of our Constitution had
remarked that gradually Hindi should be
accepted as anationallanguage anditshould
be not merely treated as official languages.

|, therefore, urge the Government,
through you, to declare Hindi as the national

language.

DR. LAXMINARAYAN PANDEYA
(Mandsaur): Sir, there was a proposal to
open many Kendriya Vidyalayas throughout
the country which was accorded approval
also. There was also proposal to open Ken-
driya Vidyalayas In Mandsaur and other
places in Madhya Pradesh. The academic
session has already commenced. There are
hundreds of Central Government employ-
ees In Mandsaur who have school going
children. Therefore, it is essential o open
Central Schools there, otherwise they may
not get admission elsewhere. Therafore, |
would like you to issue instructions immedi-
ately for opening Central Schools in
Mandsaur and other places in Madhya
Pradesh.

SHRI CHHEDI PASWAN (Sasaram):
Mr. Speaker, Sir, the freight equalisation
policy has been invogue for a long time In
Bihar particularly in respect of coal and steel.
Shri Krishnachari had emphasized the need
to follow this policy for a short period way
back in 1885. But this policy is still continu-

ing. Consequently, a poor state like Bihar is
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suffering. lron ore and coal is in abundance
in Bihar. If this freight equalisation policy had
not been in vogue, the price of iron ore and
coal would have been less as compared to
other States and industrilisation would have
got encouragement as a result thereof.
Therefore, Mr. Speaker, Sir, | would like to
urge the Government to do away with freight
equalisation policy so that encouragement
could be given to industrialisation in Bihar.

[English)

SHRI SOMNATH CHATTERJEE
(Bolpur): | want to raise a matter which is
affecting power generation in West Bengl
because of the inadequate supply of coal,
not only quantity-wise but also quality-wise,
because, | am told, that coal not of the
standard quality but in big blocks and chunks
has been sent, containing ashes and not
which is required for the thermal power
generation.

When the matter was taken up, the Coal
India said that the Railway administration
was not providing the wagons and that is
why coal supply was hampered. And the
Railways say that the Coal India Limited was
not loading the wagons in time and properly,
and the wagons were waiting in the sliding,
therefore the difficulty is being created.

There appears to be some discard be-
tween the Railway administration and the
Coal India Limited. The hon. Railway Minis-
ter is here. | am requesting him to kindly see
that supply of coal is made in time. The hon.
Minister for Coal Shri Sangma is not here.
He may also kindly see that the proper
quality coalis supplied, notcoal in big chunks
and blocks which is not suitable for power
generation.

This is a very vital matter and | am
requesting the hon. Ministers concerned to
kindly look into it.

[Translation]

SHRI MADAN LAL KHURANA(South
Delhi): There was shooting by accident by a
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security guard outside the residenca of
Leader of Opposition, Shri Lal Krishna Ad-
vani Yesterday. Two days back there was a
similar shooting incident outside the resi-
dence of Chief Justice of India. This is my
information and | would like that this may be
confirmed by the Government...

MR. SPEAKER: There is difference
between shooting by accident and a shoot-
ing incident.

SHRIMADAN LAL KHURANA: The security
guard who was involved in the shooting
incident outside the residence of the Chief
Justice of India was under the influence of
liquor and when | asked tha PA at the resi-
dence of Shri Advani about yesterday's inci-
dent, he said the security guard had con-
sumed liquor. Mr. Speaker, Sir, | would like
to submit here that we have already wit-
nessed the assassination of Shrimati Indira
Gandhiwhen her security guards shot at her.
Shri Advani is on the top of the hit list and
therefore, the Government should recon-
sider the security arrangements and give
fresh directives that negligence of this type
will not be tolerated. The gauards who are
posted at the residence of Ministers and
" other top politicians should never be under
the influence of liquor. lwantto bring this fact
to the notice of the hon. Home Minister.

[English)

SHRI GEORGE FERNANDES: Mr.
Speaker, Sir, | would not have raised this
matter but for tha implications both withintha
couritry and outside the country in regard to
the matter that | am now raising. This per-
tains to a film which has been produced by
an agency called "Eye Witness" and which is
making the rounds of the country since the
first of this month. And it is also being exhib-
ited in other countries of the world. The film
is onthe Rajasthan Atomic Power Station. In
this film, there are a series of scenes. | have
seen this film specially when this matter was
brought to my notice. And there is also an
interview with Dr. K8, Parthasarathy, who is
the Secretary of the Alomic Energy Regula-
fory Board and who is responsible for safety
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standards at all atomic energy installations
in the country.

Dr. Parthasarathy’s interview is conse-
quent upon a request made to.the Prime
Minister and to the Minister for Public Griev-
ances, Shrimati Margaret Alva by the pro-
ducers, ‘Eye Witness’. That means, his
presence there was with the approval of the
Prime Minister, who is in-charge of the Atomic
Energy.

Now, Sir what does this Script say? |
would not read all of it. But there ere certain
aspects which need 1o be brought 1o the
notice of the House. It starts with acommen-
tary, which says:

“Alarming news emerged last year
of birth defects in villages near an
atomic power station in India. We
wentto Rajasthantofilm this story™.

This was the opening sentence. Then it
goes on to say this. Here, this is the person
who is associated with the unit making this
statement. He says:

“The “cooling systems of RAPS -
that is the acronym for Rajasthan
Atomic Power Station land are
cooled by water and that water is
returned into the same river from
which it is drawn. The effect of the
radiation of the water means that it
definitely contaminates the river.
Besides thera have been loakages
of heavy water more than oncedue
tothe negligence of the authorities.
The water is let off into the river and
that is the water we drink”.

(interruptions)

SHRI SOMNATH CHATTERJEE: Was
it Dr. Parthasarathy's statement?

SHRIGEORGE FERNANDES: No,one
of the persons who lives there made this
statement.

" Thisfilm hasbeen seen by Dr. Parthasa-
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rathy, and he hasrespondedtoit. Iwillcome  another midwife was asked:

to his response in a moment.

Then, the commentary says that be-
cause the Doctors refused to speak, the
person who shot this film met, what we call,
the nurses and others who halp in the deliv-
ery of babies. Now, there is one Mr. Munir
Ahmed, who says:

“We do not know what is happen-
ing. Ido notknow if it is fate or what
is causing the defects In our region.
And it is happening only in our area
within a radius of 26 kilometers.
Even the young men are losing
their manhood”.

Then, there was another question,
‘are the young men affected too?. And his
reply was:

*Yes, they say so. They are
young men and they do not say
these things out of shame but
some have said so0.”

Then the commentary says that they
went and saw the local midwives. They
were questioned.

The conversation with Nandu Bai,
another midwife, is as follows:

“Q: How many deformed children
are there?

A: Four or five.

Q: Has the number increased in
the last two to four years?

A: There have been more such
children.

Q: Earlier such a thing never
happened?

A: This has never happened be-
fore and i is happening now.”

Then a child was shown and Tulsi Bal,

*Q: Was he born with the deformed
ear?

A: Yes, he ha been like that from
birth.

Q: Also the double thumb?
A: Yes, he has two thumbs.”

Then there is a commentary which
says:

“Other damaged children we found
included this little boy had two sets
of incisors and was born with no
penis. We checked that none of the
children we were shown were in
fact polio victims. They had allbeen
bon deformed. These girs’ legs
are paralysed.” (Those girls were
exhibited).

Savitri Bai, another midwife says:

“Earlierthere were 25 childrenborn
in a year, now there are 50.

|1 see the child when it is born. | can
see what is wrong with it.

i it is deformed it has only half the
fingers. Sometimes they have no
fingers at all. Some have no hands
or noses. Some have abnormal
growth of hair.”

Then in reply to questions she fur.
ther says: :

“Q: Is it awful to ook at?

A: Rtis not just the faces, it is the
whole body that is deformed.

Q: So you don't even show itto the
mother?

A: No, we didn%.
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Q: Why not?

A: If we showed the baby to the
mothershe would have been scared
to death. That is why we don't tell
them.”

Then there is a commentary which
says:

‘What you have here is a plant
which is known to have a particu-
larly bad safety record and you also
have an unusual incidence of ge-
netic damage in the surrounding
population. You also know that trit-
ium is discharged to the environ-
ment.”

This is a part of the transcript.

Dr. Parthasarthy was interviewed on
this. And what does he say? He says that this
Atomic Energy Power Plant was shut down
250 times in ten years. Then he says that
once it was shut down for as long as three
years. When he was told about this water
being discharged, he said:

“This is the water we, we means, |
don't belong to the Department of
Atomic Energy but the people who
work there who are in the township
they drink this water.”

Then he was asked as to what you are
doing about it.

MR. SPEAKER: Who is Mr.
Parthasarthy?

SHRI GEORGE FERNANDES: Dr.
Parthasarthy is the Secretary of the Atomic
Energy Regulatory Board, who is respon-
sible for the safety standards of all atomic
enargy power stations of the country. And he
was sent there to be interviewed after a
request was made to'the Prime Minisier and
Mrs. Margaret Alva, Minister of Pubiic Griev-
ances. Now the statement which
Dr.Parthasarthy has subsequently made is
far too serious to be taken very lightly.When
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he was asked: When these things are hap-
pening, what are you doing about it, he feels
that whatever has been shown or whatever
is happening has nothing to do with the
atomic energy power station. He accepted
the fact but he refused to link those facts with
the situation that is on the ground at the
atomic energy power station.

| do not want to elaborate. | only want
thatthe Government mustimmediately react
to this particular situation. Now they have
reacted in one respect and how? The man
who made this film, is a person called Chris-
topher Richard. | have been requesting you
forthe lastthree daysto allow metoraisethis
matter. But | appreciate your reluctance to
call me because you decided that you would
like to hear a large number of Members who
did not have an opportunity.

Mr. Christopher Richard, who madethis
film and who is an independent producer, is
a British citizen. he made this film for Chan-
nel 4. It was exhibited in Britain and is being
exhibited elsewhere. He is making a film in
India at this moment for BBC for which the
Government gave him the clearance. Day
before yesterday, when he applied for his
visa to come back to India, | got this informa-
tion that he was told that the visa would not
be given to him perhaps because - this has
not been conveyed; this is my conjecture-he
made this film on the Rajasthan Atomic
Energy Powar Station. This is the only re-
sponse of the Governmentof India. The man
who unravelled a certain situation, brought
before the country a certain situation, which
needed to be brought before the country, is
now being told that you are a persona non
gratain our country. Now, that is the matter
which | will deal separately with the Govern-
ment. But, on this question which | am rais-
ing, Minister of State of the Ministry of Envi-
ronment, and Forests Shri Kamal Nath, is
sitting here, is responsible for most of the
aspects, that have been happening there.

MR. SPEAKER: Please do not drag him
because he has no information about Atomic
Energy.

. {Interruptions)



69  Re. Situation arising
out of

MR. SPEAKER: Well, | must caution
that there is a lot of literature with you on
Atomic Energy which is not supporied by
scientific facts.

SHRI GEORGE FERNANDES: Sir,
therefore, there are some views on this. But,
there Is the question of pollution of the water.
The water pollution matter is afact. It isafact
that deformities are there. Now, if we take
this view that this has nothing to do with what
is happening there - this is precisely what a
lot of people have said earlier - then we had
Chernobyl, and in Chernobyl we know what
Is happening. We have gone through the
exparience of Bhopal andthe kinds of things,
the kind of deformities, the kind of baby
deaths that are taking place in Bhopal. ltis a
situation that brings tears in my eyes. There-
fore, | would certainly like the Governmentto
respond to this, if not today by tomorrow.
But, | would certainly like the Minister for
Environment atleast to respond to this whole
question of water poliution, a fact which
cannot be denied. Thank you very much.
(Interruptions)

SHRI SOMNATH CHATTERJEE: Dr.
Parthasarthy may have nothing to do with
the Atomic Power Station. But, if such de-
formed childrens are born, the Government
mustlookinto it. Inaparticular area why that
is happening? The Ministeris here. He should
respond. (Interruptions)

MR. SPEAKER: This Department w?
with me for four years. | know that me y
reports are published. | know also that ma..y
of the reports are not supported by scientific
facts. Now, we shall have to be very careful.

(Interruptions)
SHRI SOMNATH CHATTERJEE: Sir,

in view of your personal experience, we
should guide them also.

[ Transiation)

SHRI DAU DAYAL JOSHI (Kota): Sir,
this plant is situated adjacent to my constitu-

ency. The points raised by hon. Shri George

Fernandes are valid because | have person-
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ally gone there. When these facts rams to
my knowledge, | made efforts personally to
inspect the Atomic Energy Plant. | was not
permitted to enter the plant and my repeated
requests were ignored. Reports are being
received regularly overthere that becauseof
the pressure of the plant, children are be-
coming deaf, blind and acquiring physical
deformities. | request the Government to
take this matter seriously. One unit of the
plant suffers a breakdown every now and
then. We have to find out the cause of all
these problems...(Interruptions)

MR. SPEAKER: This has been dis-
cussed many times.

SHRIDAU DAYAL JOSHI: Efforts were
made to give training. What is unfortunate is
that we have accepted the Bhopal Gas Trag-
edy.

MR. SPEAKER: There is no need to go
into all that.

SHRI DAU DAVAL JOSHI: God forbid,
if such athing happens there then it would be
a replay of the Bhopal Gas Tragedy. So |
request the Government to take precaution-
ary steps to ward off any tragedy.

[English)

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): Sir, no doubt,
this is a very serious matter. We have drawn

. the attention of the Atomic Energy Commis-

sion on this. We had written to them. The
Atomic Energy Commission In their reply
have said that on the basis of a report by the
Expert Committee constituted by the State
Government, there was no connection of
these deformities and pollution from Rajast-
han Energy Plant. (Interruptions)

SHRI SOMNATH CHATTERJEE: Has
the Government accepted that Report? Your
experience is otherwise (Interruptions)
[Translation)

SHRI DAU DAYAL JOSHI: Let the
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Govemnment study the statistics. Everything
will become clear then...(Interruptions)...

MR. SPEAKER: There is no need to
- make so much noise about this matter. Bet-
ter look at the root of the problem. Please
listen first. As far as the report is concerned,
the Govemment cannot immediately accept
orreject it. It is a scientific fact and is related
to genetic engineering. A layman would not
be able to give an opinion on this matter. |
believe whatever is possible will be done.

[English]

SHRI SOMNATH CHATTERJEE: Sir,
what about the deformed

babies?...(Interruptions)...
13.45 hrs.

PAPERS LAID ON THE TABLE

Statement connecting the reply to
USQNo. 1996 dated Tth August 1991

regarding expenditure on Rural Devel- _

opment Schemes
[English]

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R.
BHARDWAJ): Sir, | beg to lay on the Table
a statement (Hindi and English versions) (i)
correcting the reply given on the 7th August,
1991 to Unstared Question No. 1996 by Dr.
Parshuram Gangwar regarding expenditure
on Rural Development Schemes; and (il) the
reasons for delay in correcting the reply.
[Placed in Library See No. LT-664/91)

Statement Correcting the reply to USQ
No. 1997 dated Tth August, 1991,

regarding Sugar Factorles

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
m Sir, | beg to0 lay on the Table a
mmm1n1nl.mmmd
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Question No. 1997 by Sarvashri Kamla
Mishra Madhukar, Yashwantrao Patil and
Nawal Kishore Rai regarding sugarfactories
and (i) the reasons for delay in correcting the
reply. [Placed in Library See No. LT.665/91)

Review on the working of and
Annual Report of the Central Soclal
Welfare Board, New Delhi for 1989-80

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH
AFFAIRS AND SPORTS AND THE DE-
PARTMENT OF WOMEN AND CHILD
DEVELOPMENT) (KUMARIMAMATA BAN-
ERJEE): Sir, | beg to lay on the Table-

(1) () A copy of the Annual Report
(Hindi and English versions)
of the Central Social Welfare
Board, New Delhi, for the year
1989-90 along with Audited
Accounts.

(i) A copy of the Review (Hindi
and English versions) by the
Government on the working of
Central Social Welfare Board,
New Delhi, for the year 1989-
90.

(2) A statement (Hindi and English
versions) showing reasons for de-
lay in laying the papers mentioned
at (1) above.

[Placed in Library, See No LT—666/91)

Statements showing action taken by
Govemnment on varioua assurances

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): Sir, | beg to lay on
the Table a copy each of the following state-
ments (Hindi and English versions) showing
the action taken by the Governmaent on vari-
OUS aSSUrances, promises and undertak-

ings given by the Ministers during the vari-

" ous sessions of Lok Sabha:-
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(i) Statement No.XXVIl - Seventh Session, 1986 ~— |

[Placed in Library, See No. LT-667/91]

(i)
[Placed in Library See No. LT-668/91)

(i)
[Placed in Library See No. LT-669/91]

(v)
[Placed in Library, See No. LT-670/91]

)
[Placed in Library, See No. LT-671/91]

(vi)Statement No.XV - Thirteenth Session, 1989

[Placed in Library, See No. LT-672/91]

(vii) Statement No.XIl - Fourteenth Session, 1989

[Placed in Library, See No. LT-673/9I]

(viiij) Statement No. X - First Session, 1989
{Placed in Library, See No. LT-674/91)]

(ix) Statement No.IX - Second Session, 1990
[Placed in Library, See No. LT-675/91)

(x) Statement No. V - Third Session, 1990
[Placed in Library, See No. LT-676/91]

(xi) Statement No. Ill - Sixth Session, 1991
[Placed in Library, See No. LT-677/91)

(xii) Statement No.ll - Seventh Session, 1991
[Placed in Library, See No. LT-678/91]

(xiii) Statement No. | - First Session, 1991
[Placed in Library, See No. LT-679/91)

Statement No.XXV - Ninth Session, 1987

Statement No.XXIli - Tenth Session, 1988

Statement No.XIX - Eleventh Session, 1988

Statement No.XVI - Twelfth Session, 1988

I

Eighth Lok Sabha

Tenth Lok Sabha

Copy of the Industrial Development Bank

ofindia Central Regulations (Amendment)

Regulstions, 1991. Review on the work-

ing and Annual Reportofthe Smallindus-

tries Development Bank of India etc. for
the year 1990-91

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN

KUMARAMANGALAM): Sir, on behalf of

)

Shri Dalbir Singh, | beg to lay on the Table—

A copy of the Industrial Devel-
opment Bank of India General
Regulations (Amendment)
Regulations, 1991 (Hindi and
English versions) published In
Notilication No. 4735/ egal-2
in Gazette of india dated the
24th June, 1991, under sub-
saction (4) of section 37 of the
of India Act, 1964. [Placed in
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3)

(4)

Library See No. LT-680/91]

(i) A copy of the Annual Report
(Hindi and English versions)
of the Small Industries Devel-
opment Bank of India for the
year 1990-91 alongwith Au-
dited Accounts under sub-
section (5) of section 30 of the
Small Industries Development
Bank of India Act, 1964.

(i) A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Small Industries Develop-
ment Bank of Indiaforthe year
1990-91.[Placed inLibrary See
No. LT-681/91)

(i) A copy of the Annual Report
(Hindi and English versions)
of the Industrial Development
Bank of India ltogether with
Audited Accounts of the Gen-
eral Fund forthe year 1990-91
under sub-section (5) of sec-
tion 18 and sub-section (5) of
section 23 of the Industrial
Development Bank of India
Act, 1964,

(ii) A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Industrial Development
Bankof Indiaforthe year 1990-
91 [Placed in Library See No.
LT-682/91]

(i) A copy of the Annual Report
(Hindi and English Versions)
of the Industrial Reconstruc-
tion Bank of India for the year
1990-91 along with Audited
Accounts under sub-section
(5) of section 29 and sub-
section (5) of section 34 of the
Industrial Reconstruction Bank
of india Act, 1984,

(ii) A copy of the Review (Hindi
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and English versions) by the
Government on the working of
the Industrial Reconstruction
Bankof Indiafortheyear 1990-
91.[Placed in Library See
No.LT-6883/91]

A copy of the Consolidated
Report (Hindi and English
versions) onthe working of the
Public Sector Banks for the
year ended the 31st March,
1990.[Placed in Library See
No. LT-684/91)

A copy of the Notification No.
S.0. 551 (E) (Hindi and Eng-
lish versions) published in
Gazetteof Indiadatedthe 27th
August, 1991 notifyingthe rate
of interest forthe year 1991-92
for subscriptions made to the
Public Provident Fund and
balance at the credit of the
subscribers attherate of twelve
per cent per annum issued
under section 5 of the Public
Provident Fund Act, 1968.
[PlacedinLibrary SeeNo.LT—
685/91)

Review on the Working of and Annual
Report of the New Delhi Tuberculosis
Centre, New Delhi for the year 1988-80

etc.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): Sir, | beg to lay on the

Table—
(1)

(l) A copy of the Annual Report
{Hindi and English versions)
of the New Delhi Tuberculosis
Centre, New Delhi, forthe year
1989 alongwith Audited Ac-
counts, :

(if) A copy of the Review (Hindi
and English versions) by the
Government on the working of
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5)

(6)

the New Delhi Tuberculosis
Centre, New Delhi,fortheyear
1989,

A statement (Hindi and Eng-
lishversions) showing reasons
for delay in laying the papers
mentioned at (1) above.[Place
in Library See No. LT-686/91)

(i) A copy of the Annual Report
(Hindi and English versions)
of the Gujarat Cancer and
Research Institute, Ahme-
dabad, for the year 1989-90.

(ii) A copy of the Annual Ac-
counts (Hindi and English
versions) of the Gujarat Can-
cer and Research Institute
Ahmedabad, forthe year 1989-
90 together with Audit Report
thereon.

(iii) A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Gujarat Cancer and Re-
search Institute, Ahmedabad,
for the year 1989-90.

A statement (Hindi and Eng-
lishversions) showing reasons
for delay in laying the papers
mentioned at (3) above.
[Placed in Library SeeNo. LT-
687/91)

Acopyofthe Annual Accounts*
(Hindi and English varsions)
of the Council for Research in
Ayurveda and Siddha for the
1989-90 together with Audit
Report thereon. [Placed in
Library See No. LT-688/91]

(i) A copy ofthe Annual Report
(Hindi and English versions)
of the Centra) Council for the
Research in Unani Medicine,
New Delhi, for the year 1989-
90 along with Audited Ac-
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(i) A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Central Council for Re-
search inUnaniMedicine, New
Delhi, for the year 1989-90.

" A statement (Hindi and Eng-

lishversions) showing reasons
for delay in laying the papers
mentioned at (6)
above.[Placed in Library See
No. LT-689/91)

(i) A copy of the Annual Report
(Hindi and English versions)
of the Indian Council of Medi-
cal Research, New Delhi, for
the year 1989-90.

(i) A copy of the Annual Ac-
counts (Hindi and English
versions)of the Indian Council
of Medical Research, New
Delhi, for the year 1989-90
together with Audit Report
thereon.

(iii) A copy of the review (Hindi
and English versions) by the
Government on the working of
the Indian Council of Medical
Research, New Delhi, for the
year 1989-90.

A statement (Hindi and Eng-
lish versions) showing reasons
for delay in laying the papers
mentioned at (8) above [Placed
in Library See No. LT-690/91]

(i) A copy of the Annual Report
(Hindi and English versions)
of the Mahatma Gandhi Insti-
tute of Medical Sciences and
Kasturba Hospital, Sevagram,
for the year 1988-89.

(ii) A copy of the Annual Ac-
counts (Hindi and English

* The Annual Report and Review were laid on ihe Table on the 26th August, 1991,
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(12)

(13)

(14)

varsions) of the Mahatma
Gandhi Institute of Medical
Sciences and Kasturba Hos-
pital, Sevagram, for the year
1988-89 together with Audit
Report thereon.

(iii) A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Mahatma Gandhi Institute
of Medical Sciences and
Kasturba Hospital, Sevagram
for the year 1988-89.

A statement (Hindi and Eng-
lishversions) showing reasons
for delay in laying the papers
mentioned at (10) above.

(i) A copy ofthe Annual Report
(Hindi and English versions)
of the Mahatma Gandhi Insti-
tute of Medical Sciences and
Kasturba Hospital, Sevagram,
for the year 1989-90.

(ii) A copy of the Annual Ac-
counts (Hindi and English
versions) of the Mahatma
Gandhi Institute of Medical
Sciences and Kasturba Hos-
pital Sevagram, for the year
1989-90 together with Audit
Report thereon,

(iii) A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Mahatma Gandhi Institute
of Medical Sciences and
Kasturba Hospital Sevagram,
for the year 1989-90.

A statement (Hindi and Eng-
lishversions) showing reasons
for delay in laying the papers
mentioned at (12) above.
[Placed in Library See No. LT-
691/9])

A copy of the Drugs and Cos-
metics (First Amendment)
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Rules, 1991 (Hindi and Eng-
lish versions) published in
Notification No. G.S.R. 11(E)
in Gazette of India dated the
7th January, 1991 under sec-
tion 38 of the Drugs and
Cosmetics Act, 1940 [Placed
in Library See No. LT-692/91)

A copy of the Homeopathy
(Post Graduate Degree
Course) M.D. (Hom.) Regula-
tions, 1989 (Hindi and English
versions) published in Notifi-
cation No. 12-18/89-CCH/
3392 in Gazette of India dated
the 16th November, 1989
under sub-section (2) of sec-
tion 33 of the Homeopathy
Central Council Act, 1973.

A statement (Hindi and Eng-
lishversions) showing reasons
for delay in laying the Notifica-
tion mentioned at (15) above.
[Placed in Library SeeNo. LT-
693/91]

(i) A copy of the Annual Report
(Hindi and English versions)
of the Medical Council of India
for the year 1989-90.

(i) A copy of the Annual Ac-
counts (Hindi and English
versions)ofthe Medical Coun-
cilof Indiaforthe year 1989-90
together with Audit Report
thereon.

(iii) Acopy of the Review (Hindi
and English versions) by the
Government onthe working of
the Medical Council of India
for the year 1989-90.

A statement (Hindi and Eng-
lishversions) showing reasons
for delay in laying the papers
mentioned at (17) above.
[Placed in Library See No. LT-
694/91)
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Statement cori'ecting reply to USQ No.
§729 dated 4th September, 91 regarding
Doordarshan/AIR Stations in U.P.

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRLIAVYAS):
Sir, 1 beg to lay on the Table—

A Statement (Hindi and English ver-
sions) (i) correcting the reply givenon the 4th
September, 1991 to Linstarred Question No.
5729 by Dr. Lal Bahadur Rawal regarding
Doordarshan/AlIR Stations in Uttar Pradesh;
and (ii)the reasons for delay in correcting the
reply. [Placed in Library See No. LT-695/91]

13.48 hrs.
MESSAGE FROM ﬁA:!YA SABHA
[English]

SECRETARY-GENERAL: Sir, | haveto
report the following message received from
the Secretary-General of Rajya Sabha:-

“In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct of
Business in the Rajya Sabha, | am
directed to return herewith the
Remittances of Foreign Exchange
and Investment in Foreign Ex-
change Bonds (Immunities and
Exemptions) Bill, 1991 which was
passed by the Lok Sabha at its
sitting held onthe 11th September,
1991 and transmitted to the Rajya
Sabhaforits recommendations and
to std » that this House has no
recommendation to make to the
Lok Sabha in regard to the said
BN~
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Petition Resolution 82
13.48 1/2 hrs.

PETITION

Regarding Need for Providing a Rail-
way Level Crossing at Daund District,
Pune, Maharashtra

(English]

SHRI ANNA JOSHI (Pune): Sir, | beg
to present a petition signed by Shri Sanjay
Madanlal Dabi, resident of Shivaji Chowk,
Daund, District Pune, Maharashtra and oth-
ers regarding need for providing a railway
level crossing at Daund, District, Pune,
(Maharashtra) [Placed in Library. See No.
LT-696/91]

13.49 hrs
RESOLUTIONS

Re. Appointment of Joint Parliamentary
Committee to review the rate of divi-
dend payable by the Rallway undertak-
Ing to the General revenue

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): Sir, on behalf of my senior
colleague, Shri C.K Jaffer Sharief, | beg to
move:

(i) That this House do re-
solve that a Parllamen-
tary Committee consist-
ing of 12 members of this
House, to be nominated
by the Speaker, be ap-
pointed toreview the rate
of dividend which is at
present payable by the
Railway Undertaking to
General Revenues as
well as other ancillary
matters inconnection with
the Railway Finance vis-
a-vis the Central Finance
and make recommenda-
tions thereon;
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[Sh. Mallikarjun]
(i) That this House do "ec-
- ommend to Rajya Sabha
to agree to associate 6
members from Rajya
Sabhawiththe parliamen-
tary Committee to review
the rate of dividend which
is at present payable by
the Railway undenaking
to General Revenues as
well as other ancillary
matters inconnection with
the Railway Finance vis-
a-visthe General Finance
and make recommenda-
tions thereon and to
communicate the names
of the members as ap-
pointed to this House".

MR. SPEAKER: The question is:

()] *That this House do re-
solvethat a parilamentary
Committee consisting of
12 members of this
House, to be nominated
by the Speaker, be ap-
pointed to review the rate
of dividend which is at
present payable by the
Railway Undertaking tor
GeneralRevenues aswell
as other ancillary matters
in connection with the
Railway Finance vis-a-vis
the General Finance and
make recommendations
thereon;

(ii) That this House do rec-
ommend to Rajya Sabha
to agree to associate 6
members from Rajya
Sabhawiththe Parliamen-
tary Committee to review
the rate of dividend which
is at present payable by
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the Railway undertaking
to General Revenues as
well as other ancillary
matters inconnection with
the Railway Finance vis-
a-visGeneral Finance and
make recommendations
thereon and to communi-
cate the names of the
members so appointed to
this House"”

The motion was adopted

13.491/2 hrs
[English)

CONSTITUTION (SEVENTY-SECOND
AMENDMENT) BILL®

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI G. VENKATA SWAMY): Sir | beg to
move for leave to introduce a Bill further to
amend the Constitution of India.

MR. SPEAKER: Motion moved:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India”.

SHRI GUMAN MAL LODHA (Pali): Sir,
| oppose the Bill at the introduction stage.

[Translation)

Sir, my objection to this Bill at its intro-
duction stage is because this Bill relates to
the autonomous status of States, Article 40
of the Constitution, enacting laws regarding
Panchayat and local bodies, provisions
regarding Panchayat Samities and Zila
Parishads and terms and conditions for hoid-
ing elections to these bodies.

Sir, our country has a federal demo-

'Pmsﬂmd india, Extraordinary, Part i, Section 2, dated 16th September, 1991,
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cratic structure. Insuch acountry, the Centre
and States can have diffarent viewpoints.
There can be a Zila Parishad at ona place
and a Panchayat Samiti at anothar place.
Evan now the States in our country, like
Kerala. Wast Bengal and Rajasthan have
different structures. Therefore, Sir, we raise
an objection...(Interruptions)...

[English}

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): On a point of order,
Sir. ShriLodha, tha hon. Mamber, is aware
that tha stage is only for considering tha
legislativa competence of the Bill. Let us not
gointo the merits and demerits now. There
is enough time for doing that.

MR. SPEAKER: Weil, | think Mr.
Kumeramangalam s right. it is only the leg-
islative competence that we are discussing.

[ Translation]

SHRI GUMAN MAL LODHA: | shall
briefly explain my objection. | think it would
be grave injustice if the right of states to
make Panchayat Laws as given under list 2
of the Seventh Schedule of the Constitution
is withdrawn. Even the Royal Commission

had given an opinion in favour of an autono-

mous status. All the subsequent commis-
slons recomended ikewise. The Sarkaria
Commission aiso said thatin malters related
to local bodies, our States should heve
autonomy. So the founders of the Constitu-
tion includad It in the State list. The Directive
Principles also say the same thing. It would
be unconstitutional for tha Centre dictate the
" type of Panchayat System a State should
have. Hance my objection to this Bill.

[English]

SHRI CHITTA BASU (Barasat): Sir, |
_knowthe mitation of discussion atthis stage,
That is we are not required 10 go into the
marits and demerits of the provisions of the
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Bill. But apparently, this is the violation of
the devolution of power between the States
and the Centre as determined by the Consti-
tution of our country. Article 246 (2) and (3) .
determine tha jurisdication of the State
Legislature and the jurisdiction of the Parlia-
ment. ifyou Look into the Entry 5 of the State
List, you will find it mantioned: "local govemn-
ment, that is 0 say, the constitution and
powers of municipal corporations, improve-
ment trusts, district boards, mining settle-
ment authorities and other local authorities
for the purpose of local self-government or
village administration.” Here, the local self-
government and village administration are
what is know as 'Panchayat Raj'. Therefore,
any legislation covering the villages
administration...(Interruptions).

MR. SPEAKER: Chitta Basufi, one
question is that if this Parliament is making a
law, a statue, there will be a position, if the
Parliament is amending the Constitution,
that is a different position. Can we amend
the Constitution?

SHRI CHITTA BASU: There again | will
say that if that is so, it affects the Centre-
State reletions. It affects the existing rela-
tions, the existing balance between the
Centre and the State. It also affects the basic
structure of the Constitution.

MR. SPEAKER: How?

SHRICHITTABASU:Federalismisone
of the ingredients of the basic structure of
the Constitution, Therefore, federalism is
being affected by this legisiation. We have
said that the right vests in the State to have
a legisiation for municipal corporation, for
local-self govemment... (Interruptions)

MR. SPEAKER: Supposing this kind of
change we want to bring about in the Con-
stitution itself, can the State Legisiature do
...

(interruptions)

SHRI SOMNATH CHATTERJEE
(Bolpur): Sir, the trouble is that a the Staies
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[Sh. Somnath Chatterjee]

The concept behind a Constitution amend-
ment is that all the States are either not
making laws or are not implementing the
laws. But in that name, if you try to encroach
into the powers of the State Governments,
we object to that. We objected last time also.
We have to see whether still mischief is
there or not. But at this stage, let it come.
(Interruptions)

No. mischief? You have all become
good boys| (Interruptions)

SHRI CHITTA BASU: Therefore, Sir...

MR. SPEAKER: Shri Chitta Basu, thisis
aconstitutional amendment. Who canamend
the Constitution- Parliament here orthe State
Legislatures?

AN HON. MEMBER: There is only a
confederation which the are starting. (Inter-
ruptions)

MR. SPEAKER: ltis as simple as that.
Who has the legislative competence to
amend the Constitution?

SHRI GUMAN MAL LODHA: Sir, after
KESHAVANANDA BHARATI case, Parlia-
ment cannot amend the basic features of the
Constitution.

MR. SPEAKER: The basic structure is
not outlined. :

SHRI CHITTA BASU; Sir, the Sarkaria
Commission also went into the matter. This
point was referred to them.

MR. SPEAKER: You can argue on that
point when the Bill comes up for the discus-
sion,

SHRI CHITTA BASU: Sir, kindly listen
% ms. You have raised a question that who
can amend the Constitution. The Sarkaria
Oommission has said that there may be an
amandment of the Constitution by Pariia-
-Mhuﬂnmdﬂn&lohm
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MR. SPEAKER: That is rectification
which is necessary in certain cases. Sup-
posing there is a Bill which affects the power
of the State Government, it is only then that
it has to be ratified by the State Govem-
ments.

SHRI CHITTA BASU: That is the ques-
tion of ratification. But may | know whether
this kind of legislation should be sponsored
In this House? | am not going into the merits
of the case. | would like to say that it falls
within the purview of State List in item No. 5.
it is violative of the basic principles of feder-
alism and undermines the basic structure of
the Constitution. The Sarkaria Commission
is also contrary to that. |, therefore, oppose
for leave to introduce the Bill.

SHRISHARAD DIGHE (Bombay North-
Central): Sir, my submission on this point is
that by passing this Bill we are exercising the
Constituent power under Article 368 of the
Constitution. if you say that federalism is
affected thereby, | submit that federalism is
not affected thereby because the power of
the State Government to make laws on local
governments etc. has been kept intact. This
whole Bill says that the State Government
may pass a lawon these lines. Every section
says that the State Governments may ulti-
mately pass a law. Ultimately the power of
the State Government is not taken away.
Under item 5 in list-1l State Government will
pass laws onthis basis. Also under Article 40
of the Constitution, in the Chapter for Direc-
tive Principles of State Policy, it is said:

“The State shall take steps to organise
village Panchayats”.

Here we are giving them further direc-
tion that States should pass laws incorpo-
rating these principles. That is the only thing
that weare doing. Therefore, this House has
got competence under Article 3868 of the
Constitution.

SHRIPAWAN KUMAR BANSAL (Chan-
digarh): Sk, the firs thing | woukd ke 1 say
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is that you were also pleased to observe that
this is a constitutional amendment which we
are making and not an ordinary law. Even if
we were to amend any Lists of the Schedule
VI, Article 368 of the Constitution permits it.
But, the basic point involved in this case is
the proposed Article 243-G which reads as
follows:

“Subject to the provisions of this
Constitution, the legislature of a
State may, by law, endow the
Panchayats with such powers and
authority as may be necessary to
enable them 1o function as institu-
tions of self-government and such
law may contain provisions for the
devolution of powers and respon-
sibilities upon Panchayats at the
appropriate level, subject to such
conditions a may be specified
therein with respect to: ‘the imple-
mentation of schemes for  eco-
nomic development and social—
justice as may be entrusted to
them including those in relation to
the matters listed in the Eleventh
Schedule”.

Therefore, it does not derogate the

powers of the State Legislature, but only

_enumerates the subjects in Schedule Xl on
which the States should legislate.

¥ Imay humbly submit with regardto the
legislative competency and with regard to
Constitution (72nd Amendment) Bill, it is
firstly an amendment bill of the Constitution.
No other legislature, other than Parliament,
has the compétency to amend the Constitu-
tion under Article 368 of the Constitution. |
am sure, nobody disputes that. The only
dispute is whether at all this Bill, in any way,
affects the basio structure of the Constitution
as defined by the Supreme Court in KE-
SHAVANANDA BHARATI case.

14.00 hrs
And what Is being cited now is Entry 5,

in List U to justify &. The issuse, firstly, is—
Have we, by this Bill, in any way curtailed
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their rights with regard to making laws on the
issue of munioipalities, corporations, local
bodies and panchayats? It is not so. All we
have done is to try to ensure that the Direc-
tive Principles of State Policy in Article 40 are
brought out in the Constitution in a manner
thatregular electiontakes place, these bodies
are regularly constituted. But they are not,
as it happens in many States. And these
bodies do not really exist, they are only on
paper. We have not done anything serious
in the sense of saying exactly in what minor
detail should be the jurisdiction, method of
functioning of the panchayats and all that.
The real scope of these local bodies is still
left for laws to be made by the Government
under Entry 5in list Il. This matter has come
up earlier, Mr, Speaker, Sir, in this House on
the 15th of May 1989, when the legislative
competence was discussed. The former
Prime Minister, Shri Rajiv Gandhi, had also
very clearly...

SHRISOMNATH CHATTERJEE: What
is the number in voting?

SHRI RANGARAJAN KUMARAMAN-
GALAM: 205:5 (Interruptions) He wants to
know the number. Ayes were 205 and Noes
were 5, as recorded.

SHRI SOMNATH CHATTERJEE:
Which was that Constitution Amendment?
Which number?

SHRI RANGARAJAN KUMARAMAN-
GALAM: 64. (Interruptions) Sir, the issue
that is being raised today has already been
raised, the House has already considered it.

SHRI SOMNATH CHATTERJEE: What
was that Bill?

SHRI RANGARAJAN KUMARAMAN-
GALAM: Constitutidn (Sixty-fourth Amend-
ment) Bill. The House has already consid-
ered it and has debated on the matter and
found the legislative competence.

And | may humbly submit that really R
is not a question of legislative competence,
the dispute is on whether it is fair or wniair,
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to them. But even on that, with
regard to this Bill, | am sura that the differ-
ence of opinion that had existed at that time
is no longer there now. (Interruptions)

SHRI SOMNATH CHATTERJEE: One
clarification from the hon. Law Minister.
Supposing a State Legislature does not
make that law, what will happen ? What will
the Central Government do?

MR. SPEAKER: That is the violation of
the Constitution.

SHRI SOMNATH CHATTERJEE: Let
him say, Sir. | did not get that answer last
time, in 1989. | want it now. They seemto be
wiser now.

SHRI RANGARAJAN KUMARAMAN-
GALAM: As and when the issue arises, we
shdladdnult(hwbnsjnlsmuhal

Central Government is powerless or
hebhu. i a particular State Government
decide to violate the constitutional provi-
sions...

SHRISOMNATH CHATTERJEE: ltis
a State Legislature. He can you comparethe

State Legislatures?

SHRI RANGARAJAN KUMARAMAN-
GALAM: If a State Legislature decides notto
enact and goes beyond the scope of the
Constitution and decides to violate the
constitutional provisions, | don't need t tell
Shri Somnath , who is far senior
to me in the legal profession what powers
exist. He knows what powers exist.

SHRISOMNATH CHA
you will have to dismiss
Govemments.

E:Then
he Congress

SHRI RANGARAJAN KUMARAMAN-
GALAM: | have not said it more am | saying

it. But he knows very well what powers exist
Constitution. .

[ Transtation]

_ SHRI BHAGWAN SHANKAR RAWAT
{Agra): He said that we have not taken the
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matter seriously. That, serious efforts were
not made. In the basic structure of the
Constitution ...(Interruptions)... to disturb
that ...(Interruptions)...

SHRI RANGARAJAN KUMARAMAN-
GALAM: Will you not listen?

[English)

¥ | am asked to yield, | will yield. But at
least have the courtesy.

[Transiatin)

it has become usual today. | do not as
to why?

SHRI BHAGWAN SHANKAR RAWAT:
| am addressing the Chair...

SHRI RANGARAJAN KUMARAMAN-
GALAM: There should be some courtesy.
When | am standing.

(English}

He should have the courtesy to ask:
‘Would the Minister yield?'

[ Translation]
He belongs to the old school.

SHRI BHAGWAN SHANKAR RAWAT:
| want to raise a legal point, not a political
one. | shall look at the political aspect when
the time comes. You said that the State
should implement the Directive Principles as
given inthe Constitution. Thatis why we are
bringing amendment. State Governments
are Constitutionally constituted bodies and
are working under the Directive Principles.
it is their duty and i...

[Englishj

MR. SPEAKER: Supposing elections
do not take place for 20 years?

..(intermuptions)...
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[ Translation)

SHRI BHAGWAN SHANKAR RAWAT:
lalso wantto say the sama thing, Sir. Please
let me have my say. Don't politicse k. This
Bill seeks to bring about unwarranted inter-
ference on the part of the Central Govern-
ment. if there had been a proposal to hold
elections under the auspices of the Election
Commission, which is a statutory body, then
it would have been understandabie...

[English)

MR. SPEAKER: How do you say that
this House cannot pass this Constitution
(Amendment) Bill?

[ Transiation]

SHRI BHAGWAN SHANKAR RAWAT:
Sir, | am talking of the basic structure only.
That is what you have also tried to say. You
could have let me finish what |l wanted to say.
The State Govemments have asked the
Centre to conduct the elections. If the Cen-
tral had said that under the Constitutional
amendment, the Election Commission would
conduct the elections, then it would have
been in their powers. The Centre has not
used that power.

[English

MR. SPEAKER: When we discuss the
clauses and atthe  consideration stage,
youcansay alithese points. Now, youhave
to say whether this House has or has not the
jurisdiction to make this law.

[Translation]

SHRI BHAGWAN SHANKAR RAWAT:
Sir, it does not have the jurisdiction. You had
given a ruling that such points could be
referred to the Supreme Court. Although
such a point has not been referred to in the

Religious places of Worship Bill. You said

that a decision would be taken later. | think
time is very important and lot of resources
are spent for this purpose.
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MR. SPEAKER: Mr. Rawat, pleasedon't
raise that point. Time is limited and there are
many other Bills for consideration. There
have been many rulings Inthis House. You
need not tell me the rules. We don't take
such decisions. From your speech if the
Members feel that there is no jurisdication
and vote in your favour it will not be enough.

[Engiish]

Now, the point is, whether this House
has the jurisdiction or not, that has 1o be
decided only by the High Court or the
Supreme Court.

[ Translation)

SHRI BHAGWAN SHANKAR RAWAT: -
My contention is that if the House does
something with brute majority. Which is
against the basic structure of the Constitu-
tion, it will not be legalised.

MR. SPEAKER: Now don't use that
point for making a speech. You can tak
about whetheritis the correct jurisdiction or
not.

{English)

SHRI RANGARAJAN KUMARAMAN-
GALAM: Infact, |am notable to understand
whether this unfortunate definition of ‘basic
structure’ is going to come in here and that
is to the effect that implementing one of the
Directive Principles of State Policy will be
considered violating the basic structure of
the Constitutlon. That, | think, would be the
most unfortunate Interpretation that can
ever come. We are well within the scope of
the legislative competence and we are not
interfering into the rights of the States. -

MR. SPEAKER: Yes; it is comect.
Now, the question is:
“That leave be granted to intro-

duce a Bill further to amend the
Constitution of India.”
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SEVERAL HON. MEMBERS: ‘Aye’
SOME HON. MEMBERS: ‘No*

[Translation]

DR. LAXMINARAYAN PANDEYA
(Mandsaur): Mr. Speakaer, Sir, it violates the
rights of State Governments and is against
the basic structure of the Constitution. It will
vitilate the relations between the Centre and
the State. Thus, we don't want to be aparty
to it and we walk out of the House.

Dr. Laxmi Narayan Pandeya and some
other hon. Members then left the House.

(Interruption)
[English]

MR. SPEAKER: Please understand the
way in which they are handling it. | think the
"Ayes’ have it. The ‘Ayes’ have it.

The motion was adopted

SHRI G. VENKAT SWAMY:: | introduce
the Bill.

14.07 hrs

CONSTITUTION (SVENTY-THIRD)
AMENDMENT BILL*

[English)

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATISHEILA KAUL): Ibeg
to move for leave to introduce a Bill further
to amend the Constitution of India.

MR. SPEAKER: Motion moved:
“That leave be grated to introduce a

.~ Billfurther to amend the Constitution of
 India”.,
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SHRI GUMAN MAL LODHA (Pali): Sir,
| have given notice to oppose it.

MR. SPEAKER: Lodhaji, | am afrald
that this is being used as a device to speak.

SHRI GUMAN MAL LODHA: | oppose
on the same grounds . The local bodies
autonomy comes under Schedule VI, List i,
item No. 5. The basic structure of the Consti-
tution is being violated. Therefore, we op-
pose it.

[Translation]

SHRI BHAGWAN SHANKAR RAWAT

(Agra): Mr. Speaker, Sir | want to raise a

legal point. Though you have given powers
yet you have found a new idea interfering.

MR. SPEAKER: Have you given any
notice?

SHRI BHAGWAN SHANKAR RAWAT:
Iwant to make a request, with your permis-
sion.

MR. SPEAKER: | have allowed you
earlier.

[English)

| have allowed you earlier, because
did not want to dampen your spirit.

The question is:
“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India”.

SEVERAL HON. MEMBERS: ‘Aye’

SOME HON. MEMBERS: ‘No’

[ Translation]
DR, LAXMINARAYAN PANDEYA: Mr.

Speaker, Sir, | reiterate that it is a direct
intervention in the affairs of State Govern-

 YPublished in the Gazette of India Extraordinary, Part Il, Section 2 dated 16th September, 91.
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ment and is against the at basic spirit of the
Constitution and it should not be enacted by
the Central Government. It will vitiate mutual
relations. That is why, we can't be a party to
it, also. We walk out of the House.

Dr. Laxminarayan Pandeya and some
other Hon. Members then left House

(Englishj

MR. SPEAKER: | think the ‘Ayes’ have
it. The ‘Ayes’ have it.

Tha motion was adopted

SHRIMATI SHEILA KAUL: | introduce
the Bill.

14.10 hra

PRE-NATAL DIAGNOSTIC TECHNIQUES
(REGULATION AND PREVENTION OF
MISUSE) BILL

Motion to refer to a Joint Committee

[English]

MR. SPEAKER: Now, item No. 13,
namely Matters under Rule 377 will be taken
up at the end. Now we go to item No. 14.

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI M .L. FOTE-
DAR): | beg to move:

“That the Bill 1o provide for the
regulation of the use of pre-natal
diagnostic techniques for the pur-
pose of detecting genetic or meta-
bolic disorders or chromosomal
abnormalities or certain congenital
malformations of sex-linked disor-
ders and for the prevention of the
misuse of such techhiques for the
purpose of pre-natal sex determi-
nation leading to femalae foeticide;
and for matter connected there-
- with or incidental thereto , be re-
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ferred to a Joint Committee of the
House consisting of 22 members,
15 from this House, namely:-
(1)  Shrimati Dil Kumari Bhandari
(2)  Shrimati Malini Bhattacharya
(3)  Shrimati Saroj Dubey
(4)  Shrimati Girija Devi
(5)  Dr. Viswanatham Kanithi
(6)  Shrimati Sumitra Mahajan
(7))  Shri K.R. Narayanan
(8)  Dr. Kartikeswar Patra
(9)  Dr. Vasant Niwentti Pawar
(10)  Dr. Mahavirsinh Harisinhji Gohil
(11)  Shrimati Geeta Mukherjee
{(12)  Dr. (Shrimati) K.S. Soundaram
(13)  Shrimati D.K. Tharadevi Siddartha
(14)  Kumari Uma Bharati
(15)  Kumari Vimal Verma
and 7 from Rajya Sabha;
that in order to constitute a sitting of the
Joint Committee the quorum shall be one-
third of the total number of members of the
Joint Committee;
that the Committee shall make a report
to this House by the last day of the first week
of the Budget session , 1992;
that in other respects the Rules of Pro-
cedure of this House relating to Parliamen-
tary Committees shall apply with such vari-

ations and modifications as the Speaker
may make; and

lhaﬂhial-louudorooommndhﬂ.ya
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llird Amend.) Bi
[Sh. M.L. Fotedar]

Sabha that Rajya Sabha do join the said
Joint Committee and communicate to this
House the names of 7 mambers to be
appointed by Rajya Sabha to the Joint
Committes.”

At Serial No. 10, Dr. Mahavirsinh Haris-
inhji Gohil has been proposed and at Seriai
No. 11 In place of Dr. C. Silvara, Shrimati
Geeta Mukherjee has been proposed.

MR. SPEAKER: Tha quastion is:

*“That the Bill to provida for the requla-
tion of the use of pre-natal diagnostic tech-
niques for the purpose of datecting genetic
or matabolic disordars or chromosomal
abnormalities or certain congenital malfor-
mations of sax-linked disorders and for the
prevention of the misuse of such techniques
for the purpose of pre-natal sex determina-
tion leading to female foeticide; end for
matters connected therewith or incidental
thereto, be referred to a Joint Committee of

the Houses camhtingofzz members, 15
from this House, namely:-

(1)  Shrimati Dil Kumari Bhandari
Shrimati Malini Bhattacharya
Shrimati Saroj Dubey
Shrimati Girija Devi

Dr. Viswanatham Kanithi
Shrimati Sumitra Mahajan
Shri K.R. Narayanan

Dr. Kartikeswar Patra

Dr. Vasant Niwentti Pawar
Dr. Mahavirsinh Hasisinhji Gohil
_(‘11) Shrimati Geeta Mukherjee
(12)  Dr. (Shrimatl) K.S. Soundaram
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13)  Shrimati D.K. Tharadavi Siddarthe
(14) Kumari Uma Bharati
(15)  Kumari Vimal Verma

" and 7 from Rajya Sabha;

that in order to constitute a sitting of the
Joint Committee the quorum shall be one-
third of the total number of members of the
Joint Committes;

that the Committee shall make a report
to this House by the last day of the first week
of the Budget session , 1992;

that in other respects the Rules of Pro-
cedure of this House relating to Parliamen-
tary Committees shall apply with such vari-
ations and modifications as the Speaker
may make; and

that this House do recommend to Rajya
Sabha that Rajya Sabha do join the said
Joint Committee and communicate to this
House the names of 7 members to be
appointed by Rajya Sabha to the Joint
Committes.”

The motion was adopted
14.12 hra.

WILD LIFE (PROTECTION) AMEND-
MENT BILL

As Passed by Rajya Sabha

(English]

MR. SPEAKER: Wa go to the next item.
Shri Kamal Nath.

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): I bag to move:

“That the Billfurther to amend the Wild
Lile (Protection) Act, 1972, as passed
by Rajya Sabha be taken into consid-
eration.” .
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India’s wildlife is a precious heritage
and it is a Constitutional obligation of the
Government of India and of every citizen of

India to protect and safeguard it.
14.13 hrs

[MR. DEPUTY-SPEAKER - in the Chair]

The depletion of wild life habitats and
commercial interests of unscrupulous trad-
ers involved in wild life trade had done very
serious damage to the wildlife of the country
by the 19€Cs. Inorderto arrest the depletion
of different species of wildlife and to con-
serve their habitats, both to ensure the
survival of these species as well as to con-
serve the biological diversity of our country,
the Vdea of having an Act applicable uni-
formly all over the country was conceived
and the Wild Life (Protection) Act, 1972 was

passed.

As this Act was the first attempt to
provide a legal framework for the protection
of wild life, it was quite understandable that
certain areas of wild life conservation such
as management of zoos and conservation of
rare and endangered species of plants were
left out from the purview of this legislation.
The implementation of the Act over a period
of time also exposed certain inherent
weaknesses in the Act. Besides, the situ-

"ation has also ghanged in these past 19
years which require modifications and addi-
tions to the legislation. Therefore, the need
to bring certain amendments in the act was
realised and the Indian Board for Wild Life
under the chairmanship of the late Prime
Minister, Shrimati Indira Gandhi decided to
take up the task of making the Act more
comprehensive and effective.

ns from the members of the
Board and from the States and Experts
regarding the necessary amendments were
‘invited and were examined by a commitiee
formed under the chairmanship of Dr. Salim
Ali and finally got approved by the Standing
Commitiee of the Indian Board for Wild Life
in March, 1987. The present Bill is an
outcome of detailed consideration and con-
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sultation with all the concerned Ministries
and Departments of the Governmentof India.

Iwould like to mention that the Govemn-
ment is fully aware about the importance of
the cooperation of local people onconserva-
tion of wild life. It is with this fact in view that
a provision has been made in the Bill for
appointment of representatives of tribal
communities on the State Wild Life Boards,
Similarly, provision for appointment for
Honorary Wild Life Wardens for helping the
Government machinery for controlof poach-
ing has also been made. It is also being
provided in the Act that any individual can
file a complaint for any wild life offence
before the competent court, after giving a
notice to the State Government in a pre-
scribed manner. Provisions for payment of
rewards to persons helping in apprehen-
sion of offenders has also been made.

The existing provisions inthe Act Puta
restriction on the exploitation of articles
derived from the animals included in
Schedule-1and Part-ll of Schedule-ll of the
Act. This also applies to the manutacture of
life-saving drugs from snake venom. it is
now proposed to grant an exemption for
collection and preparation of snake venom
from the provisions of the Act.

Peacocks shed their feathers naturally.
The tribal people collect these feathers and
sallitto the cooperatives and organisations
involved in the production of articles. It is
proposed to exempt Peacock tail feathers
from the purview of the Act, so that the local
people could get some benefit.

The commercial exploitation of plants
has brought many species on the verge of
extinction. Provisions to prohibit collection
and exploitation of such plants is being made
for the first time under this Act. Cultivation .
and trade In plants so cultivated would be
permitted under a licence. The
however, would not affect the collection of
plants traditionally used for bona fide per-
sonal use of tribals.

in recent years , a mushroom growth of
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illconceived and inadequately managed
Zoos have become a threat on the wildlite
resources of the country. It is, therefore,
proposed to provide for the setting up of a
Cantral Zoo Authority for overseeing the
functioning of the Zoos of the country and
to ensure that only such Zoos which can
maintain prescribed norms of maintenance
of animals, can operate. Activities causing
distrubance to animals in a Zoo and littering
the grounds of a Zoo are proposed to be
made a punishable offence.

Wildlife in our country has suffered
serious depletion on account of pressures
exerted by the rapid growth of population
and the consumption-oriented approach,
regardless of the need to maintain essential
bio-diversity and ecological processes,
balances, and life-support systems which
are so vital for land productivity, food secu-
rity and human survival. Setting up a net-
work of effectively managed National Park
and Sanctuaries is the highest priority of
Wildlite Conservation. With this point in
view, the provisions with regard to Manage-
ment of Parks and Sanctuaries are being
made more effective and stringent. Realis-
ing the need to protect off-shore marine flora
and fauna, the legal provisions of National
Park and Sanctuaries are proposed to be
extended to territorial waters as well.

As already mentioned, wildlife popula-
tions and habitats have degraded to a great
extent under the pressure of human activi-
ties. We can no more afford to kill wild
animals for the sake of pleasure of a few
person., thus disrupting life forms and link-
ages vital for the preservation of blo-diver-
- sity. Wildlife is also in no positionto bear the
burden of capturing of welld animals for
commercial purposes.

[ Transation)

- SHRI HARISINH CHAVDA (Banas

Kantha): Mr. Deputy Speaker, Sir, lamona
point of order.
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MR. DEPUTY-SPEAKER: He is on a
point of order. What is your point of order?

[ Translation]

SHRI HARISINH CHAVDA: There is
no quorum in the House.

[English)

MR. DEPUTY-SPEAKER: The bell is
being rung—Now there is quorum. | would
request the hon. Ministerto proceed further.

SHRI KAMAL NATH: Furthermore, the
passing of the Wild Life (Protection) Act of
1972 and the policies which the Govern-
ment has subsequently pursued, has brought
about a change in the ethos and outlook of
the people. Gone are the days when the
shooting of a tiger was looked upon as a
courageous act or a status symbol, which
wasthe case inthe past. Now, the killing of
a wild animal for pleasure or for food would
be ragarded as a reprehe sible act and this
attitude is indeed in consonance with our
traditions and the precepts of our great
teachers. We would like to continue withthe
aptitude and attitude.

in view of these facts, it is proposed to
prohibit hunting of all wild animals. How-
aver, hunting of wild animals in exceptional
circumstances, particularly for purposes of
protection of life and property and for re-
search and scientific management and for
breeding in captivity under the provisions of
Sections 11 and 12 of the Act, will be
permitted.

Poaching of wild animals and illegal
trade, has over the years, taken serious
dimensions because of the exponential rise
in the price of wild animals and their prod-
ucts. The job of a poacher gets more and
more lucrative as a particular species gets
rarer, Therefore, proposals have been made
in the Bill to make the penalties for various
offices more deterrent. It is being made
mandatory for every transporter not to ac-
cept any consignment of wildlife products
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without proper sanction from the authorised
officers.

Population of Indian elephants, particu-
larly in South India, are under serious threat
by ivory poachers. Although the trade in
Indian ivory was banned in 1986, thetrade in
imported ivory gives an opportunity to un-
scrupulous ivory traders to legalise packed
ivory inthe name of imported ivory. With this
point in view, the trade in African ivory is
proposed to be banned after giving due
opportunity to ivory traders to dispose of
their existing stocks.

While the Government is taking action
for making a legal provision regarding pro-
tection of wild life more effective, action is
also being takento mitigatethe hardships of
the people living in areas around Wild Life
Reserves. Recently, a scheme, “Eco - devel-
opment of areas around Nationai Parks and
Sanctuaries” has been initiated with an
objective of reducing depredation by wild
animals and augmenting the supply of real
wood and fodder to the villagers. A new
Scheme, “Project Elephant” is also being
formulated to tackle the problems arising out
of the destruction of important habitats of
the species and would go a long way in
solving the problem of crops - raiding by
elephants. | trust that these Schemes would
be able to bring an overall socio-economic
improvement for the people living in prox-
imity of wild life areas.

As would be seen, the proposals made
in the Amendment Bill could go a long way
in conservation of our rare and endangered
wildiife as wellasthe protection of parks and
sanctuaries which offer today the safest
havens for the protection of nature and the
conservation of our floral and faunaigenetic
diversity. | would request the House to
consider and pass the Amendment Bill.

MR. DEPUTY-SPEAKER: Motion
moved: '

“That the Bill further to amend the Wild
Lie (Protection) Act, 1972, as passed
by Rajya Sabha, be taken into consid-
eration.”
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MR. DEPUTY-SPEAKER: Thetotaltime
aliotted for this Wild Life (Protection) Amend-
ment Bill is one hour thirty minutes. Time
ailotted to different political parties is as
follows:

Congress 36 minutes
BJP 19 minutes
Janata Dai 09 minutes
CPI (M) 06 minutes
CPI 02minutes
TOP 02 minutes
AIDMK 02 minutes
Janata Party 01 minutes
Others 02 minutes

Wae shall have to confine ourselves to
this limit. Now | shall call Shri Rasa singh
Rawat to speak.

[Translation)

PROF.RASASINGH RAWAT (Ajmar):
Mr. Deputy Speaker, Sir, the hon. Minister,
has given a detailed statement in the House
explaining the need of bringing forward the
Wild Life (Protection) Amendment Bill, 1991.
The Wild Life (Protection) Amendment Act
came into being for the first time inthe end
of 1965. Had it been implementéd from the
date it was passed, there would have been
no need to amend the Acttime and again.
I regret to say that it is the third amendment
within a period of 19 years from 1972. After-
wards, the amendments were made in 1982

“and 1986. This Act was enacted on Sth

December, 1972. Afterwards, the amend-
ments were made in 1982 and 1986. This
Act was enacted on 9th December, 1972.
Today , on 16th September, we are going to
amend it for the third time. | would urge upon
the Government notto pass nay legislation
in haste. | think that it would “have been
proper ifthe Governmient would have brought
forward the amendment after considering all
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the loopholies in the Bill. | support the Bill,
Many new provisions have been added to it.

But, the Government brought forward the Bill
to protect the wild life and pet animals and
birds too late and made amendments in it
time and again. All pet animals and cows
useful to human being should be protected.
Considering the feelings of crores of people.
Had we implemented the law to protect the
cows and other animals as well it would
have been excellent. Our country has been
the follower of ‘ Ahimsa parmodherma’ i.e.
non-violence. While praying God * Ya E-she
Dwepade Chadushpade”habeen said, which

means that he is the master of all the -

animals having two legs and fourlegs. Hais
the master of the whole world. So all animals
should be protected. Instead of protecting all
the animals, the Government is opening
slaughter houses inthe country. The biggest
slaughter house in Asiaisgoing to be opened
in Dethi or Meerut. | am coming towards the
amendment Bill.  we conserve forests, wild
lile would automatically be protected. After
the independence, the forests of the country
have been denudated at afast speed. Inthe
nameof giving contractstocontractorstrees
are being felled on large scale and the
afforestation is not being made at aspeed it
requires. The time will come when there
would be no place for the animalsto live in
and their species would extinct. The animals
are brought in the circus and they are har-
assed. It has been suggested as to how to
bring themto Zoo and provide them protec-
tion. t has been suggested to set up a
Central Zoo Authority Fund. It is, in fact, a
good proposal. No man or institution would
be able to runa Zoo independently without
getting it registered with the Authority. In
future, it would be inevitable for all zoos
running in the couniry to get themselves
registered undue the Central zoo Authority
Act to be passed under the law. It is also
proper to set up an Authority Fund for the
animals of the Zoo and employees working
there. | appreciate the provision made inthis
bill regarding nature, functions and rights of
the authority. But, through you , | want 10
drawthe attention of the Government to the
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large scale corruption in advisory boards
and among those forest officials or wild life
conservation officials who are responsibleto
conserve the wild life in the zoos. These
people, after taking bride, encourage the
pochers. They permit them to enter jungles
unauthorisedly. We-have to check this
practice and also the poachers. Elephants in
the forests of Assam as well as of other
places are treated cruely and hunted un-
authorisedly to obtain the ivory. Species of
white lions are almost on the verge of
extinction in the country. The number of
animals in all the sanctuaries or reserved
jungles is decreasing at a very high speed.
Today, same is the position of Girnar forests
of Gujarat. The corruption prevailing in the
Forest Department must be checked. Hon-
estofficials should be postthere. They should
be encouraged by giving awards. There
should be a provision of stern punishment
for those who will be found involved.in
poaching or exploiting the wild animals.
Those who give tip off and help in appre-
hending these people should be awarded
and for this purpose an announcement
regarding institution of prizes be made. |
think that in this way the law should be
implemented properly.

Wae should protect the interests of local
and tribal people. If we fail in looking after
and protecting their interests and getting
their cooperation, we would not be able to
implement the law through this amendment
efliectively. Therefore, | want to urge upon
the Government through you and the hon.
Minister to give enough powaers to the per-
sons responsible for implementing such
laws otherwise & would be quite difficult to
implement the laws. You have rightly pro-
vided of more punishment. The period of
punishment has been increased from one
month to one year and two years to four
years and amount of five has been in-
creased from Rs. 20010 Rs. 20 thousand. In
spite of doing all these things if we are unable
10 provide protection to wild life and are
unable to check denudation of forests and
corruption prevalling in the forest Depari-
ments, and also are unable to inculcate the
imporiance of wild life in the minds of pecple
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through the books in liberties, reading
rooms and by celeberating wild life days,
then we would be confronted with serious
crisis. A special species of deer ‘Neelgai’ is
found in Ajmer district and several other
areas in Rajasthan. The Govemmentpassed
an Act to provide protection to this species
and banned hunting of it. But they have been
damaging the crops worth lakhs of rupees.
Farmers guard their fields throughout the
night and as soon as they leave their fields
these Neelgai in large number attack their
fields and damage the crops completely.
Therefore, | would urge upon the Govern-
mentto pay alittle attention to this problem.
The Government should take some meas-
uresto protect the farmers from the loss they
suffer due to the damage of their crops. With
these words | conclude.

[English)

MR. DEPUTY SPEAKER: K hon.
Members stick to the timing, more Members
canparticipate. Even hon. Speaker has made
an observation that because of non-adher-
ence of the time-limit by some Members,
some other Members could not getachance.
So | request you to stick to the time, so that
more Members from their respective parties
can participate.

SHRI LAETA UMBREY (Arunachal
East): Mr. Deputy Speaker, Sir, | wish to
oppose the Bill, but unfortunately |have no
authority to do so. That is why, | am half-
heartedly supporting the Bill. While there are
many reasons forthis, | do notknow whether
| will be able to convince the hon. Deputy
Speaker and the hon. Minister for Environ-
ment.

I know that the protection of wild life is
very important for the survival of human
beings, more particularly for the tribals.
When we talk of the jungles, sanctuaries,
national parks, etc., we think of the tribal
people who are living in the proximity of
these areas.

tmﬂuuthhmwmm
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for the forest authorities who inthe name of
protection might harass the innocent tribal
people who have been living in the jungles
for centuries. The tribal people are living in
those protected areas for centuries and they
say that these people have encroached
upon those areas. But, so far a our knowl-
edge goes, they have never encroached
upon any reserved forest or any sanctuary.
h is the authorities of the Forest Department
who have, without proper consultation with
the local tribal people, declared these for-
ests of tribals as wild life sanctuaries, na-
tional parks, reserved forests eic. They have
asked those people to leave the Place and
evictions have been done. It is very unfortu-
nate; that is what | feel. | do not have much
idea about other tribal people living in other
parts of the Country; but Arunachal Pradesh
which is my State, there are 70 per cent of
the local population who do not belong to
any distinct religlous group. They have their
own faith, they have their own culture and
rich traditions which are very closely linked
with the wild life of the jungles. it seems that
this Bill is going to encroach upon the
traditions of these tribal people.

My main objection is to Clause 3 of
Section 33 of the Bill wherein you have
given full authority to the Chief Wild Life
Warden for issuing arms licences for the
people living within a radius of ten kilome-
ters near the protected area. This is very
unfortunate. | happen to come from aplace
where there is a wild life sanctuary which is
very near. ltis just adjacent andis withinten
kilometer radius. | know as to how that wild
life sancturary has come into existence. ltis
a long history and | do not like to narrate it
here.

Thisparticular Clause which lhave been
opposing was not there in the original Bill
earlier. Unfortunately, an amendment was
brought forward in the Rajya Sabha by a
Private Member which was accepted and
that is why, this Clause was inserted in the
original Bill. | now request the hon. Minister
to look into it. | do not know whether you will
give more importance tothe humanbeings
or to the wild life. But | will give importance
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to the human beings than to the wild life
because | come from a district where the
density of population is only two persons
per square kilometre and the total coverage
of land under forests Is more than 62 per
cent in my State. There are many instances
where the wild animals have killed the
innocent people and travellers. If you con-
tact the State Government, you will come to
know how much compensation is paid
every year for the crops destroyed by the
wild animals. | would like to mention that
recently astudent from Delhi University went
home during the vacations about 1 1/2months
back, he was killed, alongwith other six
persons by awild elephant. Like that, there
are so many instances where innocent
people become the victims of the wild ani-
mals. These people require arms for their
protection which you are denying. So, | re-
quest the hon. Minister to look into it.

I have many points to mention but |
realise that there is a paucity of time. But |
must mention about a very serious problem.
R is understood that 3.45 lakh hectares of
land have been dereserved during the las!
tenyears and 1.38 lakh hectares have been
dereserved last year. There are several
recommendations from the State Govern-
ment for dereservation of forests, particu-
larly from my state. As | have already men-
tioned, we have 62 per cent of the total land
covered by the forests. | do not understand
the logic how dereservation has taken place
whaere there are no forests and dereserva-
tion has been denied where there are for-
ests. We have been asking simply dereser-
vation on grounds of giving equal land from
the unclassified State foresls as those
reserved forests are very much close to the
people living there. There are sanctuaries,
national parks and reservedforests in places
where cultivable land is available. We have
many hills and mountains where there is no
population and which are not cultivable. We
have some of the very rare species of wild
lile which need fo be protected in those
places. But nothing has been done in this
direction.
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MR. DEPUTY-SPEAKER: Please con-
clude.

SHRILAETAUMBREY:Sinceyou have
given a very little time, | must conglude.
Before | conclude, Iwould like to requestthe
Hon. Minister for Environment that the seri-
ousthreattothe wild life is from urbanisation
and the development, and not the tribal
people living in the close proximity of the
sanctuary areas. It is definitely going to give
full scope to the various Forast authorities to
harass the innocent tribal people living near
the sanctuaries and the protected areas. So,
| hope the Hon. Minister will take a very
serious note of it. '

SHRI SYED SHAHABUDDIN (Kishan-
ganj): Mr. Deputy Speaker, Sir | rise to
support the Bill. | welcome it as a compre-
hensive legislation for the protection and
conservation of our natural flora and fauna
and | am happy that it is based primarily on
the expertadvice given by the National Board
for Wild Life. | am particularly happy that
plants have been included inthe definition of
wild life. Ithink it is indeed afitting gesture In
a country whose basic philosophy is unity of
all forms of life: | recall not only the philoso-
phy of Mahavir but also the fact thatthe great
scientist, Jagdish Chandra Bose was instru-
mental in establishing that plarts too have
life and for that, he had received the fe'ow-
ship of the Royal Society.

Sir, the problem posed by the hon.
Member who socke before me is also a real
problem, that is, the problem of finding a
balance between the claims nd interests of
the people who inhabit our forests, our
brothers, the Adivasis and Vanvasis and the
need for protaction of wild life. Indeed, the
hon. Minister must enlightenthe House about
such situations as described by the hon.
Member and the methods and principles
applied by the Government in trying to find
a proper balance between the two appar-
ently conflicting interests.

Sir, the Bill has added some teeth and |
and very happy about that. The penal of-
fences have been refined more severaly and



113 Wild Life (Protection)

the punishments have been made more
deterrent. But | am rather surprised that the
Bill is silent about the punishment to those
who are given the responsibility for protect-
ing wild life out who in fact, commit offences
In cooperation with the poachers and some-
times even to please their guests. | know of
any number of cases where for pleasure and
as a gesture of hospitality, the forest and the
sanctuary authorities have allowed willful
and deliberate viclation of laws as they
stood. Well, this is a deviation from the norm
of duty. But | think the hon. Minister must go
into this aspect and see to it that those who
are given this responsibility, in fact, canry
them out and such abatement violation in
the from of help and cooperation attracts the
most severe punishment and they do not
receive protection under our normal laws
which give protection to a public servant
who is engaged in the pursuit of his normal
duty. That is the normal plea that is taken.
| know of police officers who have been
instrumental in denuding the forest of their
wild life and | am sorry to say that | know of
situations where the Central Government
itself had deemed it fit as a gesture of official
hospitality to permit hunting by our foreign
guests as a matter of diplomatic courtesy.
| am sure the hon. Minister is aware of such
situations. | do not think that the interest of
wild life can be sacrificed in the interest of
diplomacy which is supposed to protect our
national interests. And, therefore, Sir, while
supporting the Bill, | plead with the hon.
Minister that the official responsibility for the
protection and conservation of wild life must
befully implemented and no loophole should
be left. Otherwise, all his efforts will be
completely valueless.

There is another point to which | would
like to draw the attention of the hon. Minister.

| am happy that he is also in charge of
Forests and therefore in charge of the
administration of the Forest Act. Now wild
plants have been brought under his Bill.
There has to be a certain degree of coordi-
nation between operation and administra-
tion of the Forest Act and this Wild Life Act.
| am sure that this goes without saying,
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because many plants particularly those do
medicinal and therapeutic value, require the
forest environment for their growth and
nourishment. Therefore, it is absolutely
essential to have some sort of an official
linkage between the operation of the Forests
Act and the operation of the Wild Life Act.

Mr. Deputy Speaker Sir, lam also happy
that the Central Zoo Authority is soughtto be
created. | know of situations and in fact |
knew of a young group in Delhi, which tock
upon itself to check the mannerin which the
animals in zoo were being looked after. | am
sure it is not hidden from the hon. Minister
howthe animals kept in captivity, who are in
our hands , who are not free and who cannot
tenu for themselves are sometimes starved
and evenill-treated. | am sure thatthis Central
Zoo Authority shall not merely go into the
question of allocation of wild animals to
various Zoos, circuses and other institu-
tions, but also ensure that wherever they are
kept, whether in public zoos or in private
Zoos. They have as natural a habitat and
environment as possible and are well looked
after. With these few words, | support this
Bill.

SHRI NIRMAL KANTI CHATTERJEE
(Dum Dum): Sir, please let me make a small
correction in his speech. J.C. Bose did not
receive the Nobel Prize.

SHRI SY ED SHAHABUDDIN: That is
right. He received the Membbrship of the
Royal Society. | stand corrected. Thank you.

SHRI NIRMAL KANTI CHATTERJEE:
He did deserve the Nobel Prize. He did not
get it because of the colonial rule.

MR. DEPUTY SPEAKER: To that ex-
tent, the amendment is allowed.

SHRI &M.C. BALAYOGI (Amalapu-
ram): | am very happy for giving me an
opportunity to speak on the Wildlife Protec-
tion Bill. | just want to give some suggestions
to the hon. Minister.

Sir, while making the provisions of the



115 Wild Life (Protection)
[Sh. GM.C. Balayogi]

Act more effective and stringent, due regard
should also be given to the rights of the local
people, particularly tribals. The rights and
development of the tribal people are ne-
glected for years together. If the tribal areas
are properly developed and the tribals are
given educational and other facilities, the
tribals themselves will protect the wildlife
and also the forests in the country.

Secondly, | would like to mention that
not only the wildlife in the forests, but the
forests are also very important. | say this
because every year, we are losing our for-
ests. As per the information available, in the
beginning while we had 45 per cent of forest
land, now it is reduced to amere 15 per cent.
Since the hon. Minister is also in charge of
Forests, | request him to take care of this
aspect. Since the forest lar1 is getting re-
duced, you can develop afiurestation pro-
grammes in the coastal areas because we
have a very long coast. Even in our State,
Andhra Pradesh, there is a lot of coastal
area. The people who live in these coastal
areas by profession are fishermen. Their
main profession is to catch the fish. Their
living conditions are more sub-standard than
the living conditions of the tribals living in
other parts of the country. Inthis connection,
1 would request the hon. Minister to agree to
the recommendation of the Government of
Andhra Pradesh. The Andhra Pradesh
Government has recommended inclusion of
fishermen, living in the coastal line, in the list
of SCs/STs. K afforestation is done properly,
we can control the cyclones. Due to these
cyclones a great amount of damage is done
to the fertile land of the coastal areas.

In Andhra Pradesh there is a vast area
of forest. There are a number of wild animals
in these forests but so far the Government
has not set up any zoo in this area. | request
the hon. Minister to locate one zoo in Andhra
Pradesh, particularly in the East Godavari,
-where thick forests are available.
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*SHRI SUKHENDU KHAN(Vishnupur):
Hon'ble Deputy Speaker Sir, the Bill moved
by the Minister of Environment and Wild Life
concerns with the protection of wild life. I rise
to support the Bill. The Bill was passed In
1972 and | am happy that now the trees are
also included in the amendment of the Bill. It
is a good step and that is why | support the
Bill and thank the Minister for the inclusion
of trees also in the Bill. While supporting the
Bill | would like to bring to the notice of the
House some alarming facts. Many Hon.
Members have expressed their opinion re-
garding the Bill. | do not want to repeat them
because the time is short. The Bill was
passed in 1972 and from 1972 fo 1991 the
picture before us is very much alarming and
disturbing. In India we have lost 91700 Sq.
K.M. of land in forest area. But that vast area
of forest now has been facing destruction.
About 15000 Sq. K.M. of forest area is being
destroyed every year. Itis indeed an alarm-
ing matter. The Hon'bie Minister of Environ-
ment has come from Madhya Pradesh.
Madhya Pradesh is the largest State in India
and here the density of population is low.
Compared to popuiation the area is large.
Theforest area of the State has been 45% till
1956. But at present it has been reduced to
15% 1991). it isindeed a very disturbing and
alarming situation. if we cannot maintain our
ecoiogical balance, it would be difficult to
survive. Hon'bie Deputy Speaker Sir, we
have passed many Bills in Rajya Sabha, in
Lok Sabha or in State Legislative Assem-
blies. But if those Bills or Acts are not imple-
mented or materialized the purpose of pass-
ing them fails. if the Acts or Bills are not
implemented properly, then the people for
whom we want to pass Bills or Acts can
never be benefitted. So mere passing of Bllis
or Acts is not enough. This must be imple-
mented, made useful for the benefit of
common man for whom these Bills are

passed.

Sir, | come from a forest area. We have
seen how life was so risky there 30 years

* Transtation of the speech originally delivered in Bengali
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back. We always had the fear of being at-
tacked by wild animals. We were scared of
going near the forests because of the wild
animals. These animals used to attack the
inhabitants as well as the pet animals of the
area. But today in this advanced scientific
age we find the trend has reversed. We are
trying to keep the ecological balance and to
protect the wild animals. It has been our
endeavour to see how the number of wild
animals can be increased.

But Hon. Deputy Speaker, Sir, we can-
not achieve this aim just by passing Bills or
Act. Of course we need some Acts and Bills.
But we have to see that these Bills and Acts
should be put into effective use. Hon. Deputy
Speaker, we need to educate people to
make them conscious for the protection of
wild life. This can be achieved through T.Vs
and other medias. People should be aware
of the urgency of protecting wild life. This we
can do through publicity, through some
educative programme with the help of all
kinds of medias. In Sikkim we have seenthat
the teachings of Buddha were preached
through media. In those teachings ol Bud-
dha the emphasis had always been to have
love and kindness for animals and the trees.
It is also necessary to take some eliective
steps for conservation of forests and trees.
In my State of West Bengal, our State Gov-
ernment. has been doing this task through
the system of Panchayat. A Commitiee for
protection of wild life comprising of the people
residing near the forest has been formed.
Since this Committee includes the village
people, the people staying near the forest, it
is but natural that proper steps are followed
for the preservation and protection of trees
and forests. The forest Deptt. is a compli-
cated or should | say a confused Deptt. We
have seen if the trees are preserved, they
are destroyed also. If trees are planted, they
are felled also. In the forest Deptt. permit is
issued to fell trees in some particular part of
the forest.

In this context we cannot forget the
Adivasis. Adlvasis have been the original
inhabitants of the area. They used to pre-
serve the forests for their own interests.

BHADRA 25, 1913 (SAKA)

Amend. BILL 118

They needed fire wood and so they used to
conserve forests and trees for their own
purposae. If they use to fell trees for their fire
wood or other purposes, they used to plant
them also. Naturally the fertility of the land
was preserved by the leaves of the trees.
Mushroom being their food, they used to get
it in abundance in forest.

The people, the school children should
be made aware of the need for conservation
of wild life and forest through electronic
media. They should be shown fims and
instructive programmes for this purpose.
Then only we can achieve the purpose of
passing the Bills for protection of wild life and
forest.

Sir, while participating in the discussion
| would like to give some suggestions. The
West Bengal Gowvt. has kept some places for
Zoos and they have sent some proposals
also for National Parks and sanctuaries. |
request the Central Govt. through you Sir, to
grantfund forthese proposals of West Bengal
Government so that these can be material-
ised. Another proposal is to sanction fund for
Marine Park at Sagar Island. | would like to

- mention another proposal and that is Buffer

Zone in shore areas should be set up for
National Park and Sanctuaries. The Centre

_Government must sanction funds for this

purpose. | have some more suggestions
also but since the time is short and the bell is
ringing | think the Speaker to give me oppor-
tunity to speak and after supporting the Bill |
conclude my speech,

15.00 hrs.

SHRIVUOYKUMAR YADAV(Nalanda):
Mr. Deputy Speaker, Sir, | support this Bill. |
would also like to give two three suggestions
only in this regard. The hon. Minister stated
that exemption will be given to the traders
who are engaged in export of ivory. Ifeelthat
this step would prove an obstacle to check
the practice which the Government propose
to do through law. Therefore, my submission
is that the Government should take over the
stocks of ivory available with these traders
and take the charge of its expont.
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15.02 hrs.

[SHRI P. M. SAYEED in the Chair)

Otherwise the trade of ivory would not
last long. So far as the provision of punish-
ment is concemed, my submission is that it
should be made more stringent and all the
crimes dealt under this Act should be consid-
ered as cognizable and not only those who
directly violate the rules but also those who
instigate to-do so or provide any financial
help should also be penalised. Moreover,
the Government officials who aliow such
deeds to be done merely due to their greed
for money should also be penalised under
this law.

The cruelty to animals in circus and zoo
will not stop upto when they know that there
are flaws in the law. Because they would not
follow the rules as long as they are con-
vinced that there is no such agency which
can monitor their work properly. What is the
use of this Bill if they maintain the same
impression; this would rather prove an ob-
struction to fulfil the motive of the Bill. My
submission in this regard is that an agency
must be set up.

MR. CHAIRMAN: Yadaviji, please come
forward. Your voice is inaudible here. You

may kindly speak a bit loud.

SHRIVIJOY KUMAR YADAV: | am just
to conclude now. | would not like to speak
much,

My submission is that some agency
must be formed in order to prevent the cruel
practices just referred to.

The problems of Adivasis are related to
forests and that is why | agree to what the
member of Congress party has just referred
to that the Government should take care of
the interests of Adivasis but not to adjusts to
that extent that the very purpose of this Bill is
lost.
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The Bill has several other shortcom-
ings. Though it is an improved one in com--
parison to the Bills presented so far, yet the
Government should make efforts to bring
more comprehensive Bill in future.

With these words, | support the Bill.

[English]

SHRIMATI VASUNDHARA RAJE
(Jhalawar): Over the last two months | have
had many a run-in with the Hon. Minister for
environment. But today | am happy to be
rising in the House to support with all my
heart this Bill that he has brought before the
House.

In such a short while that he should be
able to bring into the purview of this Bill the
various things that he has, | think, requires a
certain amount of congratulations. Banning
of hunting of any son, protection of plants,
the grazing and movement of livestock to be
protected, immunization of livestock, ban of
ivory, etc., are all, | think, points that we can
commend.

But atthe same time, again notbeing an
expert in the field, | still believe that there is
a note of caution that one has to sound and
certainly |feel that the Minister may perhaps
look at these carefully so that they may also
be included, perhaps, in a different way in
the Bill than that we find was put forward.

The Hon. Member from Arunachal
seemed to voice the same ditficulty, when he
said that within a ten kilometre radius around
the sanctuaries no licence should ba issued
for the use of weapons, unless the forest
wardens agree onit. Iwant to just say thatwe
should not make the mistake of having over-
legislation but let us try and give teeth to that
laws that we have already got. Because It is
difficult to enforce the law — rather it is
impossible. What makes the Hon. Minister
think that there would be no poaching in the
forests if those people within ten kilometres
radius are deprived of their weapons?
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Apart from that the Hon. Member, Shri
Shahabuddinji has said - a lot of others
agreed with him - that the forest employees
connive with poachers and mafia gangs ;to
eliminate wild life in the forest. To a large
extent, there is truth in this. | will say that the
game wardens and rangers have huge ar-
eas to patrol without the means. First of all,
the salary which the ranger gets is a very
meagre one. The area that he patrols is
huge. There are a large mafia gangs operat-
ing inthe area. He has, no weapons. And no
amenities are made available to his family.
He is away from his family for a long period
of time. | believe that he can not be an
effective tool to help the Ministry and the
machinery. | feel that perhaps the Minister
should think seriously about arming these
people; raising their salaries; lowering the
area of operation and providing them ve-
hicles so that they really may be able to
operate effectively.

One thing the Minister has failed to
mention is the subject of fishing. Rivers like
the Kosi, and the Ram, Ganga are famous
for mahseer fishing. And because of large
scale bombing, the fish have died out. | do
not think there are any hatcheries set up for
the propagationofthesefish. Satformahseer,
which is a fantastic game fishing. Also in a
place like Corbett Park, perhaps fishing
should once again be allowed in blocks.
There is a complete ban on it at the moment.
This ban was imposed to save the mahseer
butis having adequate effectonthe mahseer
population. As a result, the malli, which is a
cat fish, which Is carnivorous, eats the
mahseer and the mahseer population dimin-
ishes. Perhaps the Minister could keep an
eyeonthis and may be hecanbringin fishing
into the purview of this Bill.

About fires, one read a lot. Vast tracts
;of forest have given way because of fires.
How many of these are really fires and how
many of these are fires which have baen lit
by the people of the area, remains to be
seén. And | do not think that we really have
very good figures on this. Perhaps, if the
Government pays special attention to this,
may be we would be able to save some
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areas of forest, which go every year, through
this scourge.

| want to say that today the subject of
environment being discussed in drawing
rooms. And somehow it has become an
issue, which has acquired a snob value. |
really believe that we must now bring envi-
ronment to earth. While we are enforcing the
laws that we have already created, let us
also create public awareness, by which the
people of the District, the people of the area,
are not only educated but also join hand with
the Government to make this their move-
ment. Take for example, the Bishnois of
Jodhpur, who protect the black buck with
their lives. As a result, the black buck popu-
lation has gone up in that area.

The few points which | have brought to
the notice of the Minister here, should be
given the attention it requires and perhaps
they can also be incorporated in the Bill.

Sir, Ihadtravelled intheforests around
Nainital, Haldwani. They are very beautiful
forest. | want to bring to your notice some
points which highlight the way the forest
officials have been suffering in that area.

Six months ago, there was an incident,
in which a mafia gang which used to cut
wood was found operating in that partioular
forestby the forest people. The forest people
apprehended them. They issued a warning,
which was ignored and they fired, and one of
the mafia peopledroppeddead. There seems
to be some of kind of a problem between the
police and the Forest Department also be-
cause even though he went immediately to
lodge his FIR and teld them this problem, he
was apprehended and put in jail. And he
remained therefor quite awhile . Iremember,
at that time, bail was granted to him after a
long period of time. The forest people were
wooed about how and what route they have
to take to bring the official back because the
mafia gang had issued a death threat to him
and his family. Now in this sort of situation it
is almost impossible for people to function. |
really believe that something hastobe done -
and done soon if we are serious. Thereis no
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point in discussing this again and again in
Parliament as we do it all the time. This Bill
looks very very officious, very comprehen-
sive and very attractive. But | really think that
you musttime bar it by yourself and perhaps
the next six months or eight months or
whatever - try to push these things through.

While | supportthis Bill fully and whole-
heartedly. | still want to register my protest
against the anti-development attitude of the
Environment Ministry. Whether it is to do
withtheforests and the people of that areaor
with the development projects of our state or
whatever it may be, |, coming from Rajast-
han, have been suffering at the hands of the
Environment Ministry for the last six years.
While | have complete sympathy and sup-
port for this Bill, | expect that you also have
the same kind of sympathy and support for
the development projects of various States
and the people of this country.

SHRI SRIBALLAV PANIGRAHI (De-
ogarh): lrise to support this Bill. Iwonder why
there was such a delay in bringing forward
this Bill. Even the previous Governments
could have acted upon the report submitted
as for back as 1987. The Expert Committee
went into this question and submitted its
report in 1987. The previous Government
could have acted on that and brought for-
ward this legislation.

Any. way, | congratulate the Hon. Min-
ister and the Government for taking this
matter so seriously and for having come
forward before the House with such a pre-
cise and comprehensive legisiation contain-
ing many revolutionary and welcome fea-
tures in this Bill.

It is common knowledge that without
survival of wild life, without protection to wild
life and wild plants - some plants as specified
- the survival of the humanity is at stake.
Therefore, it is very important that we protect
wild life properly.

I would quote from the report of the
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Washington Research Institute. This Insti-
tute has observed that the rate of deforesta-
tion in India is about 15,000 sq. kms. annu-
ally. According to WHO repont, the illicit rate
of poaching is rampant in our country. Even
the Minister has not made a secret of it. He
has himself admitted that in spite of this 1972
Act, poaching is going on in some areas
unabated. About that also the Indian Insti-
tute of Public Administration has reported
that the main objective of the Act after its
enactment in 1972 has not been fulfilled.
Therefore, in this background we welcome
this Bill. Eventhereis unanimity inthis House
to welcome this Bill. But now the question
remains about its implementation, how prop-
erly it could be implemented both in letter
and spirit.

Coming to the Bill | would say that
depletion of forest also leads to depletion of
wild life. When there is a large coverage
under forest, so many tigers and so many
varieties of wild life come to stay. As you
know peculiarly there is something that one
tiger can remain within an area of 20 kms or
so. Two tigers cannot stay together in one
such area. But, now the entire forest areais
getting drastically reduced. The real forest
coverage is very much reduced. It was 42
per cent by the time we achieved independ-
ence, as per our record, But, now it is re-
duced to even 15 per cent or 13 per cent.
There is difference of opinion. It has reduced
the scope for wild animals to grow. ideally,
the forest coverage should be one third of
the total land. | am really happy that two new
chapters are added. One Chapter is 3A, that
is Protection of Plants. There is another
provision relating to Central Zoo Authority.
Naturally, we have to see that forest is not
depleted.

1 am happy that the tribal paople who
are collecting fruits etc. for their own per-
sonal bonafide use from the trees etc, they
are not prevented. This is a very positive
development. That is a welcome feature.
Earlier, they felt isolated. The tribal people
were feeling neglected . The way the forest
officials were behaving, they were feeling
neglacted, they were feeling isolated as if
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they were the enemies of the forest. That
was the impression created by unsympa-
thetic action of the forest officials. They are
part and parcel of our forest. So, we have 1o
enlist their cooperation, and this is a positive
step.

Now, would liketo say something about
poaching etc. that goes on in some places in
connivance with the forest officials and the
forest officials are sometimes helpless to
check them. The poachers came by speedy
vehicles and armed with sophisticated weap-
ons. Therefore stern action should be taken
against those who are colluding with the
poachers. Apart from that, the forest officials
should be provided with necessary modern
weapons and instruments. They should be
provided with all sorts of weaponry and all
those things to protect wild life, to protect
themselves against the likely on slaught by
the poachers. They are very criminal minded
. Now, this commercial poaching to going
higher and higher because the skins of wild
animal have a good market in foreign con-
triesand the business is lucrative. Therefore,
it has to be taken notice of.

Lastly, another good feature is there
andthat is, in respect of grazing of live stock
. The people in the vicinity of forests have a
grievance against the Government, against
forest officials that their live stock is not
allowed to graze. Therefore, it has to be
allowed. But , we have to see that all the
provisions are properly implemented.

Lastly | have a suggestion to make
Government that India is very rich in flora
and fauna. Indian regions have been one of
the most important centres of diversity inthe
whole range of plant wealth which is of great
economic significance.. This can only be
done not by protection of the wild life alone
but by protection habitat in the country, by
protection of the bio-diversity and conserva-
tionthereof. Apart from these great animals,
there is a vast area of forest genetic re-
sources and marine genetic resources in our
country. You know, Sir, how we are facing
the problem of population exposion in our
country. if properly exploited, if properly
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looked after, even this marine wealth, ma-
rine food, sea food, etc. will go a long way to
meet our requirement, the ever-increasing
food requirement of our population. There-
fore, we ought to ensure that the enormous
waealth which is contained in the reserves is,
infact, protected.

I would request the Hon. Minister
through you, Sir, to look into this question
and to set up a National Board for Conserva-
tion of Bio-Diversity.

With this, once again | whole heartedly
support this Bill and request the Minister to
lay emphasis on its proper implementation.
The States’ machinery does not lie in his
hands. Therefore, he has to bring in the
same spirit in the State Governments and
also in the concerned machinery. The rele-
vant machinery has got to be infested with
this so that it can be implemented in its true
spirit, in both letter and spirit. Thank you, Sir,

SHRI BOLIN KULI (Lakhimpur): Mr.
Chairman, Sir, | rise to support this Bill and
on this occaslon | want to make a few points
regarding Assam.

Kajiranga is Assam is the only place in
the whole of the world where the world
famous one-horned rhino is available. Un-
fortunately, this rare species is on the verge
of extinction because poachers are killing
the rhinoes surreptitiously for their personal
gain. By selling the horns, the poachers
collect a huge amount. There is a big racket
behind this operation. Unless this operation
is stopped immediately, this rare species will
disappear on earth. In this connection, may
I request the Minister of Forest and Environ-
ment to help the Government of Assam in
preparing and implementing a scheme for
preserving the endangered species because
the State Government alone is not in a
position to do so due to paucity of funds?

Sacondly, Sir, thisfamous national part
Kajiranga is facing the danger of extinction
due to erosion and floods. Floods followed
by erosion are threatening the very exis-
tence of this famous park. There should be a
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flood and erosion protection scheme for the
park to protectthe very extinction of the park.

Thirdly, Sir, the number of elephants
have increased manifold In Assam. Many
times elephants use to come out from the
forest and damage the crops and kill the
people living nearby jungles. Therefore, the
people living nearby jungles are suffering
from the menace of animals, mainly of ele-
phants who cause damage to life and prop-

erly.

So, | request that the Government
should take appropriate measures for the
protection of the life and property of the
people, mainly of the people belonging to
tribal communities and living nearby the
forests. Also, the Government should give
immediate and proper compensation to the
people for the damage caused by the wild
elephants to their life and property.

Sir, fourthly, the law enforcement au-
thorities should be pulled up for their negli-
gence which causes the lives of wild animals
including elephants which are killed by the
poachers. Strict action mustbe taken against
such erring officials.

With these few words, | conclude and
thank you for giving me the opportunity.

[ Translation]

SHRI AYUB KHAN (Jhunjhunu):
Madam Chairman, | am grateful to you for
giving me an opportunity to speak. | also
congratulate the Hon. Minister who has in-
troduced a Bill which is important in every
perspeclive, rather to be worshiped. Our
religious book say that just as a man wor-
ships God similarly plants, trees also wor-
ship God. Some trees are even worshiped;
therefore it is inappropriate on the part of
man to fell trees. The Hon. Minister has
taken the responsibility to provide complete
protection to them and | hope that he will get
‘the reward for it. Iwould call it a sacred deed.
'Mostof the people grow ‘Tulsi' in front of their
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house. People in Rajasthan are very fond of
growing Peepal, Tulsi etc. Drinking water is
scarce in that region but these plants are
watered at every cost because they are
associated with the religious sentiments of
people. | would urge the Government to
provide proper protection to these plants.
Our forefathers in Rajasthan made a consid-
erable contribution to growforests. Butthose
forests are in very bad shape these days;
people have been indiscriminately cutting
trees there. A vast area is Jhunjhunu and
Fatehpur is covered by a dense forest. But
due to lack of proper attention almost half of
it has already vanished. Jhalawad is a natu-
rally beautiful districtin Rajasthan. There are
ravines in that region where stone mines are
located stone chips, emitted at the time of
digging the mines are spread in the forests
which causes heavy damage to the forests
and cases of chest pain and Tuberculosis
are increasing there. | referred to Jhalawar
and Fatehpurforest just because lwould like
to give a few suggestions in this regard. In
the first place, the forest guard should be
provided communication equipments either
awireless or a telephone. if double connec-
tion can not be provided single wire tele-
phone will. serve the purpose to convey the
message from one place to another. Some
people hunt deer whereas some keep them
as pets. These hunters dig pits to throw them
into it and thus hunt them. The Government
should pay attention to these matters also. |
would like to draw the attention of the Gov-
ernment to the submission made by one of
the BJP members. Neelgai is worshipped in
our country. People are against its hunting.
We worship “Neelgai” in the same manner
as we worship cow. Hunting of Neelgai
should be banned to protect this species.
The members of BJP may speak in favour of
its but my opinion is that its hunting should be
disallowed.

SHRI RAJVEER SINGH (Aonia): You
are levelling charges on BJP again and
again. Ourfriend suggested that this species
was causing a heavy damage fo the crops
and thus the Government make some ar-
rangements to keep them either in forests or
at any other distant place so that they are
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away from the fields and may not damage
the crops.

SHRI AYUB KHAN: | know you very
well, you need not give clarification. you are
not present at that time but | was. They are
found in my constituency. | would also like
the Government to keep them in sancturies
so that they are fully protected and may not
damage the crops. Some people keep par-
rots as pets, this should also be banned. it
should notbe considered as anitem of grace
for the house though it may kept out of
affection for it. Parrot also likes freedom as
much we like. God takes care of birds aswell
as animals the same way. He looks after
human beings; birds and animals need free-
dom as much as the human being need.
Therefore, the Bill introduced inthe House is
very important and all should support it.

The Government should also pay at-
tention to the Jhunjhunu and Jhalawar for-
ests.

(English}

SHRI VIJAY NAVAL PATIL (Erandol):
Mr. Chairman, Sir, during this century be-
cause of the exploitation of natural resources,
denudation of soil and deforestation, we are
on the verge of a catastrophe whether it is in
the form of increase in the carbon-dioxide
percentage in the atmosphere or increase in
the temperature because of which there may
be increase in the sea level and cities which
are near the sea coast will be in imminent
danger of submersion.

Sir, as far as this Wild Life (Protection)
Amendment Bill is concemned, | thank the
Minister for bringing in its fold animals, birds
and plants, all together. The idea of building
more national parks is also good, but at the
same time, we must consider what we are
doing to the wild life near the sea shore
specially where the rivers meet, where there
is sedimentation. Because of emission of a
lot of poliutents from the chemical factories,
the life under the sea is also in danger. We
learn that in Black Sea, almost four species
of stark fish are already extinguished and
fishes living in plantcon are also vanishing
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and only gelly fishes are alive. if the balance
under the sea is also disturbed, then there
will not be enought oxygen and there will be
danger to the life on the globe. '

Sir, the provision of punishment incor-
porated in the Bill is welcome. Thereis afine
of Rs. 25,000/-, but the imprisonment is only
for three years. This should be increased.
The Wildlife (Protection) Act was passed in
1972, but we are not able to give proper
attention to that, because there is no social
awareness. We give advertisements regard-
ing population control. Everyday we ;show
that so many people are added to our popu-
lation on Doordarshan. So, if it is a made a
point to show the species whioh are on the
verge on extinction, then the people will ba
aware of these facts. The children and the
future generation will know as to how to
protect the wildlife. It is not sufficient to have
this law, because whenver there is Parlia-
ment Session, excepting the Budget Ses-
sion, we find that there are so many enact-
ments and amendments to Acts. But the
implementation is not done properly. The
responsibility for implementing these laws
vests with the Forest Officers any they are
not so much responsible. That is why, we
find that they are hand-in-glove with the
poachers, on many occasions and important
animals and birds are being killed.

We learn that in Africa, for collection of
ivory many elephants are beginkilled. There-
fore, they have passed drastic Acts there. In
Mysore jungles so many elephants arebeing
killed and in Assam jungles so many rhinoc-
eros are also being killed. If we do not take
timely and stringent measures to prevent
these things, a day may come when our
future generations have to see some of the
animals and birds only in pictures and muse-
ums that such and such animals and birds
lived in the 19th Century or so. This Billis an
important Bill and it is very comprehensive
also. | compliment the Hon. Minister for
bringing this Bill.

[Trans!ation)

SHRIMATI GIRIJA DEVI (Ma-
harajganj): Mr. Chairman, Sir, | fully support



131 Wil Life (Protection)
[Shrimati Girija Devi]

this Bill. | am anguished to think that in this
country where several animals and trees
from Tulsito paepal are worshiped, the need
for such a Bill has arisen. It appears that the
situation has become quite grave and there
is great need for saving the wild animals as
well as wild plants. To save the wild animals,
the biggest need is to save the forests. The
gradual decrease in the area of forests is the
main reason behind the killing of animals. |
read it in the newspaper today that every
year deforestation is taking place in the
forest land equivalent to the total area of
Haryana. In such a situation, if we only enact
laws for the protection of animals, it will be
confined to paper alone. Firstly, we should
think how the forest area can be increased.
Secondly, we talk about saving the animals
but humans in large number also live in the
forest. The operation of various laws and
decrease in forest area compel them to lose
their livelihood. A hungry person may com-
mit any crime. In order to earn their liveli-
hood, either they out the trees or kill the wild
-animals and in this way both the forests and
wild animals are getting wiped out. Supersti-
tions is another reason for their extinction. it
is said that a medicine is prepared from the
horn of Rhinoceros. But the horn of Rhinoc-
eros is not actually a horn. It is also heard
that medicines are prepared from the fat of
several wild-animals. Once a doctor told me
that he could treat my sinus with the medi-
cine prepared form the fat of lion. | told him
that | would live with my sinus. | don’t wantto
get my sinus treated withthefat of a lion. We
have such superstitions that medicines can
be prepared from the hair orfat of a particular
wild animal. We should educate the people
about all these odds. Wild animals are killed
due to such superstitions. Fashion is also a
raason behind killing of animals. Purses and
shoes are made from snake skin. A feeling
should be created among the people that
such persons who use them should be
looked upon with hate in society. This may
save the lives of innocent animals. People
take pride in hanging the hides of lions on
their walls. if the Government recovers all
such hides them and declare them a na-
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tional wealth, may be they will nottry todo it
again. There are many other things tco. The
practice of sacrificing animals is still followed
at several places. | am a vegetarian and
believe in non-violence. Whether such laws
are made or not, such public awareness be
created that animals can only be protected
when people are themselves prepared to
stop huntings. | conclude while thanking you
for giving me the time.

15.48 hrs.
[English)

DR. ASIM BALA (Nabadwip): Sir, the
main Bill was enacted in 1972. This is the
third amendment which has been brought
forward by the Minister to include plant pro-
tection. | thank the Hon. Minister for bringing
forward this Bill.

Ifeel, atleast, we need to maintain bio-
diversity and ecological process and bal-
ances and life support system which are so
vital for land productivity and food security
and human survival. Setting up a network of
effectively managed national park and sanc-
tuaries should be given the highest priority
for wild life conservation, especially to pro-
tect ofishore marine flora and fauna.

I would like to say that in West Bengal,
inSunderbans, Darjeeling, Puruleaand North
Bengal, there are a lot of forests and some
wild animals are there specially in Sunder-
bans. Royal Bengal tigers that are very
famous are found is Sunderbans. Some-
times, the forest is not well protected be-
cause manning is not done due to shortage
of funds. The forests are naturally growing in
nature. But the Ministry of Environment and
Forests is not taking care to develop the
Sundarban area. Moreover, nowadays,
especially the animal skins are exporied
illegally. Some illegal trade practices are
very much rampant in our country. 1 have
some report Which says that in 1988 roughly
44849 skins of wild animals were seized. By
the dimension of this figure, you can easily
guess how much of illegal activity is going
on; how many illegal traders are active in
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killing these wild animals, | would like to point
out here that especially the ivory-grade ele-
phants are killed by the illegal smugglers or
illegal traders. By killing these elephants,
they areé sending the ivory abroad in an
illegalway. One thing | would like to say. The
elephants sometimes come out from the
jungles. They stray into the fields. damage
the crops and agricultural products of the
villagers. So, this Ministry should make
necessary arrangements so that the poor
villagers can be saved; their crops may not
be damaged.

There is another aspect. Natural birds
like the Siberian Cranes etc. are generally
coming to our country from the Siberian
region. Nowadays, their number is getting
reduced very much. Nowadays such birds
do notcome to our country inlarge numbers.
We do not get so many birds. Their number
is being reduced. Such birds visit our country
in a season. They are reducing gradually
due to ecological disturbances. One of the
facts is that due to heavy use of insecticides
and pesticides, the ecological condition is
disturbed. lf we take proper care of that, of
courss, we can prevent that.

Under the Social Forestry Scheme,
Government that is distributing plants, sap-
plings etc. The impartant points is that such
plants and sapplings are kept on the road-
side places and naturally they are not ade-
quately protected. Due to this, those plants
and sapplings are being damaged and de-
stroyed which results in loss of even funds.
So, | request the Government to protect
these plants and the wild-life. Further, Gov-
ernment should make some arrangements
to educate the people about environment.
So, Government should regularly chalk-out
some programmes, formulate some schemes
so that the people can be educated. People
should realise the necessity of plants. They
should take interest to protect these things
for their own welfare. if they are educated,
they will have some idea to protect the trees
and wild-life.

with these words, | thank you very
much for giving me this opportunity to speak
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on this subject.

SHRI GOPI NATH GAJAPTHI (Ber-
hampur): Mr. Chairman, Sir, | do not wish to
make a long speech on this very absorbing
subject owing to paucity of time. However,
as akeen visitor of game sanctuaries and as
a lover of wild-life observation, | would like to
highlight certain salient features from my
own practical experience.

First of all, preservation of natural
habitats, for the propagation of wild-life is a
must. In this regard, | would like to draw the
attention of our Hon. Minister for Environ-
ment and Forests, now present inthe August
House, the special case of Mudumalai Sanc-
tuary in the State of Tamil Nadu. Near Ma-
vanhalla village, several acres of forest land
has been fenced by using four row barbed
wires, involving lakhs of rupees of expendi-
ture. Unfortunately, the purpose for which all
this expenditure has been incurred is not
fulfilled because all live-stock of neighbour-
ing villages are allowed to enter inside and
graze in the barricaded forest region. As a
result, all the depleted vegetation which is
expected to be regenerated, is not really
taking place.

Secondly, in the Similipal Forest in my
State of Orissa, the Jauna and Hora are not
preserved to the befitting extent and there is
lot of scope for improvement at present. |
would strongly recommend that a National
Palicy be evolved for the villagers as well as
for Adivasis, by providing them with suitable
occupation, so that they are assured of a
steady source of income. Otherwise, what is
actually happening is that the forests are fast
getting denuded with trees being indiscrimi-
nately felled of the sake of fire wood. In my
native place of Parlakheundi in Orissa State,
which used to boast of dense forests, the
entire region has become absolutely devoid
of the forests. Further the need to exercise
every care for preventing destructive forest
fires cannot be over emphasized.

Thirdly, de-silting and de-weeding of
certain lakes should be taken up on a priority
basis. In this regard, even in the Ninth Lok
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Sabha, | had pointed out before the august
House regarding the need for improving the
lakes like Anusupa and particularly the Chilka
in Orissa State. It is, to these lakes, that
migratory birds come allthe way from Syberia.
They not only spend the winter months in
these lakes but they also resort to breeding.
So, there is all the more reason that while
these things of beauty should be preserved
as tourist attraction, the preservation of these
lakes will help in propagating the migratory
birds like the siberian Duck.

Fourthly, there are certain endangered
species of wildlife like, as my hon. colleagues
from Assam has pointed out, the Indian
Rhinoceros as also the Musk Deer and the
Black buck. We also have cenain species of
birds like the Great Indian Bustard and like
the siberian coane, migratory birds which
are gradually getting extinct. So the con-
cemed authorities Including the local game
wardens must be given strict instructions to
ensure that poaching of these endangered
species Is strictly prohibited.

16.00 hrs.

In this context, | wish to emphasize that
itis not just a question of the Central Govern-
ments concern. This awareness must be
enforced by the State authorities as well the
respective game wardens, adequate in
numbers should be issued with instructions
so that Acts and Rules are strictly followed,
to ensure that our flora and fauna are well
preserved. This is so necessary for main-
taining and preserving the ecologial balance
in our globe.

Fifthly, the wide range ;of floracf Mahen-
dragirl hills in my district of Ganjam are so
unique of their kind that this particular terrain
should be taken special care ;of, by develop-
ing it info a Study-cum-Tourist center. In-
deed, it possesses all the necessary poten-
tial for convaersion into a biosphere reserve
like the wild boar, which cause considerable

damage to valuable crops along with wild
dogs, both of which are considered to be
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vermin, should be allowed to remain outside
the purview of the Wild Life Protection Act.

| commend the wild Life (Protection)
Amendment Bill introduced by our volatile
Minister of State of the Ministry of Environ-
ment and Forests and lend my full support to
this Bill of great significance in safe -guard-
ing nature’s unlimited bounties.

[ Translation]

SHRIMOHANLAL JHIKRAM (Mandia):
Mr. Chairman, Sir, | rise to support this Bill.
All the Members have presented their views
on the subject of conservation of forests and
Idon't want to repeat. But | will present some
facts before you. Several laws were madeto
provide protection to the animals and the
situation has improved since then. The
number of animals have increased and their
killing has reduced. But it is not enough to
provide only potection to them. Sometimes,
the animals are infected with such diseases,
as are contagious and a number of animals
die of such diseases. Therefore, the officials
responsible for protection of animals should
have knowledge about animal diseases-so
that they can-know that an animal has be-
come infected with such and such disease
and cantreat him. Secondly, asthe hospitals
are at far-off places at a distance of one
hundred to two hundred kilometres, medi-
cines cannot be arranged for the sick animal
in time. For example, if a lion gets sick, how
can he be saved unless there is a hospital
nearby because he has to be made uncon-
scious first. Such facilities should be made
available readily.

Animals need some special type of food
ingredients as salt. They need a special type
of salt. Specially, deer lick the earth, as it
contains a special type fo salt ingredient.
Arrangements for providing such type of salt
should be made where such animals live,

Water is alsc very essential for the ani-
mals, particularly tor bison. Adequate water
arrangements should be made at the places
where these animals live. Actually very little
water is available at such places. Many
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animals die due to scarcity of water. There-
fore, adequate water arrangements should
be made at such places.

Wild dogs also kill a number of wild
animals. Arrangements should be made to
ensure that animals are not killed.

| am grateful to you for giving me the
time.

[English)

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): Atthe fag-end
of this session, | am sure that everybody in
the House would agree with me that we have
seen a rare unanimity in the debate that we
had on the Wild Life (Protection) Amend-
ment Bill. | thank all the Members for the
suggestions and advices which they have
given. We shall try and see what is possible
to deal with them at the administrative level.
India is proud of its bio diversity. Bio diversity
is very essential for our well being and life
support system itself. India has a gene bank
of many species and our bio diversity is
racognized internationally. This Billand other
measures which we have been taking willgo
a long way in preserving this very rich bio
diversity that we have, spread right across
the country.

One of the most important things in the
presaervation of our ecology, which includes
preservation of our wild-life and conserva-
tionofourforest, is awareness. A lot of points
have been made by our Members about
involvement of tribals. We all do know that
tribals and forests go together. There are no
forests where there are no tribals and there
are no tribals where there are no forests.
Keeping this in mind, various steps have
been taken. This amendment which we are
introducing to the Act also encompasses
many facets which will, in fact, help the
tribals in future.

| do agree that it is not the tribals or the
people living around these parks or forests
who have destroyed the forests. It is in fact
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the tremendous thruston urbanisation which
has created problems for our wild-life and is
leading to destruction of forests.

To get into some of the specific and
important points made by the Hon. Mem-
bers, | would like to say very briefly a few
things. A point has been made about the
involvement of officials in poaching and in
shooting of wild animals. Because of that we
are trying to involve and we have introduced
the concept of Honorary Wild Life Warden
and these will be non-officials. With their
involvement wefeelthatthere shallbe greater

participation from the people.

Another point was made that there
should be some rewards. There is a provi-
sion also in this Bill for rewards. One of the

- other points is that cultivation inthese areas

will now be stopped. | do not agree with that.
Legal cultivation in these sanctuaries will not
be stopped and if there is any acquisition,
adequate compensation will be paid. So, |
don'tthink Members should have any appre-
hension in this regard.

Shri Shahabuddin has made a point
about punishment to officials. Section 52 of
the Bill says that"any person who abets or
commits any actin contraventionof it..." This
“any persons” also includes an official.

This Bill brings in that anyone form the
public can lodge a complaint, in a competent
court. Previously it was only a State Depart-
ment official who could file a complaint.
Following a certain procedure which is of
giving notioe to the State Government, any-
one from the public also can lodge a com-
plaint, can file an FIR and go to the court.
This would be a deterrent to those officials
who are neglecting or acting in collusion or
derelicting their duties.

Shrimati Vasundhara Raje made a point
about more field staff and about awareness.
As | said, awareness is one of the most
importantinstruments we have in preserving
our wild life and in conserving our forests.
We are shortly launching one of the very
large awareness programmes and this will
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trickle down to the school levels. We are
trying to introduce education in primary and
middle schools; in fact in all levels of educa-
tion on the environment which shall cover
wild life preservation also.

About the question of giving more
money, we are providing hundred present of
non recurring and fifty percent of recuring
funds in tiger project and we are providing
some funds to the State Government.

About the question of fishing, raised by
Shrimati Vasundhara Raje, in Gim Corbett |
think it shall mitigate the very purpose of
fishing in parks and sanctuaries. But | cer-
tainly think of starting breeding of fish near
Jim Corbett park.

SHRIMATIVASUNDHARA RAJE: What
| was mentioning was that the malli tish eats
the mahseer fish. if you allow fishing, per-
haps it will cull mallis so that the mehseers
can survive. At the moment, the way things
are going soon there will be no mahseers
left. A year or two ago fishing was allowed in
blocks from time to time. Hf you can rotate it
that way perhaps it would work and keep the

. mahseers alive.

SHRI KAMAL NATH: We will look into
the question of mallis because mallis just
eating the mahseers will become a chronic
problem. We shall certainly look into it as we
would like to preserve mahseers.

My friend, Shri Khan mentioned about
more funds fo be provided for zoo in West
Bengal. | would like to only inform him that
we are giving almost Rs.15 lakhs 1o Darjee-
ling Zoo per year and we shall look into the
aspect of providing more funds for Zoo au-
thorities, with greater streamlining, the proper
management, etc.

SHRI INDER JIT (Darjeeling): We need
a lot more.

;- SHRI KAMAL NATH: One of the points
raised is about implementation. it is a fact
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that sometimes implementation does be-
come alacuna. | can assurethe House every
effort would be made to ensure that there no
failure in Implementing this. We have to
involve the people and the people shall be
involved in implementing the provisions that
we are bringing in.

A point was mentioned about 1927
Forect Act which needs to be revamped. We
will certainly look into this.

One of the points raised by Shri Ayub
Khan is about stone mining. We have been
repeatedly writing to the State Government
to put some kind of curb or control over this.
We have also taken it up with the Rajasthan
State Government. We shall take it up with
greater emphasis again.

He has alsomentioned about Jhunjhunu
and Fatepur beehrs. | entirely agree with him
that we should declare it a sanctuary or at
least a closed area. We shall take it up with
the State Government - and | took forward to
his support - that these two beehrsare made
into sanctuaries or closed areas. Shri Bala
has mentioned that Sunderbans Is being
neglected. Thisis nottrue. Sunderbans was
one of the first tiger reserves to be created
and allotted funds from the Government of
India. it has additionally been declared as a
bio-sphere reserve and have received funds
also under this scheme.

There was a mention by one of the
Members about destruction of forest in
Orissa. | do hope that the Hon. Members
also shall being it to the notice of the Chief
Minister because | have been repeatedly
telling him about our concern. He has men-
tioned about sitting of lakes, specially Chika
lake. We have been helping these wet-lands
like Chilkka and would continue to help them
and | shall look into as to what | can do.

All these, as you would appreciate,
require, not only help, but cooperation and
participation by the State Government. |
have taken up with the State Chief Ministers
this question and am looking forward to their
Ministers this question and am looking for-
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ward to their support and their more active
cooperation.

SHRIMATI VASUNDHARA RAJE: Be-
fore the Minister finishes, | would like to tell
him that two of my questions have not been
replied to. One was about forest fires which
are destroying much of the forests. The
second was about arming of forest guards
which | think is very important. Unless you
arm them, it is not possible for these people
to go into the forest area without adequate
security. Thirdly, a very important question
which | wanted to check up with the Minister
is that he just mentioned inthe Rajya Sabha
the other day that 1,52,000 hectares of forest
land was converted and regularised over a
period of ten years. But in the last one year
1,38,000 hectares of forest land was con-
verted. | just wanted to know as to why this
discrepancy exists - that is conversion of
1,62,000 hectares of forest land took ten
years and the conversion of 1,38,000 hec-
tares of forest land took one year. What was
the use that land was put to and what is the
Minister going to do about it? I this kind of
deforestaticn takes place, we would not have
any forest cover left much longer.

MR. CHAIRMAN: | do not know whether
the Minister will have these details.

SHRI KAMAL NATH: Habitat is most
important Habitat of wild life is the forest. ltis
most improtant to protect the habitat, if we
are to protect the wild life. There is no doubt
about that. Sir, | had mentioned it in the
RajyaSabha. |do not have exactfigures with
me now; but since the Hon. Member had
followed the proceedings in Rajya Sabha
very carefully, | can only say that it is a fact
thatt about 1,50,000 hectares of forest land
was diverted from the inception of the Forest
Act in 1989 and during the Calendar year
1990, about 1,38,000 hectares of forest land
was diverted. It Is a factual statement; this
was the clearance given under the Forest
Act. (Interuptions) | did say that in the Rajya
Sabha. (Interruptions)

MR. CHAIRMAN: For further clarifica-
tions, the hon. Members may write to the
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Minister and get the details.

SHRIMATI VASUNDHARA RAJE: He
has made acomprehensive statement in the
Rajya Sabha. | am just asking a few clarifica-
tions.

SHRIKAMAL NATH: In 1990, diversion
of 1,38,000 hectares of forest land-which is
almost equal to what had happened in the
preceding eight, nine years - took place
largely because of regularisation of encroach-
ments and because of the fact that some
mining leases were granted. (/nterruptions)

SHRIMATI VASUNDHARA RAJE: It is
very shameful.

SHRI KAMAL NATH: This is the state-
ment | made in the Rajya Sabha. Now, she
is saying shameful.  would like to make sure
of what she is saying. (Interruptions)

I would like to respond to another point
made by the hon. Member which is with
regard to the arms. We are providing funds,
especially under Project Tiger, for arms and
wireless sets. State Governments have asked
for more staff and we are permitting them to
have more staff and adequate funding shall
be provided to them.

Another point which she made was
regarding non-sanctioning of projects in her
Constituency. | shall lock at it after the pas-
sage of this Bill with their support. | shall look
at it with even greater sympathy.

[ Translation}

SHRIMOHAN LAL JHIKRAM (Mandia):
Mr. Chairman, Sir, | would like to know from
the hon. Minister as to what steps are taken
to protect the animals who get sick as the
deer become sick with a contagious dis-
ease?

[English)
SHRIKAMAL NATH: Sir, |presume that

he is referring to the problems in Kanha. lam
aware of this and we are providing inocula-
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tion; wa are providing medicinal help; provi-
sion has been made in the Bill for prevention
of communicable diseases by way of immu-
nisation of live-stock in those areas; we are
funding for setting up of veterinary units in
national parks, etc. We shall look at this
problem in Kanha.

Sir, once again | would like to thank the
hon. Members for the kind of support they
have extended to thisamendmentBill. There
has been a rare unanimity and | am thankful
and grateful to every one.

SHRI SARAT CHANDRA
PATTANAYAK(Bolangir): Sir, maximum
number of tribal people are living in the
Western parts of Orissa like Koraput,
Kalahandl, Phulwani, Bolangir, etc., | am
from that area. The State Government has
built a deer park at Harishankar of Bolangir.
Iwould request the Central Government and
the hon. Minister to provide more money for
that. To check poaching if the Central Gov-
emment takes a big area there and have a
nationalpark, that will be betterforthe people
of western Orissa. That is my request.

SHRI KAMAL NATH: The problem in
these areas around national parks and sanc-
tuaries has been felt. We have embarked on
a very elaborate-eco-development scheme
for these areas. | shall have a look at the

specific problem the Member is mentioning.

MR. CHAIRMAN: The question is:
“That the Bill further to amend the
Wild Life (Protection) Act, 1972, as
passed by Rajya Sabha, be taken

into consideration.”
The motion was adopted.

MR. CHAIRMAN: The House will now
faka up clause-by-clause consideration of
the Bill. The question is:

“That clauses 2 to 52 stand part of the
Bill."

‘The motion was adopted.

sy M by s
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Clause 2 to 52 were added to the Bill.
MR. CHAIRMAN: The question is:

“That clause 1, the Enacting Formula
and the long title stand part of the Bill.

The motion was adopted.

Clause 1, the Enacting Formula and the
long Title were added to the Bill.

SHRI KAMAL NATH: Sir, | beg to move:
“That the Bill be passed.”

MR. CHAIRMAN: The question is:
“That the Bill be passed.”
The motion was adopted

16.23 hrs.

CANCELLATION OF GENERAL ELEC-
TIONS IN PUNJAB BILL
PUNJAB BUDGET 1991-92 —GENERAL
DISCUSSION
AND
DEMANDS FOR GRANTS ON ACCOUNT
(PUNJAB) 1991-92

[English)

MR. CHAIRMAN: The House will now
take up combined discussion on Cancella-
tion of General Elections in Punjab Bill, 1991
General Discussion on the Punjab Budget,
and the discussion and voting on Demands
for Grants on Account (Punjab) for 1991-92
for which 3 1/2 hours have been allotted. The
Minister may move motion for consideration
of the Bill.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRIK. VWAYA
BHASKARA REDDY): Sir, | beg to move:

*That the Bill to cancel certain noti-

" fications calling for general elec-
tions in relation to the State of
Punjab, be taken into considera-
tion.”
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Elections in Punjab Bill Punjab

As Hon. Members are aware , Elections
to the Tenth Lok Sabha and to certain State
Assemblies were announced in April last.
The Election Commission, however, after
taking into account all relevant factors and
the prevailing circumstances in the State of
Punjab and having been satisfied that it was
not possible to hold fair and free polls in that
State on the scheduled dates, extended the
date of polls twice - first from the original date
of 20th May, 1991 to 22nd June, 1991 and
then to 25th September, 1991.

After the announcement of elections,
large scale killings and massacre of inno-
cent people had taken place. Up to 15 July,
1991, 23 contesting candidates had been
killed necessitating the countermanding of
elections in various constituencies in the
State. Because of postponement of elec-
tions protracted security arrangements for
the safety of candidates contesting the elec-
tions have become imperative. It is becom-
ing extremely difficult to make such arrange-
ments for a long period by deploying para-
military forces who are already under great
strain as they had been sent to that State
after they had completed strenuous election
duty in other States. In view of all the afore-
said circumstances and difficulties and also
to guard against further loss of lives of the
candidates and other innocent persons, it
has become necessary to cancel the notifi-
cations calling for general elections in the
State of Punjab for the present. Elections
shall be held as soon as congenial atmos-
phere is created for holding free and fair
elactions in Punjab.

Thesituation in Punjab is still not condu-

for Grants on Account (Punjab), 91-92

cive for holding free and fair elections in the
State and the Government has been forced
to take the extraordinary step of cancellation
of elections in Punjab. The Government,
however, have considered it proper not to
assume sweeping powers to cancal an elec-
tion by making amendment to the Statute as
giving such sweeping powaers is fraught with
grave dangers and may be misused. Onthe
other hand, Government has brought this
Bill as a one time measure to cancel the
elections only in the State of Punjab in view
of extraordinary situation existing there. Itis
my earnest hope that the Bill will have the
unanimous support of all sections of the
House.

Sir, | commend the Bill for the consid-
eration of the House.

MR. CHAIRMAN: Motion moved.

*That the Bill to cancel certain notifica-

tions calling for general elections in re-
lation to the State of Punjab be taken
into consideration.”

*That the respective sums not exceed-
ing the amounts on Revenue Account
and Capital Account shown in the third
column of the Order Paper, be granted
to the President, out of the Consoli-
dated Fund of the State of Punjab, on
account, for or towards defraying the
charges during the year ending on the
31st day of March, 1992, in respect of
the heads of demands entered in the
second column thereof against De-
mands 1 to 30."

Demands for Grants on Account (Punjab) 1991-92 submitted to the Vote of Lok Sabha

No. of
Demand

Name of Demand

Amount of Demands for Grant on
Account submitted to the Vote of the
House (Inclusive of the amount al-
ready voted by the Lok Sabha on
11th March, 1991).

Revenue Capital
Rs. Rs.
1. Agricultural and Forests 84,98,94,000 27,53,22,000
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Elections in Punjab Bill Punjab for Grants on Account (Punjab), 91-92
No. of Name of Demand Amount of Demands for Grant on
Demand Account submitted to the Vote of the
House (Inclusive of the amount al-
ready voted by the Lok Sabhaon 11th
March, 1991).
Revenue Capital
Rs. Rs.
2. Animal Husbandry and Fisheries 34,94,01,000 1,34,62,000
3. Co-operation 12,76,17,000 54,69,05,000
4. Defence Service Welfare 3.73.86.000 37.50,000
5. Education 4,42,88,48,000 23,43,000
6. Elections 5.01,27,000
7. Excise and Taxation 12,62,82,000
8. Finance 2,20,17,48,000 7,75,72,000
9. Food and Supplies 3,64,95,000 6.71,04,48,000
10. General Administration 14,94,89,000
1. Health and Family Welfare 1,38,98,89,000
12 Home Affairs and Justice 1,84,04,07,000 7.50,00,000
13. Industries 10,51,38,000 29,63,25,000
14. Information and Public Relations 4,74,93,000
15. Irrigation and Power 11,34,55,47,000 4,74,31,47,000
16. Labour and Employment 4,98,63,000
17. Local Government, Housing and 15,57,45,000 21,20,81,000
Urban development
18. Personnel and Administrative Reforms 1,.76,25,000
19. Planning 2,18,59,36,000,
20. Programme Implementation 3,00,000
21. Public Works 1,42,01,35,000 75,22,00,000
22. Revenue and Rehabilitation 68,00,51,000
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No. of Name of Demand Amount of Demands for Grant on
. Demand Account submitted to the Vote of the
House (Inclusive of the amount al-
ready voted by the Lok Sabhaon 11th
March, 1991).
Revenue Capital
Rs. Rs.
23. Rural Development and Panchayats  32,42,25,000
24, Science, Technology and Environment  90,90,000 63,42,000
25. Social and Women's Welfare and 39,60,67,000 4,18,82,000
Welfare of Scheduled Castes and
Backward Classes
26. State Legislature 1,82,88,000
27. Technical Education and 28,88,04,000 39,63,000
Industrial Training
28. Tourism and Cultural Affairs 1,94,76,000 2,59,50,000
29, Transport 88,88,10,000 22,04,11,000
30. Vigilance 1,78,77,000

MR. CHAIRMAN: Shri Bhogendra Jha
has tabled end Motions for the above De-
mands for grants. He is not present here.
Shri M.L. Khurana may speak now.

[Translation)

SHRI MADAN LAL KHURANA(South
Delhi): Mr. Chairman, Sir, | am thankful to
you for giving me a chance to participate in
the discussion onthe Punjab budget and the
cancellation of Punjab election.

MR. CHAIRMAN, Sir, | have received
four pamphlets onthe Punjabbudget thefirst
one is of 3 pages, the second one is of 13
pages, the third one is of 23 pages and the
fourth one is of 55 pages.

16.27 hrs.
'RAO RAM SINGH in the Chair
Further a speech of one page contain-

ing both the version Hindi and English on
each side of the page has also been re-
ceived by me.

SHRI CHANDRA JEET YADAV
(Azamgarh): Whose speech it is?

SHRI MADAN LAL KHURANA: This is
the speech of the Minister of State in the
Ministry of Finance and it relates to Punjab.
| am stating all this just to show the serious-
ness of the Government regarding this
budget. The Administrative details of the
year 1990-91 must have also been supplied
tous. Itis usually attached with every budget.
There is no account of the last year income
and expenditure in it. First | thought that this
particular paper might be missing but | came
to know later on that there was no such
paper. The previous year's administrative
report which is very much a a part of the
budget has also not been made available to
us. | am pointing out all these shoricomings
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to show that the Government has taken this
budget very lightly in the same manneras it
is taking lightly the problems of Punjab and
Kashmir.

MR. Chairman, Sir, the details have
been given in this budget Head-wise instead
of scheme-wise. The scheme wise details
canbe easily studied. The revise estimate of
1990-91 which includes Punjab Pay Com-
mission also has become meaningless as
one cannot know these two, separately. The
revised estimates would have been more
meaningful if the Punjab Pay Commission
were atlached to it separately.

Sir, thirdly, | would like to say something
about the data given in the budget. There
was an estimate of Rs. 196.94 crores for the
Health and Family Welfare in the year 1990-
91, which has been reduced this year to Rs.
185.38 crores. What does it mean? Is there
no need of family planning or does the
Government want more procreation of chil-
dren so that there may be increase in the
numbers of the terrorists? Family Planning is
avery important issue but the amount onthis
head has been reduced?

The budget for the Home Affairs, law
and order etc. is Rs. 259.1 crores this year
against the previous year's amount of Rs.
248.94 crores. So there is an increase of
only 2.5 per cent in the budget for this year
butin actual sense there is a reductionin the
allotment if we take the price-rise into ac-
count which has increased by 13-14 percent
this year.

Further, we take the data of Industry
and Mining. Last year, it was Rs, 17.52
crores, which has been reduced to Rs.
15.71 crores this year. The Government
always claims that It is giving much weight-
age 1o agriculture, but the amount allocated
for the major and minor irrigation under the
Head of Capital outlay has been reduced to

. Rs. 44.87 crores while it was Rs. 52.01
crores during the last year. Thus almost in
every sphere there is a reduction in this
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year's allotment against that of the previous
year. For instance, the amount allocated for
the flood-control is Rs. 10 crores against the
last year amount of Rs. 23 crores, for Art and
culture Rs.3.3 crores against Rs. 3.6 crores,
for urban development Rs. 5.75 crores
against Rs. 9.48 crores, for Housing Rs.
14.39 crores against Rs. 17.29 crores and
for public works Rs. 7.15 crores against Rs.
11.81 crores. | am referring to these data in
order to emphasise as to how lightly this
budget has been prepared, as a ‘Munim’
maintains his ledger. No one took trouble to
give due consideration as to what priority
should be given to which subject.

We have been observing this practice
sincelongthatthe President’s addresstothe
Parliament and the Finance Minister'sbudget
speech invariably covers the policies of the
Government for the next year. The same is
observed also in case of the Govemor's
address to the Vidhan Sabha and the State
Finance Minister's budget speech. Though
there is Governor in Punjab but his Address
is missing in this Budget. Anyhow the Fi-
nance Minister's budget speech should
essentially contain the Government's priori-
ties which is no where in this budget. This
budget does not contain any reference of the
Former Prime Minister's assurance regard-
ing providing employment to one lakh per-
sons every year. Contrarily a ban on the
recruitment has been imposed. What hap-
pened to that promise? | would like to know
the reason of his silence over the issue of
S.Y.L. in the entire budget speech. He In
must have clarified the Government's policy
regarding the S.Y.L. for which there had
been an accord with Shri Longowal. What
are the reasons of destroying that project
overwhichcrores of rupees have been spent?
The construction work is at halt even in that
pant which comes under Haryana. Soil is
filling again in the canal which was dug after
spending crores of rupees. Thus crores of
rupees have gone waste without any use.

Would the hon. Minister be pleased 1o
state the House about the Thein Dam proj-
ect. When it is going to be completed? Due
to centre’s indifferent attitude the Thein Dam
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is not being constructed as rapidly as it
should be and as a result of this slow process
the target of supplying Ravi water to Vyas
and there from to‘Sutlej could not have been
achieved and the result is that the whole
water which should have been usedfor India
soil making fertile and trees, is being sup-
plied to Pakistan. Not a single word has been
said by him regarding that dam as to why it
is not being completed soon. Though the
nature provided us water yet our soil is
thirsty. Due to this reason, today the econ-
omy of Punjab is almost on the verge of
decay. Once upon a time the per capita
income in Punjab was much more than the
other States. Today, most of the industries
like Rice Mills, woollen and Spinning Mills
etc. in Punjab are closing. Due tothe prevail-
ing situation in Punjab, the traders of other
States do not supply their goods to Punjab
censing loss to the business there. Besides
there, a new trend has also emerged that the
trucks sent to Punjab from other places are
taken to unknown place. It is said that the
militants stop these trucks and took them to
some unknown places. As far as, | know 33
trucks have been lost uptill now. There is
another side also of the picture. A truck
owner boldly accepted the challenge and
went to sell his goods in that state and he
sold his goods there without any difficulty.
Actually, most of the trucks are abducted in
the midway in the name of terrorists by the
robbers, fraudulents and the criminals hav-
ing palitical patronage. Hence the traders of
the other provinces hesitate to send their
goods to Punjab. All these incidents mustbe
investigated through the CBI This is a large
scale scandal which is being committed in
the name of militants only the CBI enquiry
canrevealthefacts. Vajpayeeji alsoreferred
to the abduction of trucks. These incidents
have been taking place for the last so many
days. ing cases have also become

the usual practice in Punjab. As per my.

information, 30-40 kidnapping cases have
taken place. It is upto the Government
whether it denies or verifies the incidents.
These kidnappings include the maternal
cousin of the Punjab Police Chief, ShriD.S.
Manger, the brother of the District Magis-
trate of Majtha district, Shri Paramijit Singh
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Gill, the brother of the S.P. of Sangrur, Shri
S.S. Bhullar, two brothers of the Bombay
Police Commissioner, Shri Charam Singh
Azad and a near relative of Shri Sandhu.
These kindnappings are done by the mili-
tants either for ransom or for the release of
the colleagues who are in jails. Such inci-
dents are taking place frequently in Punjab.

Now, | would like to say something
about the cancellation of the elections in
Punjab. The Congress has always treated
Punjab politically. They have seen it in the
light of the interest of their party only. Nation
is above the party. But the policy of the
congress is the party first and the natlon
afterwards instead of the country first and
the party afterwards.

Mr. Chairman, Sir, | would like to point
out that through this budget the Government
would be able to strengthen Punjab neither
from the point of view of security nor eco-
nomic prosperity. There is neither any refer-
ence with regard to the rehabilitation of the
migrants of Punjab nor any mention about
improving the law and order situation there.
There is no indication about these problems
in this budget. | am sorry to state that when-
ever any attempt was made to restore nor-
mally in Punjabthough you gave athoughtto
it the Central Government did not show any
encouragement and retracted and the prob-
lems grew from bad to worse and at history
stands evidence to it. | would like to cite an
example. Rajiv-Longowai accord took place.
Dates were fixed for settlement but till now
this accord could not be implemented and it
is lying as it was. It resulted in allegation
against you that you retract from your com-
mitments.

Elections were held in Punjab and Mr.
Barnala became Chief Minister. The then
Prime Minister stated that mother India
(Bharat Mata) has attained victory. After
that, hon. President praised Barnala during
his address. Which is not done in ordinary
course. Four months later In a statement
made in the House by the then Minister of
Home Affairs it was stated they the same Mr.
Barnala was stated the most dishonest per-



155 Cancellation of General SEPTEMBER 16, 1991 Budget, 91-92 Demands 156

Elections in Punjab Bill Punjab
[Sh. Madan Lai Khurana)

son whereas four months ago he was com-
pared with Ranijit Singh and his administra-
tion. The same Mr. Barnala was dismissed
after three months because you had the
eiections of Haryanabeforeyou. You wanted
to win the elections, though you would not.
Keeping in view the election of Haryana you
took the step to dismiss the Government of
Punjab. As a result of it the people of Punjab
lost their faith on you. Elections for Punjab
were again declared but that too was post-
poned.

You are cancelling the elections only
because if the elections are held in time, the
Congress Party would not participate in it.
But you have committed a mistake. Now you
want to set it right from the point of view of
your own party and bring Congress in the
race of the elections. Therefore, you intend
to cancel the election.

On April 21, an all party meeting was
held in Chandigarh which was attended by
P.C.C Chief Shri Beant Singh, Members
belonging to the left parties, Members of
Janata Dal, and by us. All of them decided
that if had to fight election, they would do so
unitedly and if they were to boycott, they
would do so unitedly. All of them stated to
fight elections unitedly.

MR. CHAIRMAN: All would either fight
the electlon or boycott it.

SHRI ATAL BIHARI VAJPAYEE
(Lucknow): We would unitedly fight the ter-
rorists, and would not fight ourselves.

SHRI MADAN LAL KHURANA : The
motio was also to isolate the terrorists. The
Meeting was held on April 21.After taking
decision in the meeting they met the Presi-
dent, the Election Commission. The Mem-
bers belonging to the Cogress party also in
It and all unitedly state that election should
be held in Punjab after June 20. | am under-
lining it, because election was being held all

" over the country. The date for June 20 was
fixed only because they were to get ade-
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quate time for security arrangements. The
memorandum given bears the date June 20.
The other point mentioned therein was that
the candidates should be provided security.
These two points were made in it. Had the
President and the Election Commission
conceded to these two issues it was sure
that allthe parties would have liked to partici-
pate in the election. After the decision taken
at the Chandigarh meeting, this next meet-
ing was held wish the President and the
Election Commission. As a result of this
meeting the date for election in Punjab was
fixed as June 22 by the Election Commission
at instance of the delegation in which Con-
gress was also represented. After it the
situation took a turn. The Congress High
Command decided not to participate in the
elaction. Thus, they betra the decision the
meeting which was attended by the Presi-
dent of the P.C.C. and thus boycott the
elections not withstanding the factthat it was
decided that in the event of boycotting the
election they would do so collectively, there-
fore, | want to say that they gave importance
totheir party. Mr. Chairman, Sir, the decision
for holding election on June 22 was taken
unanimously by the entire delegation, the
History of which is before you and on the
20th when the election..............

MR. CHAIRMAN: There are 44 minutes
for your party, and there are 3 members to
speak.

SHRI MADAN LAL KHURANA : | will
take some more time.

MR. CHAIRMAN: | am ready, if others

SHRI MADAN LAL KHURANA:I would
speak in brief. You are liberal in giving
time..........

MR. CHAIRMAN: Three and half hours
have been fixed for this debate, out of which
44 minutes have been allotted to your party.

SHRI MADAN LAL KHURANA : My
submission is that by postponing the elec-
tion, the Congress Party took care of its own
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interest, but it did not estimate the extent of
loss it caused to Punjab. After the decision of

the Government the Punjab Governor Shri .

Malhotra spoke out that he fought two wars
but he never met with such a humiliation. He
was betrayed, kept in the dark and was let
down.

Mr. Chairman, Sir, | want to submit that
it seams to me that the Akalis may come
under the pressure of militants and may
boycott election in Punjab. Ifthey do not fight
election, this election would become mean-
ingless. Five groups of Akalis were ready to
participate in the election. It is right that Mr.
Mannhad suggested regarding referendum
which could be weeded out at the political
level but not by making any law. All the five
Akali Dals and all other parties were taking
apart in that election. But a day before you
postponed the election because the Con-
gress was not participating in it. Now if the
Akalis are Boycotting the election, what will
be the meaning of the election? There was
election fraud in Kashmir and the terrorism
spread there. | feel that is the people of
Punjab feel that they are being humiliated,
insulted and are not being relied upon, they
will react and thus we would be giving an
opportunity to the militants to raise propa-
ganda against us.

Mr Chairman, Sir, my submissicn is that
if one is not invited to a dinner he may feel a
little about it but if some body has been
invited and the dinner has been served be-
fore him and he gets ready to enjoy it and
then at once the dinner is removed before he
enjoys it, how much he would feel about i,
this is how Punjab has been treated. After
the declaration for election such a dish was
served and whenthe last date was over and
when onthe day of polling the dish (box) was
to be enjoyed, it was removed..............

MR. CHAIRMAN: Not a day, after rather
a day before..............

SHRI MADAN LAL KHURANA : Yes,
Sir, one day before the vote that was with-
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drawn from there which caused angeramong
them.

Mr. Chairman, Sir, it appears to me that
by cancelling the election in Punjab today,
we are taking it to its earlier position. The
endeavour for bringing all in the national
mainstream and the efforts made till now, will
go in vain.

Mr. Chairman, Sir, | would like to State
that the beginning has been dangerous
because when any other party forms a
Government at the Centre and it finds the
probability of any other parly forming a
Government in a particular State it can can-
celthe elections due inthat State by bringing
aBill in the same way. Thus, any election to
be held in any State can be cancelled. ltis a
dangerous beginning going to take place
through this Bill. | think this is going to be a
sign of interrogation in the federal structure
of our country. | want to say the Congress
Government is playing a very dangerous
game.

Mr. Chairman, Sir, it has been men-
tioned in its objects and that it has been
pointed out here that on account of law and
order problems the elections in Punjab are
going to be cancelled. As Mr. George Fern-
andes had rightly stated the other day in the
House that one Home Minister told* ..that
the law and order situation in Punjab was
improving. Now you say today that elections
are being cancelled there due to the law and
order problem.

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
THE MINISTRY OF LAW JUSTICE AD
COMPANY AFFAIRES (SHR! RANGARA-
JAN KUMARAMANGALAM): Sir, it is the
convention of the House that we do not
mention about the discussion held in * at-
tached to various Ministries. So | request
that the words,* be expunged from the pro-
ceedings.

* Not recorded
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SHRI MADAN LAL KHURANA: Such
statements have been published in several
newspapers which lamreferring to.On many
occasions you have given such statements
which have appeared in many papers.

MR. CHAIRMAN: Mr. Khurana, you are
pomnng out it in your second thougth. Your
.* words will not be recorded

SHRI MADAN LAL KHURANA(South
Delhi): Mr. Chairman, Sir, Congress has
repeated it severaltimes. Now | would like to
state migrants from Kashmir are living in a
very distressed condition and are disap-
pointed like the migrants from Punjab it is
very unfortunate that refugees from Punjab
and Kashmir have been leading a hillish life
in Delhi and in other parts of the country for
the last several years. They are compelledto
become refugees in their own country. No
provision has been made for them in this
budget. | would like to submit that the Gov-
emment should declare its policy about
Punjabi migrants at once. But the Gowt. has
neither yet declared its polity, nor it has
made any provision for them in the budget
also.

Sir, through you, | want to make a re-
quest that when Minister of Home Affairs or
any other minister, who replies the debates
should inform the House specifically as to
when the Punjab election will be held which
are now being cancelled. if you make such
an announcement in the House, people of
punjab will feel consolation and peace in
their mind. If you postpone the Punjab Elec-
tion for an indefinite person, you will face
hardships in restoring normalcy in Punjab for
which we are trying and all our efforts, made
till go in vain. Our hole functioning will go
waste and it will have no value. So | would
like to request the minister that while replying
to the debate, he should announce straight
. away the exact date for the Punjab election.

thanks. il b g

{English]

SHRIPAWANKUMARBANSAL (Chan- -

digarh): Mr. Chairmen, Sir, i is with afeeling
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of cheerlessness despondency that | also
rise to speak on the Bill chancelling the
General Elections in Punjab and also on the
Budget here today. Year after year this vital
function of the State Legislative Assembly
has been performed by us here and that too
casually. During the last eight years, the
State Legislative Assembly within whose
domain this function legitimately falls has
had an opportunity to discuss the Budget
only twice.

The framers of the Constitution pro-
vided that a Proclamation regarding Presi-
dent's rule could be extended beyond a
period of one year only if two specific condi-
tions werefulfilled and those conditions were
that of Emergency being there or the Elec-
tion Commission’s certifying about its inabil-
ity to hold the elections. Inthe case of Punjab,
the Constitution has had to be amended as
many as six times to extend the notifications
of October, 1983 and May, 1987. At present
this outer period stands at five years without
the two conditions that | have just referred to.

None of us can be proud of this inglori-
ous development, rather an aberration in

. Indian democracy. Today, Punjab continues

to reel under terrorists violence. it has con-
tinued to do so for the last ten years. The
period of tenyears is not asmall period, even
in the history of nations. Sitting here today,
we cannot imagine the plight of Punjabis.
The brave hard-working, once exuberant
people, fun-ioving and boisterous the eter-
nal guardians of the nation's western border,
are today broken and a forturn lot.

Enough has been spoken about the
Punjab’s condition in the past. All of ys have
termed this problem as a national problam
from time to time. | think it is veritably so. its
repercussions have been felt in many parts
of the country. ts adverse impact on the
unity and integrity of the country is well-
known. Alive 10 this problem, we have al-
ways expressed the desire to have a na-
tional approach to the problem. But | am
sorry that we have néver given a chance to
ourselves to consider thie problem that way,
shom of narrow politicalpartisan considera-
tions. Sir, over the years, both in mdmldl
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the Parllament, we have vied with each other
in apportioning blame, never pausing to in-
trospect, deriving a sort of satisfaction of
scoring a debating point over each other. Sir,
hile we have been basking in this compla-
cency, Punjab has inexorably been sliding
fathoms in an ocean of chaos.

1 was sorry that today the hon. Member,
Mr. Khurana, who initiated the debate, though
dwaelt atlength onthe economicills of Punjab,
yet when it came to the political part, he
again launched a diatribe against the Con-
gress. | want to avoid doing the same but to
set the records straight, | want to remind him
that it is the Congress which has always
sought others’' cooperation. He referred to
the RajivGandhi-Longowal Accord. The then
Congress President, Shri Rajiv Gandhi,
signed the Accord. it was a bold historic
decision. Exceptionally peaceful elections
followed that because at that time Rajiv
Gandhi had said that what mattered for the
Congress was not a momentary or a transi-
tional victory in one election but what mat-
tered for the Congress was that the light of
democracy keeps alive in the country.

Sir, Akali Dal came to power. We know
what happened. It failed to rise to the occa-
sion, it failed 1o size up to responsibilities of
the Government. It was rocked by the inter-
nal dissensions and there was a vertical
split. After the split, we still endeavoured to
give support to Shri Bamala. Yes, we re-
ferred to his Governrment in the Presidential
Address.

17.00 hrs.

We went all out to support the Govern-
ment. But the Government lacked the politi-
cal will to fight terrorism. | do not want to
repeat whatwe have been saying inthe past.
But since that subject was touched, | will
make a referance to it. Some ministers in the
Barnata Government started courting terror-
ists. There was a reign of terror iet loose
once again in the State. A wonderful oppor-
tunity that was provided to us in the form ot
elections wasmissed. Whythey havefaulted
is again history. The party of Shri Khurana

had been exchanging views and notes with
the Government. We know as to what rea-
sons and what internal contradictions, defi-
ciencies and weaknesses were there in
Barnala Government which led to the non-
fulfilment of the Award.

The Centre, because of the failings of
the Barnala Governmaent, had to take action
In the form of an unpleasant and difficult
decision to promulgate the President's rule.
The results that flowed from that action were
again before us. All religious places includ-
ing the Golden Temple at Amritsar, the
sanctum sanctorium of the sikh faith which
were defiled and desecrated by irreligions
use, were freed of impious elements.

MR. CHAIRMAN: Hon. Member, you
please continue after the statement of the
Home Minister. Now the Home Minister will
make a statement regarding the induction of
Army in aid to civil authorities in certain
districts of Assam.

17.02 hrs.
STATEMENT BY MINISTER

induction of Army in aid to c!vil authori-
ties in certain d stricts of Assam

[English)

THE MINISTER OF HOME AFFAIRS
(SHRI. S.B. CHAVAN): | wish to apprise the
Hon'ble Members of the House that at the
request of the Government of Assam, the
Army is providing aid to civil authorities in
certain districts of the State.

& may be recalled that President's Rule
was imposed in the State of Assam on
27.11.1980 and the State Assembly was
dissolved. After the dissolution of the ninth
Lok Sabha, elections were held to the Parlia-
ment in the State-of Assam as elsewhere in
the country. Simultaneously, elections were
also held to the State Assembly and with the
constitution of the new State Assembly, a
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popular Government with Shri Hiteswar 16)  Sonitpur

Saikia as Chief Minister assumed office on

30.6.1991. The very next day, the ULFA (7)  Golaghat

kidnapped 14 persons serving the Central

and State Governments and the ONGC (8)  Dhemaji

including a Russian Mining Engineer.

Thisincidentofkidnapping wasfollowed
by an escalation in the violent activities such
as extortion, kidnapping, assault and mur-
der. The State Government made every

effort to secure the release of the kidnapped

persons and even released about 500 ULFA
activists detained under the TADA. Despite
this generous gesture onthe part ofthe State
Government,the ULFAcontinued toincrease
the demand and pressed for the release of
several detenus who were facing very seri-
ous charges. The Chief Minister had all the
time been making efforts to secure the re-
lease of the hostages. Shri Bipul Mahanta,
former President of the Assam Yuba Chatra
Parishad and self-proclaimed Convenor of
the Amnesty International who mediated on
this issue, was killed by the ULFA. They also
killed Shri T.S. Raju, Assistant Executive
Engineer of the ONGC displaying utter dis-
regard to human life. Earlier, they had killed
the Russian Mining Engineer who was one

of the 14 kidnapped persons.

The Government of Assam felt that the
situation had become very grave. They felt
that a larger induction of forces was neces-
sary to deal with the situation and, therefore,
to control the situatidn, bring confidence to
people and to restore law and order, the
State Government requisitioned Army in aid
to civil authorities to operate against the
ULFA extremists in the following districts:-

(1) Jorhat
2) Dibrugarh
@) Tinsukia

(4)  Sibsagar

(9)  North Lakhimpur

The State Government informed the
Central Government through two wireless
messages dated 5.9.91 that requisition had
already been sent to the Sub-area Com-
mander for Army help in aid to civil authori-
ties in the above districts. The Chief Minister,
through his letter dated the Bth-September,
1991 addressed to me, requested that in-
structions may be issued for immediate
deployment of Army in aid to civil authorities.
ldiscussedthe situation in Assam with allthe
MPs from Assam individually and collec-
tively.

It was decided to accept the request of
the Government and the Chief Minister of
Assam to provide assistance of Army in aid
of civil authérities in the specified districts of
Assam. The Army has, accordingly, moved
in Assam in the above districts and has
started to assist in operations against the
ULFA. -

The Chief Minister has referred to the
links of the ULFA with Bangladesh, Pakistan
and China. He has informed me that his
reference is based on the interrogation of
some of the ULFA activists and some docu-
ments recovered from them. These coun-
tries have denied any such involvement.

. TheGowt. of India are deeply concerned
about the continued detention of three offi- -
cers of Assam Government including and
IAS officer and four ONGC officers. | trust
that they will be released soon and normalcy
inthe State willbe restored early to enable us
to withdraw the Army.
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CANCELLATION OF GENERAL ELEC-
TIONS IN PUNJAB BILL - CONTD.
PUNJAB BUDGET 1991-92-GENERAL
DISCUSSION
AND
DEMANDS FOR GRANTS ON ACCOUNT
(PUNJAB) - CONTD.

[English)

MR. CHAIRMAN: Mr. Bansal, you can
continue your speech.

SHRIPAWAN KUMAR BANSAL (Chan-
digarh): Mr. Chairman, Sir, referring to the
conditions which led to the promulgation of
President’s Rule in Punjab in 1987, | was
referring to an aria of optimism and hope that
pervaded the environment because of the
clearance of the religious places of allirrelig-
lous elements. But, Sir, something went
wrong thereafter. Forces inimicalto Indiagot
active again and the unchecked flow of
sophisticated weapons led to a situation
where the well-planned and the imagina-
tively executed actions like Operation Black
Thunder were frittered away. Ever thereaf-
ter, Sir, a bruised and lacerated Punjab has
been unable to heal its wounds and it is
presently on the threshold of developing the
dreaded gangerene.

Sir, there is no ready-made formula
which anybody could suggest today for solv-
ing the Punjab problem, but we all agree that
a beginning has got to be made. In the past,
all-Party meetings were used to apportion
blame. Sir, | think for making a new begin-
ning, we have got to sink all our differences
now because only then can we save Punjab
and we can save the country from disintegra-
tion. Sir, Ifeel a Joint Front has to be consti-
tuted, as Vajpayeejisaid, notto fight amongst
ourselves, but to fight the forces inimical to
the country. Sir, | feel the Akalis too can be
encouraged to take up cudgels against ter-

rorism. We have got to appreciate the diffi- -

culty, the situation in which they buckled
under pressure and announced the boycott
of elections and here, if my interpretation of
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the Akali Dal declaration is correct, | would
like to remind Shri Khurana that their deci-
sion was not to boycott any election in the
future, their decision was to boycott the
election which was scheduled on 30th Sep-
tember andthat also would have led to avery
difficult situation. Shri Khurana accused the
Congress of backing out of a decision ar-
rived at along with other parties to swim or
swink together, to either fight elections to-
gether or boycott elections together. Sir, he
referred to certain dates. | would only like to
refresh his memory as to what really tran-
spired or what was the crux of the decision
arrived at. All parties were unanimous in
demanding that elections to Punjab should
be delinked from the rest of the country. That
demand was made. What did the Govern-
ment of the day then do? They followed this
technically, but not in spirit. The elections in
the whole of the country were fixed for the
20th of May. Then, a day was fixed for
elections in Punjab which may have been a
month away from that day. But an inordi-
nately long period of campaigning was given.
We expressed our concern that fixing of
such a long time for campaigning would not
beinthe national interest and it would create
problems. | am sorry that we proved to be
righton that score. Over 20 candidates were
killed in that inordinately long period and
some candidates could not dare to come out
of their houses for campaigning. That was
the environment which was prevailing there.

[ Translation)

SHRI MADAN LAL KHURANA: When
you went to visit the hon. President, you
were given the date 21 June or not?

SHRIPAWAN KUMARBANSAL: When
the representatives of your party visited the
honourable President, you definitely might
be knowing the details of the discussion held
with the President and | do not wantto go in
that. But it is a fact that at that time also the
Congress was of the opinion that conducting
election at this time woul¥ not be in the
national interest because the atmosphere,
which should have been created before
election, has not been created.
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SHRI KALKA DAS: What decision was
taken there?

SHRI PAWAN KUMAR BANSAL: You
are aware of the meetings and the decision
taken in this regard. We had already said at
that very moment that election should be
delinked and should be held meaningfully.
(Interruptions)

[English]

That was the stand the Congress Party
took. We felt that it was not a prudent step to
call for elections at that time, because the
necessary ground work was notdone and an
environmentwas not created wherefree and
fair elections could be held and where the

people of Punjab could have gone to the’

polling stations to cast their votes fearlessly.
Thatis the essential element for the success
of any democracy.

Sir, unmindful of our pleas, the Govern-
ment of the day, then, went ahead with the
elections, and in doing so, they betrayed
some puerile intransigence, because it was
adesperate act on their part. While going out
of the office, the Government wanted to
boast of some imaginery success of having
called elections in Punjab. As aresult, many
candidates lost their lives. During this inordi-
nately long period of five months, when the
elections have been postpone a number of
times, how counter-productive the process
has been is before us all to see. Tha Bill
which has now been introduced, | think, is
the right step in that direction. This has been
opposed on various grounds. | am happy
today that Mr. Khurana did not really raise
constitutional issues, but at the time of intro-
duction, itwas said so. |do not wanttogointo
that sort of dabate, but | do want to submit
that the Bill is fully within the powers given to
the Pariiament by the Constitution. As has
been said by the hon. Minister while moving

“the Bill for the consideration of the House, it
is a one-time measure. It is a specific re-
sponse 1o an extraordinary situation that
prevails today._
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There was an option before the Govern-
ment to amend the Representation of the
People's Act. We did not do it because that
could have been on the statute for all times
to come and any officer or any authority at
any given point of time, could have misused
that provision in the future. We have aveoided
to do that and the Governm@nt has come
before the Parliament urging it to exercise its
collective will to take a decision to this effect.
This Bill violates no provision of the Consti-
tution. It runs counter to no decision of Par-
liament such as extension of President's rule -
or fixing a particular time for holding the
elections.

It has been spacifically said in the state-
ment of objects and reasons that the elec-
tions are being postponed for the time being,
and an effort would be made to hold the
elections as soon as possible. | also feel that
we cannot wait for all the time to come. We
cannot really wait for an ideal situation. We
cannot wait for complete normalcy to return
to hold the elections. The new Governor has
taken overthecharge. Certain developments
indicating an improvement of the situation
are before us. '

Fight against terrorism has ben given a
greater impetus. There is also some percep-
tible change in the attitude of hitherto militant
groups and the rally held at Chandigarh by
the All India Sikh Students Federation does
give us some indication of their desire to
follow a peaceful palitical approach. We do
hope that the new Governor who has just
occupied RajBhavan and the Civil Secretar-
iat, who is a person of experience, would
soon be able to update himself with the latest
developments, with the new intricacies and
take steps to ease the situation and build
some confidence in the minds of the people,
thereby paving way for fresh elections inthe
State. L .

| would very briefly fike to tum to the
Budgetary proposals. A long spell of Presi-
dent President's rule uncertain conditions in
Punjab have had an adverse impact on the
State's economy. | am grateful to Mr. Khur-
ana for his support on that score. it is cred-
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iable still that despite unsettled conditions
there, Punjab still accounts for sixty per cent
of the nation's food kitty. Despite this, the
Punjab farmers’ condition is far from being
satisfactory. Toil and sweat are ail that the
Punjab farmers know. Something has got to
be done to make farming remunerative for
them.

Punjab pays the price demanded for
Coal needed for running thermal plants. The
State exchequer pays for the subsidised
electricity and the benefit of this goes to
those States to which the food grains pro-
duced from Punjabgo. | do not wantto sound
chauvinistic on this score. But when en-
hanced royalty on coal is demanded and
granted, | suppose, there is no reason why
we have a situation where the people of
Punjab feel a sense of discrimination being
meted out to them. And we know, such
discriminatory feelings give rise to many
other problems. ‘

Look at the plight of Punjab today. To
check fissiparous activities and to fight ter-
rorism which is nothing short of a long-
drawn, undeclared war launched by an un-
friendly neighbour, Punjab has to pay for the
forces deployed to check the situation there.
You cannot compare the situation with the
request of a State seeking para military
forces from the Centre to fight the law and
order problem simplicities. | want to take this
opportunity to impress upon the Govern-
ment that the Centre should take on itself to
bear all the expenditure on deployment and
management of para military forces in the
State just like it does in the case of armed
forces on the borders.

Keeping in view the difficult situation
throughwhich Punjabis passing today, there
is rather strong case for providing additional
financial assistance to the State so that its
economy boosts up offering new income-
generating avenues to the youth, the way-
ward youth can be won back to the national
mainstream. They will then no longer pro-
vide a recrulting source to the terrorists.

With the land holdings having shrunk
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andfarming having reached its peak, there is
needto expandtheindustrialbase of Punjab.
lurge uponthe Government that counselling
centres be set up where youth are given all
assistance, all help to set up small self-
employment generating units and all loans
elc. are made available without any bureau-
cratic hassles.

Sir, though Punjab has so far been
leading in power generation, there are now
signs of alarm visible on this front also. The
State’s need for electric power is expectedto
go up from 3286 MW in the current year to
4482 MW inthe next five years. The commis-
sioning of the third phases of Gurunanak
Dev Thermal Plant at Bhatinda and of the
Ropar Thermal Power Plant has been de-
layed because of lack of resources. | am not
mentioning the names -of those projects
because of the time-constraint imposed by
you, Sir, but the work on various other proj-
ects is going on at a snails pace only be-
cause of lack of resources. In the larger
national interest, the Government should
help Punjab in this matter because by help-
ing Punjab the country would be helping
itself.

Sir, economic development is vital for
the long term solution of the Punjab problem.
The Government'’s basic concern mustbeto
raise the quality of life of the youth. | have
already referred to the need to create more
jobs. But | would also like to emphasise that
something has got to be done; more alloca-
tions have got to be made for education,
sports, art and culture.

Before concluding, | would only very
briefly refer to the fact that apar from food
production, a very major contribution which
Punjab has made for the national cause is
recruitment to the Armed Forces. Punjab
has had the largest number of serving per-
sonnel who have laid down their lives, who
have brought glory to this country. Today, a
large number of ex-Servicemen are finding
themselves idle in Punjab. Therefore, some-
thing has got to be done for their rehabilita-
tion. You have got to take them into confi-
dencetofightterrorismthere. lam sure, ifthe ~
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Govemnment take some concrete measures
in that direction, we will meet success.

Finally, | have to say that Punjab is a
- land of Gurus, Saints and Seers. ltis a living
testament of history and Ancient Indian his-
tory. Treasures from Archaeoiogical exca-
vations in Punjab do pride to the National
Museum at New Delhi. But an evil spirit
seems to have cast its eye on Punjab. | am
sure that with a concerted effort, we can fight
that evil spirit so that Punjab regains its
pristine glory and this country overcomes a
seemingly insurmountable problem which
has defied solution all these years.

With these words, | conclude.
[ Translation)

SHRI CHANDRA SHEKHAR (Ballia):
Mr. Chairman, Sir, the House is considering
the Punjab problem. | will fail to discharge my
national responsibility if | do not say few
words about the questions raised by some
members. My opinion about Punjab is not a
new one, it has long roots in the past. My
opinion is that Punjab problem can not be
solved with the help of oppressive meas-
ures. | am also of the opinion that a blunder
has been committed from the beginning in
realizing the Punjab problem and finding the
solution thereto. | am sorry that the same is
baing repeated and | am sorry to know that
a man like Shri Chavan, who is a man of
experience and who is very well familiar with
the politics and national problems has been
compelled to bring this bill. This was not the
reason for this compulsion as there was no
alternative left but the reasonsthis compul-
sion was the way in which the Election
Commission has posiponod the election.

After a long time | want to say it today
that in my opinion the decision to postpone
the election is the second serious national
‘crime after the ‘Blue Star. This operation
has diverted the people of Punjab from the
mdin stream for ever. Mr. Chairman, Sir,
thtough you | want to inform this House and
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the country that till the last moment | had
been emphasising that this blunder must not
be committed. | rejected very politely the
advice given to me in this respect by the big
officials who hold high posts in the Govt. and
in the State. The decision was taken sud-
denly when election was to be held within 24
hours. | came to know through newspapers
only. One day before | had suggested to wait
for new Government to come. if you areina
hurry, let the same Govt. take the oath and
they should take the decision.

Mr. Chairman, Sir, A lot of discussion
usually is held here on the issue of seces-
sionism. In my opinion, it will not be proper if
the Govt. wants to enact some law or wants
to promulgate and ordinance imposing aban
on Secessionists from taking part in elec-
tions. | think, this step will prove suicidal.
Postponement of election will also be an-
other suicidal step. | do not want to comment
on Election Commission. | do not want to
repeat that others have already said. The
Election Commission postponed the elec-
tion at 2. 00 A.M. without informing the Gowt.
or anybody else so the present Government
has to bear the moral responsibility of its
deeds. ltis very strange ato how the Election
Commission could muster so much courage
as it could postpone the elections suddenly.

Shri Ataiji is present here and he is a
witness when Annadurai has delivered a
speech continuously for one and a half hour
and the whole House heared it silently. It is
another matterthat we opposed him and told
him that their policy, their programmes, their
thinking are not in national Interest but none
has demandaed to get him out of the House.
None demanded to seize his citizenship. |
want to know as to how the Government can

_have the right to seize somebody's citizen-

ship? Each citizen who contests the alection
takes oath of the Constitution that he has
faith in the constitution and maintain the
propriety of the Constitution. if some of our
members, who are now in power, think that
violation of the constitution is a very serious
crime, then | would like to know as to how
many Artioles of the constitution are still
being violated even today. Where is that
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right to equality where is the right to equal
treatment with harijans and adivasis in our
country? Our directive principles, which are
the guiding principles of our Constitution, are
being continuously violated. But no Prime
Minister resigns, no Home Minister resigns,
none looses his citizenship. When we can
continue with the Prime Minister who vio-
lates the Constitution after taking the oath of
the Constitution, why we cannot contest the
election after taking the oath of the Constitu-
tion. If it is changed it will prove a blunder.

Mr. Chairman, Sir, througﬁ you, | would
like to make a request to the honourable
minister to Home Affairs to think even now
and not to commit more mistakes in future.
We have time even now to hold election in
Punjab. Just now one honourable member
was saying that economio assistance should
be provided to Punjab. It was the opinion of
one hon. Member that you have to try for
economic development of Punjab if you want
to fight with terrorism, | think if terrorism is
going on in Punjab due to lack of economic
development, it would have grown in Bihar,
Uttar Pradesh and Orissa a long back.
Howevereconomic development shouid take
place in Punjab. But it is our misfortune that
we have a little knowledge about the prob-
lems in Punjab. Sir, if we do not want to go
intothe deep of the problems, we can notfind
their solution. Hundreds year before Guru
Nanakdev once said "Ek onkar sat nam”. But
Hindu-Sikhs are fighting there itself in the
name of religion. They are killing each other.
This is the question of sentiments. That is
why, Atalji was saying just now that Hindu
and Sikhas are not fighting, but such senti-
ments are being created. | would like Shri
Ataljl to think seriously as to why these
sentiments are being created. Hindu society
was believed to accomodate every one. But
what happened it today. | have repeated
several times and it is also written outside
the House “There is only one goal to reach
the God". Many of our philosophers sug-
gested various ways in this regard but our
society is getting disintegrated in the name
of religion. We must hold discussion about
it.

Mr. Chairman, Sir, we will have to win
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the hearts of the people of Punjab to solve
the Punjab problem. We have to remove
frustration and the ill feelings which they
have in their hearts. They think that justice
has not been done with them, they have not
beentreated equally. | do not say that all this
istrue, many things may be based on doubts.
But we are going to strengthen those doubts
by passing this bill today. Doubts have been
increased due to the postponement of elec-
tion. if the Government commits mistake of
passing the anotherbill or promulgates some
ordinance, we will definitely loose the people
of Punjab from us. How can bear silently the
disintegration of the country before our eyes.
Mr. Chairman, Sir, would like to urge you to
use the dignity of your post, your powers and
your honour to guide and direct the Govern-
ment in proper way. We can not change the
society by using powers of the authority. To
change the mentality of the people there, we
must understand the feelings and sentiments
of the people. We must try to heal the hearts
of the people which have been hurt. By
repeatedly asserting our power and influ-
ence, we are just displaying our inefficiency
and helplessness. The Punjab problem can
be solved if we try to unite the people of the
country with strength and force peaceful
means | do not want to comment whether
these elections would have proved danger-
ous for the country or otherwise. One
hon.member had commented that the step
had been taken to achieve cheap popularity
but it should be remembered takento achieve
cheap popularity but it should be remem-_
bered that some people had opposed the
holding of poll not only in Punjab but in
Assam also. The people who were respon-
sible for the postponement of poll in Punjab,
opposed the elections in Assam also. But
elections were held in Assam peacefully and
successfully and people belonging to the
same party emerged victorious. Mr. Chair-
man, Sir, one should admit one's mistakes
openly and honestly, because we cannot
construct bright future by repeating the past
mistakes.

Mr. Chairman, Sir, you should not allow
the Government to repeat the name mis-
takes again. Therefore,| would like to re-
quest this house not to pass this Bill.
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SHRIGEORGE FERNANDES: (Muzaf-
farpur) Mr. Chairman, Sir, | would like to
make a few submissions in respect of .he
Demands for Grants which have been laid
before the House.

_Mr. Chairman, Sir, as for the budget
estimates the Government revenue which
was Rs. 3779 crore during the last year, has
now increased by Rs. 1621, this year. But
the documents supplied to us do not make it
clear as to where from this money has been
received. Only this much has been men-
tioned in the Annual Financial Statement
thatinthe prévious yearthe non-tax revenue
including interest receipts Dividends, Profits
were the tune of Rs. 60 crore only whereas
this year it has gone up to Rs. 1439 crore,
has not been mentioned. | am at a loss to
know the reason for such an enormous in-
crease in the revenue. | have studied all the
documents minutely but failed to find out a
single sentence regarding its source. Previ-
ous year it was 60 crore before that year it
was 74 crore and this year it is 1439 crore?

Secondly, in the statement, Finance
Minister has submitted that the expenditure
to be incurred on the revenue account is Rs.
4355 crore. | think this expenditure is up by
Rs. 1700 crores as comparedtothe previous
year. Last year the expenditure on revenue
account was Rs. 2662 crores and this year it
is Rs.4355 crores. Three documents have
been supplied to us to provide information as
to how this money is proposed to be spent.
k has been reffered to at various places in
the documents, but | would like to point out
only two places more specifically.

First, on the page No. 7 of the Annual

Financial Statement under the heading * .

Energy’ and subheading ‘Electricity’, it has
been said that 1377 crore would be spenton
it. Under the Demands for Grants, it has
“been mentioned. Under the heading 'S-12°
Govemment proposes to spend asumof Rs.
1377 crores and 37 lakh for energy as a non-
plan expenditure. The situation is not under-
‘standable-Rs. 1400 crores have been pro-
‘cured from unknown sources and Rs. 1300

crores are proposed 1o be spent on electric-
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ity’ and that too as a non-plan expenditure
quota. It is clearly a misuse of funds.

In this way, we fail to understand the
meaning of the Budget. You are showing
40% to 50% increase in the income and
expenditure. You are showing the income
through interest and expenditure You are
showing the income through interest and
expenditure is being shown in the field of
electricity as a non-plan expenditura, after
payment of salaries. We want to seek a
clarification from the Government in this
regard because | doubt that there is some-
thing wrong in the accounts, | am sorry to say
that only three and a half hour has been
allotted for this purpose. It is not your mis-
take because it has been fixed with the
consent of all the members due to shortage
oftime. t alsoincludestime fordebateonthe
situation in Punjab. | am satisfied to note that
the Hon. Minister is present in the House.
Three days back the Kashmir problem was
discussed here and that too in a very short
period. That day the Hon. Home Minister
was not present in the House. Only Finance
Minister and his state Minister were present
though he was feeling very uneasy that day,
yet his presence inthe house mustbe appre-
ciated. | was disheartened to note the ab-
sence of the Home Minister inthe Housethat
day. Under the President's rule it is the duty
of the Home Minister to understand and
answer the problems in the House. | am
happy to notethat he is presentinthe House.

Inthe documents it has been stated that
the legislative Assembly in Punjab was dis-
solved on May 11, 1987 and since then a
period of four and a quarter years have
passed and no poll could be held in Punjab
and the proposed elections were also can-
celled. lf the Governnient continues its pres-
ent aftitude, perhaps there would be no
representation of Punjab in Rajya Sabha
also and then the whole administration would
have o be run by police and bureaucracy. |
would ke to racord my objection on one
issue. A Pariiamentary Committees, not a
consyltative Committee was constituted for
dealing with the Punjab issue and | am a
Member of that Committee. Now tomorrow
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the session is going to be over and the
Members of that Parliamentary Committee
were present in Delhi. it would have been
better if this Budget had been put forth be-
fore that Committee before the commence-
ment of the Budget session. Then it would
have been possible to hold some detailed
discussion on it. it would have proved useful
for the Government. Whatever ShriChandra
Shiekhar has said in the House | agree with
his views. Today we want answers to some
questions, is it not a fact that before the 20th
of this month when you made an announce-
ment for postponing the election, on the
19th, the Chief Election Commissioner had
announced through Radio and T.V.

[English)

About the decision to postpone the poll,
there will be no change at all. There be no
change at all in so far as the holding of the
poll Is concerned.

[ Translation]
Poll will not be postponed under any

circumstances. Had Shri T.N. Sheshan not
made this declaration on the nineteenth?

Had notthe Governorof Punjab ShriMalhotra .

stated on Radio and Television on the 20th
that all arrangements have been made for
the security of all people and the people
should cast their votes with courage and
conviction without any fear. Then on the
same night at quarter past three the Gover-
nor was awakened and told that the poll had
been postponed; because the condition have
been deteriorated. The poll is postponed
and everything is off. According to an official
estimate about one hundred crore rupees
have been wasted during this process. | had
been on my election campaigne. There was
no escort with me throughout the whole
election campaigne. We started our election
meeting at 9.00 in the morning and it ended
by 1200 hrs in the night. We continued our
election campaign even on the day when
terrorists slaughtered twenty five rail pas-
sengers. | was In Punjab that day and on the
next day too. But on that day, the atmos-
phere in Punjab was very tense and we
could not undertake the election campaigne.

for Grants on Account (Punjab), 91-92

After that we carried out the election com-
paign for the next two days and saw the
security arrangements there. How many
policemen and Militarymen were deployed
there. We observe all this. The elections
were postponed and thus the country suf-
fered a loss of rupees hundred crore. We
want to know what are those circumstances
which compared the Government to post-
pone the electron when Shri Sheshan had
declared that the eiection will not be post-
poned under any circumstances and the
Governor had asked the people to cast their
votes boldly. Moreover, firstly you were not
participating in the election and secondly
you were forming the Government at the
Centre and the Prime Minister had only afew
hours to take oath. How all this had hap-
pened? It should be made cear in the House.

When the election was postponed pres-
sure was putonthe Governor, that he should
not resign, but he resigned. Many Ex-Mem-
bers of Parliament belonging to Congress
Party and other people met him. The Gover-
nor told them that what was going on was
wrong and he would not withdraw his resig-
nation. | wrote a letter to General Malhotra,
the then Governor, in which | mentioned that
the decision he had taken was right and he
should remain firm on that. He had tried to
give affection to the people of Punjab. lwrote
this letter on 27th June. He sent me a letter
from Raj Bhawan on 7th July. | don't wantto
read it all, but will present only a few useful
points here.

[English)
*In view of what had happened in con-
nection with the elections in Punjab, | had no

other alternative but to submit my resigna-
tion to the President.

How 1 wish we could have completed
the election process.

it would have been a correct step to-
wards solving the problem of Punjab.”

[ Translation)
There were the words of the person
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whom you relied upon so much and ap-
pointed as the Governor of Punjab. | would
like to know whaether the Minister of Home
Affairs had consulted the Governor on this
issue. Did anyone tell you how the situation
has deteriorated and who is responsible for
it, because the Chief Election Commission
took the decision within eight to ten hours
and surprised all of us. | would like to know
about the role played by the Minister of
Home Affairs and the Government in this

regard.

Captain Amarinder Singh, the Presi-
dent of the Akali Dal Panthic has said about
it in today’s issue of “Hindu" and | want that
the ruling party and the Minister of Home
Affairs should read it and pay attention to it.

[English)

THE MINISTER OF HOME AFFAIRS
{SHRI S.B. CHAVAN): You seem to be to-
tally misconceived. | may inform that this is
dealt, with by the law Ministry and not by the
Home Minister.

[Translation]

SHRIGEORGE FERNANDES: Ithought
that the Minister of Home Affairs is present
here, because he is worried about the Punjab
issue and will say something. | withdraw my
words. | have no objection if the Minister of
Law makes statement. Both are present. But
| have objection that | was putting some
quastions before you... ’

SHRI ATAL BIHARI VAJPAYEE
(Lucknow): Perhaps he wants to go.

SHRI S.B. CHAVAN: | have to leave at
6P.M

SHRI GEORGE FERNANDES: That is
way lam insisting on yourreading it because
in my opinion, it is related 1o the problem of
‘Punjab. it has been mentioned in the paper
'that with best steps were Intended to be
taken in a planned way by the Governor in
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Punjab to solve their problems. | shall not
read it because there is lack of time. Today
the problem of Punjab has bacome very
critical and do not know whether any efforts
are being made to solve the problem. But if
the situation remains like this, it is not pos-
sible to predict where it will take us. We have
seen the scene of terrorism in Punjab very
closely. When we were in power, we met
every person in the terrorist affected area
and felt that something can be done to solve
the problems of the people of Punjab. On the
basis of my experience, | can say that 50%
of the terrorism in Punjab has been created
by the police and bureaucrats.| am ready to
stand witness for it, anywhere. Such a situ-
ation has been created by the police and
bureaucrats that there remains status quo. |
have a letter signed by freedom fighter Shri
Hansraj Mongia, businessman Shri Nirmal
Kumar and Subedar Shri Gurdeep Singh
Barar. The Minister of Home Affairs might
have also received this letter because it
relates to an incident in which two children of
16 to 21 years of age were killed on 27th
December. It happened at Kukhrana bus
stop near Ludhiana-the name of the children
are Boby and Bitto. One of them is a Hindu
and the other is a Sikh. These two children
were coming_in a car with Shri Satnam
Singh. First of all their car was checked near
dairy they were permitted to proceed to-
wards Faridkot. When they reached at the
bus stop their car was stopped by the police
with torch light and without any inquiry they
opened fire at the car. They started crying in
the car, that we are honest persons, we are
shopkeepers. Don't kill us. Then they were
ordered to come out of the car. They came
out of the car. The fire continued and the two
children were shot dead inside the car.

[English)

MR.CHAIRMAN: What is the authentic-
ity of this document?

SHRI GEORGE FERNANDES: | am
prepared to authenticate it. '

MR. CHAIRMAN: Whatisthe authentic-
ity of the document to say that the police
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opened fire without any cause on avehicle?

SHRIGEORGE FERNANDES: Sir, this
is an affidavit and | am prepared to authen-
ticateitandiay* itonthe Table of the House.

MR. CHAIRMAN: | thought that it is a
letter but it is an affidavit.

[ Translation]

SHRI GEORGE FERNANDES: Mr.
Chairman, Sir, the matter does notend here.
The police committed brutality and killed two
children and asked Satnam Singh to kneel
down and come towards them. He was
treated in such a manner that his turban is
taken out and he was tied with that. Next day
in the newspapers a statement on behalf of
police authorities appear:-

[English)

“Two persons, Bobby and Bharpoor
Singh, i.e. Bittoo, were killed by mili-
tants the previous night at Kukhrana
village in Faridkot district.”

[ Translation)

This is the role of police. It is not the
story of two childrenonly. cancite hundreds

of such examples.

SHRI S.B. CHAVAN: Are you confident
that temrorists have not done this in guise of
police? Have you satisfied yourself by mak-
ing inquiry?

SHRIGEORGE FERNANDES: We are
fully convinced. We belived in this dooumenl
and we are saying this.

Mr. Chairman, Sir, | want to say if the
Home Minister has ever time 1o listen to me,
| am ready to cite dozens of cases...

[English}

MR. CHAIRMAN: | doubt that it is a very
serious matter and | am sure that the Home
Minister is taking due note of it.
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SHRI GEORGE FERNANDES: Thank
you, Sir.

[Translation)

One of the Railway employees at Ka-
purthaia was arrested in the same manner
by the Poiice on the pleathat he is aterrorist.
Afterwards, the General Manager of Railway
had to go to the police to save an honest boy
from harassment. Four lakhs of rupees were
demanded. His relatives working in Sin-
gapore and other countries had to come
here and mortgaged their land, paperty, etc.
and offered money to the police and got him
released. Today he is working at Kapurthala,
We are ready to tell you many such cases.
We are very much disturbed due to the
decision you have taken, the law you wantto
legislate and your intention to postpone the
elections. This law would not be able to
control the situation. But it will further dete-
riorate the situation in Punjab. That is why
we are opposing it. We wish an immediate
declaration of holding elections in Punjab.
Today you have made us of nowhere. The
Chief Elections Commissioner postponed
the elections which were due before 25th
September. The elections can not be heMd
today. But the President’s rule would be over
on 11th November. Mr. Chairman, we would
like that the Government should declare
while bring this law, that the elections would
be held in Punjabbefore 11th November and
an elected Government would be formed in
Punjab. | am going to conclude after putting
forward two-three demands only.

1. We would like that the Government
should provide security to all those
who were the candidates in the last
elections.

2.  TheGovernment is responsible for
refunding the money spent by the
people who were the candidates of
the recognised political parties in
the last elections and it should be
refunded by the Government. The
Govemnment should aiso bear the
extra expenditure to be made by
the candidate or the political par-

* As the speaker subsequently did not accord the necessary permission, the document was

not treated as laid on the Table
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ties contesting the Assembly orLok
Sabha elections as the ceiling on
expenses has been fixed by the
Government.

Mr. Chairman, Sir, besides this we would
like to urge upon the Government to initiate
an action to curb the activities of police in
Punjab immediately. Police-terrorism should
be checked. Mr. Chairman, Sir, | demand
that severe punishment should be given and
cases should be filed against those who
were the motivators of 1984 riots after the
murder of Smt. Indira Gandhi and are mov-
ing in the country with honour and respect
with police escort. A large number of men-
women and boys belonging to Sikh commu-
nity were killed in Delhi and other places of
the country. The Government should take
steps in this direction.

17.59 hrs.
[SHRI SHARAD DIGHE in the Chair]

Same is the case of police. Mr. Chair-
man, Sir, | feel distressed as the Hon. Home
Minister has left the House before conclud-
ing my speech. Three days ago when the
discussion on Special Protection Group was
going on, | talked about Shri Rajdev-Singh.
The Home Minister ensured us to provide
him police protection and asked us to send
Shri Rajdev Singh to see him. 1 told that he
will come tomorrow to see him. He could not
meet him as the Home Minister had no time.
Shrd Rajdev Singh went to see the Home
Minister many a time but no time, was avail-
able with him.

18.00 hrs.

The other day when he was given the
. time, he met the Hone. Home Minister, who
after seeing him instructed his private Secre-
tary on telephone to ring up the Police
Commissioner as well as particular persons
* in Punjab for making immediate arrange-
ments for the security of Shri Rajdeo Singh
in Delhi as well as in Punjab. But till today
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morning when | had a talk with him, neither
any security was provided to him by the
Police Commissioner nor he received any
message fromthe Police Commissioner. He
himself contacted the Polices Commissioner
on phone who told him that he had not
received any such order/message from the
Ministry of Home Affairs and the moment he
gets it he would arrange security for him.
Therefore, Shri Rajdeo Singh contacted his
men in Punjab also and enquired about it.
They too replied that they had not received
any instructions or message from the Minis-
try of Home Affairs. The Hon. Minister of
Home Affairs had himself promised in this
House that the security would be provided to
him at once. But as yet it hc: .ot been done.

i demand from the Government and the
Hon. Home Minister to provide security to
him. We are ready to extend all co-opera-
tions the Government wishes from the oppo-
sition parties on the Punjab issue provided
an announcement regarding holding elec-
tions there is made immediately. I it Is not
done, then we will vehemently oppose this
Bill.

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS(SHRI RANGARAJAN
KUMARAMANGALAM): Mr. Chairman, Sir,
it is nearing 6 o'clock, the House will have to
take a decision on deciding to sit beyond 6
o'clock. It is my proposal. Since some lady
Members have approached me and spoken
to me about the discussion on the issue of
atrocities on Women and they preferred that
the discussion which Is slotted for tomorrow
may be taken up during the next Séssion,
that being the situation, we couild start the
discussion on International Situation tomor-
row at 1 o'clock. Before that let ustake up the
Electricity Laws (Amendment) Bill. We could
complete the Punjab debate, i possible,
today itself. Let us sit up to 8 O'clock and
complete it. ¥ the House is agreeable to this
proposal, then it would be good.
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MR. CHAIRMAN: Do you agree with
this proposal that the time of the House be
extended up to 8 o'clock?

SHRIMATI SUSEELA GOPALAN
(Chirayinkil): if we get an early opportunity,
then we would accept this. That should be
granted.

SHRI RANGARAJAN KUMARAMAN-
GLAM: it would be granted.

[ Translation)

DR. LAXMINARAYAN PANDEYA
{Mandsaur): Mr. Chairman, Sir, we sat the
other day upto 12.30. a.m. on the next day
upto 1.30. a.m. Today again you are asking
us to sit late.

[English)

MR.CHAIRMAN: Shall we take it that
the time of House be extended up to 8
o'clock?

SEVERAL HON. MEMBERS: Yes.

(Interruptions)
[Translation)

KUMARIUMA BHARTI(Khajuraho): Mr.
Chairman, Sir, | would like to give an impor-
tant information to this House. An hour be-
fore, | received an information on telephone
while | was at my house that the D.D.A.
officials had started demolishing a 300 years
old Hanuman Temple located near Uphaar
cinema in Green Park/Yusuf Sarai. As the
news spread people began to assemble
there. |, myself went there and controlled the
mob, otherwise the tension would have in-
creased there.

Mr. Chairman, Sir, | would like to say to
any representative of the Govemment pres-
ent in the House that on the one hand, they
are passing a Bill for maintaining the status
quo of all religious shrines as was upto 1947
and onthe other hand a 300 year old temple,
which does not create any obstruction in the
traffic, was being demolished. Certainly, if
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this incident is not inquired into thoroughly,
the tension will aggravate in the whole area
of Green Park and Yusuf Sarai. And ulti-
mately this tension will engulf whole Delhi.
Therefore, it is my request to the Govern-
ment's representative whoever is present
here to collect full information and take
necessary action immediately in this regard.

[English]

SHRI RANGARAJAN
KUMARAMANGALAM: Mr. Chairman, Sir,
we will look into the matter.

[Translation]

SHRI KRISHAN DUTT SUL-
TANPURI (Shimla): Mr. Chairman, Sir, I rise
to support the resolution regarding the elec-
tions in Punjab and the Punjab Budget. One
of the reasons of terrorism in Punjab is the
unemployment among the Punjab youths |
would like to say that Punjab is one of the
best provinces of India, which provides food
grains to the whole country and where the
per-capita income is the highest. The Reso-
lution for postponement of elections in Punjab
has come from the Government and it is
quite reasonable because the contesting
candidatesthough not of the Congress Party
as it was not participating in the elections,
were being killed by the terorists there.
There was much terror even in the areas of
Himachal Pradesh adjourning Punjab. Our
friend Khurana Saheb has said that on 20th
June, this and that had happened and that
the Government was with Shri Beant Singh
and he too was participating in the elections.
But the condition put forward by the Con-
gress Party to restore peace during the elec-
tions was not fulfilled. The candidates con-
testing elections incurred the expenses and
some of them were killed. This is a serious
offence, it can not be tolerated.

Mr. Chairman, Sir, today, the Members
of the B.J.P. say that the Congress had
signed the Longowal accord. But | would lke
to say that it was B.J.P. who firstly made an
agreement with the Akali Dal. In 1977, when
they formed the Government, Shri, Prakash .
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Singh Badal and Shri Barnala become the
Ministers In the Government. As you know,
then Barnala took Badal to Punjab where he

was presented a ‘Saropa’.

Shri Shanta Kumar was the Chief Min-
ister of Himachal Pradesh at that time. He
was also presented a ‘Saropa’. All knows it
but you tell us that such acts are done by the
Congress party to get votes. | claim that no
other Government can do so much work for
the progress of Punjab as Congress Party
has done. The works for development of
Punjab done by the Congress party will be
written in golden letters. Bhakhara Nangal
dam was constructed which is very big dam
and today it is working to bring prosperity in
Punjab. It's foundation was laid by Pt
Jawaharlal Nehru. A railway coach factory
was set up at Kapurthala in Punjab which is
very big and people of Punjab were given
employment In large number. All these
achievements have been made by the

Congress Party.

Mr. Chairman, Sir, B.J.P. men marched
to Ayodhya. | say they should have marched
towards Punjab, only then they would have
come to know the facts. You should have
marched from Amvitsar in Punjabto Ayodhya
instead of marching from Gujaratto Ayodhya.
| think that Hindus and Sikhs are brothers.
They are not fighting with each other. The
views expressed here are wrong, that there
is no peace and there is enmity between
Hindus and Sikhs. It is not eo. People of
Punjab are very mature and they are not
fighting . | believe they will take any step with
wisdom. Our Government desires that this
budget should be presented in Punjab As-
sembly and Punjab Assembly should passiit.
But it can be done only when normalcy
prevails there. We need co-operation of all
partiesto create normalcy. C.P. M.menhave
also worked hard o maintain peace there. if
all parties had come together in maintaining
peace in Punjab, as have come together
through united front and ¥ Communist and
. C.P.M. men cooperated, perhaps what is
1 going on there today would not have hap-
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pened. But today we are not in a position to
hold elections in Punjab. We request the
Government to announce an early election
in Punjab so that Government of the people
may be formed and assembly may pass the
next budget.

"Nalagarh and Ropar are adjacent to my
Constituency. | want to inform the Central
Government that we get. 2.7% royalty for
electricity. Punjab has got much cé-opera-
tion from the people of Himachal Pradesh.
We get less royalty for the electricity pro-
duced at Bhakhra Dam. Joginder Nagarisa
big electricity producing centre but Himachal

.Pradesh does not get any share from there.

When Himachal Pradesh, Punjab, Haryana
ware formed, it was decided that Himachal
would get 7.19 crore as royalty under an
agreement between Central Governmentand
Himachal Pradesh Government. According
to that agreement, a large amount of money
is due from Punjab through Central Govern-
ment which should be provided to Himachal
Pradesh. People of Himachal Pradesh are
economically weaker duetothisreasononly, -
Your party has won on the name of Ayodhya
and your Government is compromising with
the big industrialists. Many big hydroelectric-
ity schemes have been formulated. All the
rivers that flow through the state have capac-
ity to produce 20 thousand megawatt alec-
tricity. If these schemes are expanded the
people will be benefited. All the develop-
ments that has took place is due to Himachal
Pradesh only, but the people of Himachal
Pradesh are facing a lot of difficulties. When
there is heavy rains in Himachal Pradesh,
many areas of Punjab submerge due toflood
and the people there become homeless.

The provision, for harijans and adivasis
in Punjabbudget, should be enhanced. Their
backiog should be fulfilled io the services.
People should be provided protection there.
Along with it, those who come from Pakistan,
for imparting training should be kept under
survilance. Today, Punjab is a very small .
area. One day the constituency which | rep-
resent was also a part of Punjab. No sympa-
thy should ba shown with the paople who are
responsible for extremism and spreading
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hatred there. Those who are traitors should
not be handled liberaly. if we want to keep
Punjab united, and if we have to hold elec-
tions in Punjab then we all should prepare a
time bound programme to maintain the unity
and integrity of this country and election
should be held accordingly. | request the
Government to hold the elections in Punjab
as soon as the situation improves. One of
our hon'ble members has mentioned that
officials are very inefficient in Punjab. They
are not working properly but | want to con-
gratulate those officials on behalf of myself
and this House. Those who are working in
Punjab today know very well that under what
circumstances they are working. | request
you toprovide them full protection. We should
not comment on them in any way.

In the end, | support this budget and |
also supportthe Law Minister's is proposalto
cancel the elections. | hope that people of
Punjab will participate in the elections and
will continue their struggle for maintaining
the integrity and unity of country. | conclude
with these words.

[English]

SHRI SAIFUDDIN CHOUDHURY
{Katwa): Mr. Chairman, Sir, one of the Bills
that we are discussing now is cancellation of
the notification for General Elections in
Punjab. Sincerely speaking, the elections in
Punjab would have been held long before,
but it could not be held due to the inactivity

thatthe successive Governmentinthe Centre -

had indulged in. Many a time in the past, the
"people had given sufficient indication that
they favour democratic process to be re-
stored in Punjab. They had unequivocally
deciared that they are against terrorism;
they are against those forces who are trying
to destablise Punjab: they are against those
evilforces who arekilling the innocent people,
who are molesting the womenhood of our
country in Punjab; who are extorting money;
who are indulging in anti-social activities in
the name of so-called political objective that
they have in their mind. Many times in the
past, we came very near 1o a solution of the

Punjab problem. | can not foreget that. After
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the Blue Stare Operation, the Central Gov-
emnment could arrive at an agreement with
the then leader of Akali Dal, Shri Longowal.
Rajiv-Longowal Accord was signed. Elec-
tions were held on the basis of that Accord.
The terrorists gave call for bycotting the
elactions. But, people in large numberscame,
took part in the election, gave a clear verdict
against the secessionist activities of the ter-
rorists. Still we could not avail ourselves of
that opportunity. The Government that was
formed due to the exercise of that demo-
cratic option, that Government did take cer-
tain measures. That Barnala Government
sent police intothe Golden Temple to vacate
the holy place from the occupation of terror-
ists. And that Government also faced rough
treatment from the Government atthe Centre.
The Central Government dissolved that
Government. The moderate Akalis did not
get an encouragement from the Central
Governmentorthe party that ruled the Centre.
So, many a time in the past, opportunities
came and we ourselves destroyed them
there is no doubt that Elections should have
been held in Punjab. But we, the political
parties, verbally in this House and else-
where reiterated that Punjab problem is not
a party problem. it should be considered
above partisan ends. But still we do not try to
arrive at a consensus about how to create
confidence inthe minds of the people, howto
develop effective resistance of the people to
combatterrorism, howto gear up the admini-
stration there, on which much depends in
Punjab. | am very sorry to say that today we
are discussing the Bill to cancel the notifica-
tion for Punjab election but when the deci-
sion to hold the elections in Punjab was
taken, it was not taken in right earnest. The
paople who arefighting in Punjab, those who
are laying down their lives, who are shedding
their blood, they were not taken into confi-
dence.

| know my party objected 1o holding
elections in such casual manner in Punjab.
We suggested that certain positive meas-
ures should be undertaken, like implementa-
tion of the provisions of Punjab Accord.
Chandigarh has to go to Punjab. There has

to be a solution for the border dispute. For
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that, a Commission should be instituted. The
river water dispute, we suggested, shouldbe
forwarded to the Supreme Court for adjudi-
cation. We also said that action has to be
taken against those criminals who were
responsible for initiating the Delhi riots. For
the crime of two sikhs, three thousand Sikhs
were butchered in Delhi and elsewhere, but
nothing happened. If we do not take these
kind of measures, how are we going to have
peaceful elections in Punjab? That is the
answer that has to be given by Chandra
Shekharji who took part in this debate. it was
not a problem of Samajwadi Janata party, it
was not a problem of Congress Pary or
CPI(M) or BJP, it is the problem of all the
nationalistic, Patriotic parties. Why could not
we all come together to express a uniform
idea about holding elections? It may be two
months before or two months later, how
does it matter? It is a very serious situation in
Punjab. Why can't all those who are pro-
India, who are against divisiveness, who are
against secessionists’ conspiracy that is
going on in Punjab, come together?

| am very sorry that those very parties
who do not have a single worker to lay down
life In Punjab, become very active to show
that they are the great democrats in this
country. We know, our people go there. On
26th January at Amritsar, CPI (M) and CPI
gave acallformobilisation of people, despite
the bandh call given by the terrorists. Five
thousand people came there. Not a police-
man was there to give security to those who
came there. Our people arranged their own
security. They are the people who havetobe
taken into confidence.

Punjab is not anybody's party problem.
Elections have 1o be held. | cannot oppose
the cancellation of the Notification but to be
sincere to the people of Punjab, we have to
simultansously declaré another date. When
the elections will be held, that should be the
responsibility of the Govemment. That is
very necessary. Otheswise it will be under-
stoad by the people that we sre against
gving ‘democratic rhhu 10 the people of
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Punjab. No. | am very sure in my mind that
only through administrative measures we
are not going to solve the problem of Punjab.
We are very sure about it. We have to take
certain measures to revamp the administra-
tion.

Mr. George Fernandes has refarrad to
certain things. The same copy | have also
got. Not doubt, para-military forces are doing
a laudable job. They are passing through a
difficult time. It is not ordinary time that they
are passing through in Punjab. But there
may be some black sheep who have devel-
oped some vested interests. They may bein
league with the terrorist elements who are
going on extorting money and kill somebody.
They are getting money in their pockets. |do
not know; it may be so. If we raise our voice
about the allegations of excesses commit-
ted, itis not for condemning the whole police
force or the para military force that is working
there. ltis only to make it appear to the world
and show that what is being done is done
with a purpose and not to harm the people.
If there have been some excesses commit-
ted, then action is also being taken against
them. This is very much necessary.

We have some time on our handsnow.
On the-11th of November the President's
rule will expire. We have to sittogethertofind
a solution. | mean all the political parties
should discuss. Can the elections be held
within this period? That is the question. We
have to do this exercise very sincerely. All
political parties should doiit. | do not wantthat
somebody must be excluded from elections
in Punjab. lfthat happens, we may getoneor
two seats more. But, for the elections In
Punjab, |want eventhe Congressparty must
also take part. They should also take part.
They are the ruling party. Why do they not
take part in the elections? | could pppose it.
if 1 do that with a petty and sectarian attitude
inmy mindthat since they are nottaking part,
we will get two seats more, then it is not the
consideration for Punjab. We all have to sit
together. This is the condition that we are in

Punjsbnow.
Despito allthe problems they are facing
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_in Punjab and despite all the difficulties, the
people in Punjab are secular. They are not
fighting each other enmass on communal
lines. They are carrying on the economic
activity. We have been told that their contri-
bution to the food production this year has
been great, compared to the previous years.
It has increased. Life in Punjab is going on
despite all the attempts to bring it to a halt. it
is this which gives us inspiration. When we
hear that the terrorists came and attacked a
particular house and they faced resistance,
we feel proud. But, all these instances of
resistance are not properly highlighted.

Tenthousand people from Punjabcame
Just two or three days ago to Delhi. Menfolk,
women and children - all have come. They
are demanding early elections in Punjab.
You kindly understand what kind of risks
which are involved for these people when
they come here and demand the elections
and demand the restoration of peace in
Punjab. They are raising their voice against
terrorism. Despite all these risks, they still
came. But our media failed to highlight this.

What is the role of our electronic media?
We should be politicking all the time. Since a
particular party has brought the people, do
not show them - should this be the attitude.
This kind of attitude has really harmed us
and will be harming us in the future also.

I do not want to take much time of this
House. The unity and integrity of our country
is at stake in Punjab. Democratic process of
holding elections must be a contributing factor
In bringing normaicy in Punjab and strength-
ening the forces who unite and who would
stand for the unity and integrity of the coun-
try. if it is to be so, then we have to take
certain effective steps on the ground to get
the confidence of the people back. That is
very much necessary. Nothing can be more
harmful than just saying that you are a great
democrat while acting in an irresponsible
manner, announcing the date of election
without making the ground ready for that and
for mobilising all the patriotic forces for fac-
ing the election. But again we cannot post-
pone it any more. We have time. Please take
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steps and announce .a date and .mobilise
everybody so that the people are inspired
and we really give a lethal blow to the con-
spirators who are designing to take Punjab
away from India. With these words | con-
clude. Thank you.

[ Translation)

PROF. PREM DHUMAL {Hamirpur):
Mr. Chairman, Sir, discussion is going on
two topics. The issue of budget does not
seem as important as the issue of political
process in Punjab. The Government is iur-
ther complicating the situation in Punjab by
cancelling the elections. Many candidates
who were contesting for Lok Sabha and
State Assembly were killed. Shri Rajdev
Singh's security has been withdrawn. He
was a member in the ninth Lok Sabha with
us. He has not been provided security till
now even after raising this issue in this
House again and again.

1 want to know from the Government
what reply it would give to those families
whose members were contesting the elec-
tion and were killed. Who spent money in
election compaign. You cancelled the Punjab
elections at the last moment in the interest of
your party. Due to some reason your party
had decided to boycott the Punjab elections
at that time but when your party got power in
the centre, you cancelled the elections. You
said that you would define when the condi-
tions become conducive. When will you take
it as conducive to hold elaction in Punjab?

Mr. Chairman, Sir, through you, | want
to remind the Government that elections for
corporation took place in three big cities,
Jalandhar, Amritsar and Ludhiana, in the
month of May. 1f elections could be held for
corporation, why the elections can not be
held for State Assembly and Lok Sabha. So
| request you o take it as granted that our
party will support your proposal only if you
announce a particular date for holding elec-
tjons in Punjab. As the hon. Member Safud-
din Sahab has said-President rule is ending
on 11th November. On each occasion,
whenever proposal was brought to extend
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the president is rule in Punjab, it was ap-
pealed to extend it for the last time, we will

hold election next time and democratic pro-
cedure will take place when you used to sit
on this side, you used to ask very loudly
about holding the elections in Punjab and
now when you have got a chance, you are
denying it. So you please announce a fixed
date for the Punjab elections. Only then we
will support your bill. What signal do you
want to convey to the people by cancelling
the elections? You said that

{English]

Rk is only one time measure who will
believe? Whenever the President rule in
Punjab, it was always said, it was only aone
time measure, next time there will be a
democratically elected Government in the
State.

[Translation}

Andthe Minister of Home Affairs comes
after 6 months by baaring a long face for the
extension of President's rule for another six
months. So none will believe you, what you
are doing in Punjab today is a wrong prac-
tice. Tomorrow, you may be out of power,
other party may comeinthe power, they may
say at any time that the conditions are not
favourable and they can say it for any state
and thus that party may try to postpone the

elections. Soyou will be establishinga wrong .

precedent. Therelore, it will be proper if you
chalk out a time-bound programme for

Punjab.

Mr. Chairman, Sir, | agree with Shri
George Femandes who said that according
1o the figures available, Rs. 100 crore had
akeady been spent on the Punjab election
before they were called off. The elections
were due in June and para-military forces
from all over the country were sent to initiate
the election process there. Since the elec-
' tions had been completed all over the coun-
try, a large amount of money was spent in
movement of those forces from different
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parts of the country to Punjab. Has anybody
kept an account of the money spent in this

regard?

Another important matter which | want
to raise is that you should distinguish be-
tween the militant activities and other crimes
in Punjab. The hon. Minister of Home Affairs
is not present here, the hon. Minister of Law
is, of course, present in the House. | want
that you may ask him to look into the record
of crimes committed during the last few
years in Punjab. Whenever any crime is
committed there, it is treated to be an act of
militants. Quarrels and murders particularly
due to land disputes used to be a common
feature in Punjab in the past also. What
happens today is that every crime is seen as
an act of militants and no investigation is
made into it. Therefore, these two different
types of crimes should be distinguished and
property accounted for. Investigations should
be made into the cases where police are
alleged to be in collusion with the criminals.
The President’s rule is said to be a sort of
heyday for the bureaucrats. It is a fact that
the people manning the administration are
working there in very trying conditions. |
admit it. But corruption is also rampant. Due
to such corruption, some vested interests do
not want elections there. You should look
into this aspect also because it is not the
bureaucracy that is ultimately responsible to
the people.

| want to draw your attention to one
more thing. In Punjab small industries have
atremendous contribution to curb terrorism.
People get employment in such industries.
But today they are facing economic crisis.
They do not get raw material on credit. They
purchase it on cash payment but they have
to sell their products to the outside buyers on
credit. Therefore, the smallindustries should
be given more facilities. Special facilities
should be given to small industries in three
border districts of Ferozepur, Gurdaspur and
Amritsar. These facilities should be provided
in Jalandhar and Ludhiana also, because
there is hardly any area in Punjab which is
unaffected from tefrorism. Therefore, small
industries should be given spacial facilities
throughout the State. ,
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| would like to reiterate one more thing
which | have been mentioning repeatedly.
The youths of Punjab, Haryana, Himachal

and Jammu are fond of arms. If you could '

take a glance over the history, you will find
that the majority of persons recruited in the
army comefrom Punjab, Haryana, Himachal
Pradesh and Jammu. The Central Govern-
ment has amended the rules governing the
recruitment of youths in the army. Thereby
making the recruitment proportionate to the
population of the State. As a result thereof,
recruitment in the army and para-military
forcesfrom these small states has decreased
sharply. This is turn has led to increase in
unemployment there. When you do not give
arms for the security of the nation to those
who are fond of them, certain other forces
arm them to commit wrong acts. This has
further aggravated the problem. | suggest
you to make a provision in the budget to
recruit youths in the army and para-military
forcesfrom Punjabinthe same proportionas
in the past. Otherwise the terrorists are giv-
ing money to them and hiring them. You pay
them Rs. 1000 a month whereas the terror-
ists recrult them on a monthly salary of Rs.
5000.

¥ you recruit them in the army and para-
military forces they would take up arms
against enemies. lf you fail to cope up with
their aspirations, they would get their arms
from theterrorists and use them against you.
Therefore, the most significant thing is to
encourage smallindustry in Punjab. There is
a song in Punjabi, “bharti ho jana ukde nahin
khana" which means that it is better to be
recruited in the army than to live on alms.
Thus, every school boy in the State thinks
that he will ultimately have to join the army.
Since you reduced the number of persons
from Punjab to be recruited in the army,
terrorism has escalated.

1 still see a silver lining there because
there is no communaltension there. There is
no feeling of Hinduism or Sikhism, though
attempts were made atsome placetodisturb
amity between Hindus and Sikhs and incite
fellings against each other. If still there is
unity or cordiality in them, the Government
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must come forward to capitalize on this
opportunity and channelise the same prop-
erly. Workers of every politioal party are
being killed there. Those who are fighting for
the cause of the country and speak of na-
tional interest, are attacked by the terrorists.
Yet the majority of the people are ready to
work for the cause of the country. |, there-
fore, would like to suggest you to recruit the
persons from Punjab in the army and para-
military forces. At the same tome | would
urge the hon. Minister that if he wants the Bill
to be passed and declaration of elections
nullified, the date for the forthcoming elec-
tions must be announced forthwith.

SHRIBHOGENDRA JHA (Madhubani):
Mr. Chairman, Sir, earlier also we had dis-
cussed the Punjab problem. Right now, we
are discussing the Bill regarding cancella-
tionof elections announced earlier as well as
the Punjab Budget. Mr. Chairman, Sir,
keeping in view the situation prevailing in
Punjab. We had supported the caoncella-
tion of elections in Punjab. We did so be-
cause we had no other option. Mr. Chair-
man, Sir, democracy has may drawbacks.
But one of its merits is that it is in itself a
panacea. There was a time when the
Communist Party was under ban and we -
could not even imagine to participate in
elections inthe capitalistio set up. Whenever
we talked on these lines, we met with stiff
opposition within the Party. But when we
decided to partioipate in the Democratic
system in 1952, Shri Ravi Narayan Reddy
won elections from 4 places even though he
was in the hiding and our party continuted to
be unlawful. He died recently. Now we
struggle for our rights in this system. There-
fore, to prevent somebody from contesting
an election on the suspicion of being a
Khalistani, terrorist, disruptive agent, will be
a very harsh step and will amount to a cruel
injustice against democracy. Somecne may
like to come and speak here. If anyone does
s0, he willbe heard. He willcome across the
actual situation here. It will be a period of
transition. Thus stepping into the troubled
waters will not be proper. If we snatch away
others rights, we too may meet the same
fate. The happenings in the world stand
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testimony to this fact. What happened in the
Soviet Union recently? When democracy
was advocated a bit too strongly, its very
purpose received a big joit with the result

that they have started realising that sucha

gamble was not worth playing.

Mr. Chairman, Sir, manifestation of this
problem is the result of an attack on democ-
racy when Shri. Darbara Singh was the Chief
Minister. He was out and out a non-commu-
nal and a freedom fighter. But due to the
inner factionalism in the Congress Party, he
was dismissed though he enjoyed huge
maijority in the Vidhan Sabha. The fate that
befell the legislature of Punjab is no more a
secret. Moreover, it was the Centre which
started disruptive and destabilizing process.
As a result of the inner factionalism in the
Congress Party, the geographic and political
importance of Punjab was lost sight of.
Therefore, a chain of events followed. The
hon. Member, Shri George Fernandes said
that the Governor who was sent there to hold
elections, recommended to postpone the
election at the eleventh hour. In past, during
the discussion on Punjab in the House, the
galleries used to be packed. Today, | have
come to know that people are no more
interested in it nor have they faith in us. To
postpone election at the last moment is
wrong. This caused avoidable destruction
astheirdemands are geniune. The depend-
ents of the victims were to be given compen-
sation. Has the Government learnt any
lesson and does it admit that it has commit-
ted a crime? The Government of India
should regret that it will not be the adequate
compensation. it mustthink for a while. Itis
related with future. The people there should
be convinced that this Government will fulfil
its commitments. But the people of Punjab
will hardly befieve it. In suchcircumstances,
| suppont this Bill with some reservations.

There is no other wayout. We are not-

putting it as a precondition. Our B.J.P.
colieagues have stated that you should

. announce the next schedule of elections. If

the scheduled slection is postponed, it will
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be dangerous. There is still danger ahead.
Still lives are being lost. People have sacri-
ficed thelr lives for the sake of Independence
end democracy. Elections were held pedcs-
fully in Assam. The postponement of elec-
tions has resulted in further spurt in killings.
In such circumstances, the fresh schedule
should be announced. If the Minister of Law
is notin a positiontoannounce it, the Cabinet
should do it. This has to be done sooner or
later. So let it be done right now os that we
do not have to repeat the exercise of extend-
ing the President’s rule in Punjab in the next
session. Before November, the date of
election should be fixed so that we are able
to contest elections. Despite the vitiated
atmosphere in Punjab, | happened to attend
many meetints there. Itis very risky to attend
meetings in Punjab. It is a matter of great
pride for the country that a large number of
Communists in Punjab have laid down their
lives and become martyrs. About 250 of
them have attained martyrdom for the unity
of the country. The previous martyrdom has
its own importance. The Communists have
become a team of martyrs for the unity of
Punjab. Red Flag has become the flag of
martyrs for unity and sacrifice for the coun-
try. In the name of all those martyrs, |
requestthis Govemmenttotake steps against
communalism. The people whose mother
tongue is Punjabi but are non-Sikhs, are
asked to learn Hindi. Allthis started in 1951
after Independence. Does it enhance the
dignity of Hindi? If they encourage commu-
nalism, theirlanguage bacomes Punjabi, but
many Sikhs assert that their mother tongue
Is Hindi. 1 helps the protagonists of Khalis-
tan to spread their propaganda. This is
happening even today. We link language
with communalism. What name should be
given to Khallstani communalism? Indian
communalism is not Hindu raligion. But

‘some of our colleagues are bent upon tum-

ing #t into a religion...(interruptions). ..

SHRI RAJVEER SINGH (Aonla): Your
misunderstanding has boon mmmd

- Thanks for it. .

SI-IF!I BHOGENDRA JHA: | shall not
replytoit. Whoth«lhawmhundommm
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or not. You may give thanks but do not give
it a religious colour. However, giving thanks
Is better than abusing.

Similarly many things are essential for
us. As|have already stated that it is not like
a fight between two soldiers. In it innocent
and honest people have been misled. They
believe that if Babri Masjid is demolished in
Ayodhya then what will be the fate of the
Gurudwara of Patna. "WiIll that also be
demolished. (/nterruptions)

PROF. PREM DHUMAL: You are devi-
ating from the issue.

SHRI. BHOGENDRA JHA: Please lis-
ten, they think that if the mosque of Ayodhya
is demolished, the Gurudwara of Patna will
also be demolished. |want to mention about
it baecause when talk of demolishing temple,
mosque and Gurudwara here it has a reac-
tion on the other side...(Interruptions)...
Please have patienca. | request youto listen
to me. | went Amritsar and addressed a
meeting at Putaligarh. There | also met
same supporters of Khalistan. | told them
that if they want Khalistan them what will
happento Patna Sahib. Where Guru Gobind
Singh, the founder of Khalsa Panth was
born. It is the first gurudwara of the world.
Will you leave that? If you want to take that
gurudwara within Khalistan then you will
have to extend Khalistan upon Bihar. Sotell
us what will you do? Then, | ask them what
they will do about the Gurudwara of Nanded
where Guru Gobind Singh had died, and
wherefrom our Minister of Home Affairs,
comes who is not present here, at the
moment. |t is the fifth gurudwara of the
world. The name of Khalistan will not be
meaningful without Nanded and if you want

to extend Khalistan up to Nanded, then you

have to carry fight upto the border of Kama-
taka. i there is any conflict between us, we
canresolve that by negotiation. Atthe end of
the meeting when | was coming out four or
five Khalistani youth who were taking tea
outside who did not recognise me said dur-
ing their conversation that | had created a
commotion in their mind by disclosing these
facts 1o them. They abused me also which
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proved that they found some truth in my
words.

That is why | say that there are many
such people who are smugglers, criminals,
there are others who belong to such gangs
who make attacks on the public and save
themselves from our security police by pay-
ing hush money and mislead the people.
Those people should be identified and should
be dealt with properly. So | again stress that
the main solution to the Punjab issue is not
the deployment of Army but it is political and
involves intelligence and intelligency im-
provements. | have visited there many times
and found that the intelligence service has
become very ineffective. It can't distinguish
between real and unreal, right and wrong,
who wants to unite and who wants to disin-
tegrate the country and who can create
distrubances to preserve their profession.
Some murder takes place and our Reserve
force para military force and military reach
there and start firing, those who opaned fire
in the village has fled away and those who
were innocent were killed. It is defaming us,
our country and our constitution. My sub-
mission is that T.V., radio and the newspa-
pers should not give fillip to this aspect.
Many of our friends belonging to Congress
and Shii. Saffuddin said that recently a big
procession with red flags was taken out in
Delhi, Patna and Amritsar. Such a situation
should not be placed before the country....

MR. CHAIRMAN: Please conclude.

SHRI BHOGENDRA JHA: T.V. radio
and Press do not highlight the efforts being
made for stabling unity in the country, they
only give prominencatothekillingsin Punjab.
There is an old saying that when a dog bites
aman, it does not become a news, but when
a man bites a dog it becomes a news which
proves harmful to us. 1t is clear thatthera is
a foreign hand behind what is happening in
Punjab and there is aneed to take firm steps
In this regard. Political process should be
initiated there. Mrs. Indira Gandhi was as-
sassinated so awave of anger was natural,
but what had happened inthe riots of 1984 in
Dethiand other places, | will cite an example
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in that report.

Mr. Chairman Sir, | was in Darbhanga.
A procession of lord Hanuman's statue was
taken out there. There was nobody in
Mirzapur to check the people from replacing
a gurudwara by a Hanuman temple. people
were already irritated. The population of
Sikh is less there. Moreover, they were not
in a position to face them, therefore we
interfered...

MR. CHAIRMAN: Please come to the
point. Your time Is over..

SHRI BHOGENDRA JHA: | shall con-
clude my speech whenever you will askforit.
When we interfered the crowd left the statue
of Lord Hanuman and ran away. The statue
was kept for six month in the police station
but nobody comes to claim it. We made an
announcement that the owner of the statue
should come forward and take that away.

SEVERAL HON.MEMBERS: Where?

SHRI BHOGENDRA JHA: In
Darbhanga and in Mirzapur. Mr. Chairman
Sir, the point is that the accused of the
killings in Delhi during 1984 riots should be
punished and in Pilibhit..

MR. CHAIRMAN: Your time is over.

SHRI BHOGENDRA JHA: Just a min-
ute Sir. strict action should be taken for
Pilibhit incident. | wish that the Government
should constitute an all party advisory com-

_mittee at state level for Punjab and that
should go to the lower levels. Tta parties
which are ready to save the uation and
Punjab should constitute that committee, so
that a check could be placed over the arbi-
trary attitude of the bureaucrates. Mr. Chair-
man Sir, when | was about to speak, |
received a letter.

MR. CHAIRMAN: Now, pleace leave it.
. SHRI BHOGENDRA JHA: h is impor-
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tant. The D.1.G. of Ferazepur range took two
sons of Pritam Singh from his house in
village Malhot and shot them. This rumour
was spread that they were related to the
terrorists. Then inspector of Malhot police
station is not ready to commit orally or in
writing that there was a fued between a land
lord and a Zamindar and DIG accomplished
thetask. Inthis way onthe one hand people
are being made against us and our country
and on the other hand killings are being
continued. Therefore the constitution of an
all party committee should be started at once
and at all levels. Hon.Minister should an-
nounce itin this budget and assurance should
be given that the election will not be post-
poned again and will be completed withinthe
fixed period. In the constitution it is stated
that we will hold the election even at the cost
of our lives. As we sacrifice our lives for the
nation similarly we will sacrifice our lives for
the election. With these words | conclude my
speech and support the Bill hoping that the
Government will hold election atthe earliest.

'15.00 hrs.

[English}

MR. CHAIRMAN: Shri Reddaiah to
speak,

SHRI. K.P. REDDAIAH YADAV (Ma-
chhlipatnam); Mr. Chairman Sir, | would like
to speak in Telugu.

Sir;normally in public meetings senior
leaders would ba given a chance in the end
and juniors speak in the beginning. But here
the tradition is reversed, seniors are calledto
speak first and juniors last, Here also we
could be called in the beginning and all the
mﬂorlaadars may be given the chance at

end.

| oppose; speaking from my party, the
postponement of elections to Punjab.

[Transtation)
" *Sir, my submission to the Hon. Chair- -

‘manbtha:mmlylnpublbmoumunbf

* Transiation of the speach originally delivered in Telugu.
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leaders are given chance in the last Junior
leaders speak first.

HON. CHAIRMAN: Your party has got
5 minutes.

SHRI. K.P. REDDAIAH: The tradition
has been reversed here. You called the
junior leaders first and the senior leaders in
the last.

Sir, we, the Members of Telugu Desam
Party opposae the postponement of elections
in Punjab.

Sir, Hon'ble Members who have partici-
pated in the discussion have already cov-
ered a lot of ground.

Sir, the discussion should not be con-
fined to the only point, whether the elections
should be held in Punjab or it should be
postponed indefinitely. In 1991, elections
were held throughout the country. The re-
tumn of the Congress has proved omenious
to the people of Punjab. Congress retumed
to power at a time when the people had lost
their faith in the Congress party and its
Government. ltis unfortunate, notonlytothe
people of Punjab, but to the entire country as
well. immediately after their returnto power,
evenbefore assuming power, they cancelled
in elections in Punjab. They once again
displayed their characteristic short sight-
edness, crookedess and their selfishness

any doubt. The Prime Minister has
taken oath at 12.50 P.M. Miniutes before the
oath taking ceremony, the Congress gov-
emment order the postponement of elec-
tions in Punjab. The Congress culture of
suppression of democracy, norrow minded-
ness, their preference of the party of the
nation were once again made known to the
world by the declaration of the postpone-
ment of elections. Sir, the people in punjab
are being projected as antinationai, anti-
socials and terrorists. This sweeping remark
Is being made against them time and again.
What can be more far from truth than this
statement. Sikhs belive in the unity and
intigrity of the nation. They made the su-

preme Sacrifice for the sake of the nation.
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History is replete with their heroic deeds in
saving the national from exteral aggres-
sions. They feel proud to claim themselves
as the citizens of this glorious land. There is
not even a single instance which can prove
that the entire Sikh Community is anti-na-
tional. They are not interested in secession-
ism. Itis the Congress Party which is solely
responsible for this sonry state of affairs in
the country. Be it the naxalism in Andhra or
terrorismin Punjab, itis the Congress culture
and the Congress rule which are solely re-
sponsible for it. Disgusted with the long
congress rule, the disperate youth in Andhra
have taken up arms to fight the social injus-
tice. Similar is the situation in Punjab. The
Sikh youth never wanted to secede from the
country. In their heart of hearts they do not
entertain any idea of separatism. Actually,
they neverfought or fighting for an independ-
ent Khalistan. As a matter of fact, they are
fighting against injustice perpetratedonthem.
They were denied to rule their own state.
They were not given any opportunity. sir,
only this moming, one Hon. Member belong-
ing to CPI-M, had been pleading with the
Hon. Speaker to give a chance to speak.
When it was denied to him, as there were
several other members who too wanted to
speak, the Hon.Speaker asked him to res-
ume his seat. The agitated Member wenton
arguing his case withthe chair. But, oncethe
Hon.Speaker gave him the chance to speak,
every thing was calm and quiet. The Mem-
ber thanked the Hon. Speaker profusely for
his gesture. This one incident makes one
thing very clear that when the opportunity is
given to the people there will no more be any
tension. In politics at national level too, the
same approach should be adopted. |wantto
ask the Congress government at the centre,
as to how long are they going to deny the
constitutional rights to the patriotic Sikh
brothers who made the supreme sacrifice for
the nation? How long are they going todeny
their legitimate right given under the Consti-
tution, to the people of Punjab to chose their.
own Govt? How can any one in the country
forget their heroic deeds? Bhagat Singh
continues to be a source of patriotism in this
country even to this day. During 1965 war
with Pakistan, thousands of Sikhs shed their
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blood to protect our beloved mother land.
Even the women and children in the border
areas formed a second line of defence to
protectthe country. They offered food etc.to
the fighting soldiers. Yet, forgetting this fact,
the Governmant has chosento deprive them
of their basic right to elect their own govemn-
ment to run the state administration. How Is
that they are being branded as antinationals
day in and day out? Who is the anti-na-
tional? Is it not the Congress which locted
the country and brought the country to such
a pass through BCCI and Multi Nationals?
Notonly thatthey did not allow any system to
take roots. They did not allow any party to
emerge as an alternative to the Congress.
Theircrooked and cunning politics destroyed
every system. There is nothing wrong inthe
politics. But to introduce it where it is detri-
mental to the growth of democracy is ab-
horable. Letthe Congress rule the country a
hundred years more. | have no objection.
But they should not resort to petty politics
and destroy the foundations of democracy.
They should not destabilise the country by
their politics and actions. Sir, D.M.K. under
the leadership of veterans like Anna Durari
and Naicker, agitated for Dravidastan for
sometime. Elections were not held in the
State during that time. Pandit Nehru's
Government, denied them the elections,
saying thatthey were agitating for a separate
country. Later on DMK party spiit, thanks to
the manoauvres of Congress men. Now the
same Congress Party has alliance with
AIADMK which is an offshoot of the DMK

party. That is how they managed 1o remain.

in powier. They did not allow any alternative
to emerge. Sir,in 1983, ShriN.T. Rama Rao,
our beloved leader founded Telugu Desain
in Andhra Pradesh. He was voted to power
with a thumping majority. An alternative to
Congress rule emerged in Andhra. In all

respects, it was unprecedented. The Con-
gress, which could not withstand the emer-

gence of Shri N.T. Rama Rao was at the
game again to divide the Telugu Desam.
_ They succeeded in their attempt and the
- Telugu Desam was divided into two Telugu
Desam(Nadendia Bhaskar Rao, and Telugu
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Desam (N.T.R.). This is the true colour of
Congress culture. Similarly at Nationallevel,
there was Lok Dal (Ajit Singh) and Lok Dal
(Bahuguna). Congress is responsible in the
fragmentation of Nation Front also. There
was a movement in Andhra Pradesh for
separate Telangana. Congress party did not
allow certain leaders from Telangana to
emerge. Well, as is known to everyone, the
disgruntied Congressmen agitated for a
separate State. Similar is the case with
Punjab. National level leaders like Shri Tara
Singh, Prakash Singh Badal and Surjit Singh
Baranala were not ailowed to emerge as the
front ranking leaders. There were divisions
in Akali Dal too. Who is responsible for this?
ltis the Congress. Akali Dal was not aiiowed
to function. That is the reason, Sir, why the
Sikhs wanted to teach a lesson to the lead-
ership at the Centre by resorting to terrorist
activities. They are giving a vent to their pent
up feeling and frustration. This is the main
reason for the terrorist activities in Punjab.
They do not have anything againstthe coun-
try as such. Sir, the reason why | am nor-
rating all that what has happened in the past
is only to remind the Congressmen that they
should discharge their responsibilities with
wisdom and sagacity. As a national party,
they have an enormous responsibility on
their shoulders. They should conduct
themselves in such a way as to show pathto
others. | want your organisation to be an
ideal one for others to emulate. The
congress. Akali Dal should not conduct
themselves in punjab as they conduct
themselves in AICC. Such politics will not
work in Punjab. The Punjabis are a brave
people and they do not tolerate patty politics.
Sir, we say that we are a democracy. What
is the fundamental principle of the
democracy? It is the hammaering out a solu-
tion to the problems sitting across table
through a dialogue. If you open a dialogue,
something will come out. Have you ever tried
to sit with them? You call them terrorists; but
| do not call them So. They are the proud
sons of mother India. Even the naxalites do
not advocate a separate State. The Con-
gress has reduced them to such a level.
There is one rule for the Prime Ministeris son
and some other rule for the Common fok.
They have one set of rules for the industrial
magnets and yet some other set of rules for
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the starving millions. The multi millenaries
are allowed to loot the country while if a
starving man commits a petty theft to gat
somathing to eat, the entire state machinery
will pounce on him and punish him. Law
enforcementis applied onlyon humble, weak,
starved and depressed. Hence unable to
withstand the tragic things that are taking
place today, the youth In the country are
taking up to arms and trying to seek solution
to their problems through violence. That is
the reason why many young educated men
are resorting to armed struggle against state
represession. Yetthey arebeingbranded as
enti-nationals, naxalites or terrorists. What
is strange Is that the present Finance Minis-
ter is supporting BCCI, while many countries
have already condemned its activities. Such
a stand taken by the Government would
naturally infuriate the youth. They want to
take revenge on the politicians and bureau-
crats who are responsible for this sorry state
of affairs in a violent way. There is nothing
wrong if they think so. Sir, one appeal that |
make to this governmant is to give a chance
to the people of Punjab to elect their govemn-
ment. |am sure, they will not go out of India.
I am fully confident that they will not form
Khalistan. They are better patriots than the
rest of the people. They are certainly better
than the congressmen Sir, the country is
facing acrisistoday. Situationisfast slipping
out of our hands. Veteran leader, Shri Atalji
mentioned about it only this moming. |
appealto the Congressmentorise abovethe
party politics and think about the nation.
Today, Shri Madan Lal Khorana is looking
vary confident. Tomorrow, the congress-
man may see to it that such a disciplined
party like B.J.P. is also divided into B.J.P.
(Atalji) and B.J.P. (Advaniji). Everything is
dona behind the curtain to divide the parties.
| am afrald, that day is not far off. If all the
parties work together, we can make India as
one of the front ranking nations. | appealto
the Congress men 1o think of the country
first. Sir, when Telgu Desam, under the
leadership of Shri. N.T. Rama Rao was in
power in Andhra Pradesh, there was not
sven a single communal clash there. The
moment the Congress part returned back to
power, the old Hyderated city was reduced
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to ashes in communal clashes. The state
was tension free during the seven years of
golden rule of Shri. N.T. Rama Rao.

| once again appeal to the Government
to conduct elections in Punjab as early as
possible. If they delay the decision and play
politics, the situation will slip out of hands
once and for all.

Similarly, | appeal to my Sikh brothers
through this august forum not to harm the
innocents. Let the innocent men, women
and children be spared. Do not hurt them in
any way. You may tease and terment the
politicians and bureaucrats who crushed the
society under their iron boots, but kindly do
not touch the innocents.

With these words, Sir, | conclude my

speech thanking you for the opportunity you
have given me to speak.

[English]

SHRI. ANNA JOSHI (Pune): Sir, | rise
oppose allthethree items - 16, 17and 18. All
these items relate to the situation in Punjab.
Therefore, if we consider the situation in
Punjab, it has got three corners. Onone side
are the activities of the terrorists against the
peace-loving people of Punjab and the sup-
portthose militants are getting from Pakistan
and, through Pakistan, from other foreign
countries.

The second comner is our aim of keeping
the people of Punjab in the mainstream of
national unity and for that, holding the elec-
tions and giving them the democratic rule
there to rule themselves. _

The third point is the present admini-
stmbnandﬂ'ledil_iwlﬁuthey have to face.

Year after year, we are discussing the
budget of Punjab State in this House which
should have bean discussed in the Assem-
bly of Punjab by the elected representatives
of Punjab. As my hon. friend, Prof. Dhumal
has pointed out, on the one hand, you are
holding elections for the local-self govem-
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ment, corporations, and people are going
out. In spite of threats, they are voting and
they are having their leaders there, and they
are doing the work of local -self government.
On the other hand, you say that the condi-
tions are such that you cannot hold elec-
tions. This is something contradictory.

Whenyou can hold elections and people
had voted in Amritsar and Hoshiarpur for
Municipal Corporations, the same people
are going to vote for the Lok Sabha and
Assembly elections also. Therefore, the
argument that the present situation is not
proper to hold elections there is not correct.
At least, we will have belief in the Govern-
ment and vote for the Motion if only, as Mr.
Jha has said, it will not be postponed for
unlimited time. You must say here and now
within how many months you will be holding
elections there. Only then we can support
this Motion.

Sir, the main problem in Punjab is the
militant activities there and these activities
are supported, accelerated and financed by
different centres, It has been tothe notice of
the House that there are nearly 51 centres
created in the Pakistanterritory where these
militants get arms, ammunition, money and
everything. They get their shelter and train-
ing there. At the same time, these are
cantres from where the Pakistani trained
terrorists smuggle drugs and narcotics into
the Indian territory. Therefore, if our Govern-
ment wants to get rid of the militants prob-
lem, its first duty should be to destroy all the
centres come what may.

Only the other day, we were talking
about solving the Punjab problem. We were
saying that we must have no man’s land strip
along the Indo-Pak border of one kilometre
wide so that we can be more watchful there
and at the same time, rehabilitation of ex-
service men is alsd necessary so that such
activities may be curbed.

The next problem is about the hos-
tages. This problem is not only in India but

for Grants on Account (Punjab), 91-92

in the whole world and nowadays, itis onthe
increasing sc&le. People are taken hos-
tages for getting the militants freed from jail.
Now, it has gone to such an extent that our
Government and especially the Assam
Government had freed 500 militants in the
past. There was a cartoon which appeared
in the newspapers also about two or three
days back A PA of a Chief Minister was
holding his phone in his hand and was talk-
ing to the Chief Minister. He said, “Sir, the
condition of letting free the militants from the
jail cannot be fulfilled unless we arrest some
militants and kept them in jail so that we can
free them”. So, this is the state of affairs.
How the militant activities can be stopped is
up to the Government or the party leaders to
sit and decide. But let a word go to the
militants that if a person is taken as hostage
or if he is killed or done something wrong,
then the person for whom they have taken
that person as hostage, will not see the next
day light. If that kind of a warning is given to
them, the militant activities will be controlled.

The next point is about the administra-
tion and taking the people into confidence.
1 think as the first step, we should announce
the date of elections and only then, we can
get the confidence of the people.

We will have to face the conditions
whateverthey may be and under any circum-
stances, the elections in Punjab should be
held before this particular date. So, that will
bethefirst stepfor creating confidenceinthe
people of Punjab.

Now | come to the second aspect. |
would like to read out a paragraph to show
what isthe best way for our administration. it
must be clearly understood that the greatest
argument against Khalistan can only be
through civilized methods. | may clarify here
that | am not criticising all our military and
people. lf some atrocities are committed and
if people feel that these atrocities are com-
mitted in the name of militants, we should
see that only civilised ways are adopted to
tackle the problem along with a firm determi-
nation for safeguarding our national Inter-
ests. Unfortunately, at the moment, the
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methods appear to be neither civilised nor
are they determined against the anti-na-
tional forces and those foreign countries
who are behind them. Sir, the mettle of the
Govermnor or the Government will be tested
not by the number of militants killed or ar-
rested by the security people, but by their
ability to create conditions inwhich the people
of Punjab refuse to be separated from this
country even if they are offered an opportu-
nity,

SHRI CHITTA BASU (Barasat): Mr.
Chairman Sir, it is almost a decade that our
nation has been facing one of the most
intractable problems in Punjab. Although it
is a problem associated with Punjab, it is not
the problem of Punjab as such; it is a prob-
lem of our nation as a whole. And it is not
only a problem relating to Punjab and nation
as awhole, but it relates tothe very unity and
integrity of our country.

Sir, if you allow me to show the genesis
of this problem and also the failure for not
being able to achieve a breakthrough, | must
refer to the partisan and narrow poiicies of
the Congress (I} in sustaining and nourish-
ing the problem as we find it today.

The situation has become very grave. it
has become grave particularly because of
the fact that forces across the border have
intensified their evil activities in order to
create a condition of destabilisation within
our country. Along with that, the terrorists
and secessionists in Punjab have also inten-
sified or stepped up their activities by way of
kidnappings, random killings, extortion of
money and so on. Sir, it has been further
complicated and compounded because of
the corrupt practices indulged in by the po-
lice officials and persons placed in high
authorities. With all these things taken to-
gether, the problem of Punjab has become
intractabla. The solution to this problem
does not lie in the trigger happy police or
army. The solution to the problem lies inthe
political approach. This political approachto
the problem must be associated with an
attempt - an honest and sincere attempt -to
have a democratically elected Government

for Grants on Account (Punjab), 91-92

in Punjab.

Sir, it is unfortunate that the Punjab
Budget is being successively discussed in
this House not in the elected Legislature of
Punjab. Earlier, the election used to be held.

As a matter of fact, | rise to support the
Bill which is now under consideration for the
conceliation of process of election in Punjab.
There is no other way except to support the
Bill. It is not possible to hold election in
Punjab by the 25th of this month. Thereis no
other alternative for any of us, who are
responsible to the cause of democracy and
alsoto the cause of the country’s democratic
legacies and traditions than to accept this
position. Therefore, | am reluctantly sup-
porting this Bill. But atthe sametime, this Bill
will be mis-construed and will give a wrong
signal to the people of Punjab.

Ithink none of us is interested, including
the Government to give a wrong signal tothe
people of Punjab, a wrong signal to the
secessionists, a wrong signal to the terror-
ists of Punjab. lfthis wrong signal, thatis, the
Government is not willing to hold elections at
any given point of time goes around, then it
is not good. Therefore, in order to give a
correct signal to the people of Punjab you
should announcethe date. ifyousaythatthe
election is going to be held ‘as soon as
possible’ then it does not give a correct
impression among the people of Punjab. It
does not give a clear and loud signal to the
people of Punjab. Therefore along with the
passage of this Bill, it is necessary that you
should announce the date of holding the
election. If we cancelthe process of election
and say that it will be held as and when
possible, when there is a conducive situ-
ation, then, Sir, it will be a wrong signal and
| cannot be a party to that wrong signal.
Because that signal will destroy the coun-
try's unity and integrity. It will further
strengthen Khalistani forces who want to
destabilise our country with the aid of the
foreign imperialists’ power.

Therefore, acorrectsignal shouldgo. In
order to give a correct signal, | want that the
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hon. Minister, who is piloting the Bill, in
course of his reply, should announce clearly
and toudly that election will be held by such
and such a date.

It is not possible to hold the election
immediately. Butfor that a conducive condi-
tion is to be created. | suggest that this
political initiative should be immediately
taken by the Government, that is a compre-

hensive and multi-dimensional approach to -

the problem to beaf up the security arrange-
ment in Punjab, immediate implementation
of Rajiv-Longowal Agreement, by transfer-
ring Chandigarh to Punjab, river water dis-
pute should be referred to the Supreme
Court for adjudication, appointment of a
- Commission for the settlement of the territo-
rial dispute, punishment of 1984 anti-sikh
riotears, the new economic package for the
reduction of the unemployment problem in
Punjab and other economic problems to be
solved and eradication of corruption.

These are the immediate steps which
the Government should initiate so that con-
dition conduciveforfree and fair election can
be created and people’s opinion can be
mobilised in favour of unity and integrity.

Sir, my last appeal to the Government
and to all the parties of the country would be
that the election should be held only on one
electoral plank.

That electoral plank should be unity and
integrity of the country. The battlelines should
be drawn between the forces which are for
the unity and integrity of the country and
those which want to de-stabilise the country,
those who want to destroy the country. That
should be the only electoral plank. Ithinkthe
partriots, nationalists and democratic and
secular forces should be united to fight finally
the terrorists and secessionist forces and
that will be the only way to save Punjab and
save India.

Thank you.
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MR. CHAIRMAN : f you want to con-
clude this debate | must now allow the hon.
Minister to reply.

Shri Shantaram Potdukhe

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SHAN-
TARAM POTDUKHE) : Mr. Chairman, | am
thankful to the Members who had made their
points. They have made useful suggestions
also. As far as Punjab is concerned, it is
doing very well despite difficulties in law and
order, though it is under a fear psychosis. |
must say that it is doing well.

As far as the Budget of Punjab is con-
cerned, the Budget provides for a Plan out-
lay of Rs. 1010 crores and the Central Gov-
ernment will be providing a special assis-
tance of Rs. 600 crores to finance the Plan.
As far as the Plan outlay is concerned, in
1990-91 the Plan outlay was Rs. 905 crores
and the actual performance was Rs.945
crores. Thegrowth rateinthe Sixth Planwas
5.08 per cent, and in the Seventh Planitis
going to be 6.40 per cent. As far as the
increase in the Plan outlay is concerned, it is
11.6 per cent. That is the increase in the
Plan outlay.

Asfar as agriculture is concerned, Iwish
to inform that with only 2.5 per cent of India’s
population and 1.54 per cent of the gross
area of the country, punjab produced 23 per
centof wheat and 24 per cent of cotton, 9 per
cent of rice of the country’s total production.
Wheat productionin 1990-91 is estimatedto
be 121 lakh tonnes and of paddy 65 lakh
tonnes. Punjab’s contribution to the central
pool had been substantial, that is, 60 per
cent for wheat and 50 per cent for rice.

As far as industries are concerned, the
industrial sector has also performed very
wellinthe recentyears. Upto 31.3.1991 the
total small scale units were 1.60 lakh and
they were giving employment to 6.68 lakh
persons. Similarly, the number of medium
and large scale units was 372 giving employ-
ment to 1.74 lakh persons. The number of
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Letters of Intent/Registration issued were
only 85 in 1987-88 and went up to 229 in
1989-90.

As far as power is concerned, | must tell
you that the thermal power plants are func-
tioning at very reasonable levels of Plant
Loan Factor and agriculture consumes 46
per cent of the total power. Adequate power
supply to industries has been ensured. The
Ropar Thermal Power Plant Stage Il with
420 Megawattcapacity willbe commissioned
in 1992-93. Additional investment of funds
will be required to meet the needs of the
consumers. The Dam Project is also
proceeding smoothly and adequately. Suf-
ficient outlays are being provided with the
outlay for 1991-92 at Rs.170 crores.

Sir, in Punjab there is decentralised
planning. One of the major innovations
introduced last year was the decentralisa-
tion of planning to the district level. Rs.284
crores out of the annualplan outlay are being
provided to the districts to be spent on vari-
ous development schemes at the discretion
of the District Planning Boards. These
Boards, in the absence of elected Zila Par-
ishads, provide for representation of Sar-
panches and Gram Panchayats on the
Boards with four Sarpanches coming from
each Block . Additionally, representatives of
the major political parties are also members
of the Board. Funds placed at the disposal
of the Boards are utilised in accordance with
the felt needs of the people and specific
requirements of the areas concerned in
accordance with the local priorities. This
mechanism also encourages voluntary con-
tributions from the public.

As far as employment is concerned,
about, 5,000 persons were provided sub-
sidy for loans on dairy, poultry, piggery and
fisheries, etc. The youth in the boarder
areas are especially focussed upon and
loans upto Rs. 1 lakh are arranged with a
subsidy of 15 per cent being provided by the
Government. A centre for training and
employment for the body youth has been
established as a registered society with the
object of selecting youth for imparting train-
ing in various skills and also social integra-
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tion. Out of 4,304 young men trained during
the year 1990-91, 2,330 have been selecied
fortraining inthe Army, Para Military Forces,
various corporations and private sector units.

As far as relief and resettlement are
concerned. The Government is providing
relief on a substantial scale to the females
affected by terrorist violence, to sikh mi-
grants, who came to punjab after the 1984
disturbances, and also to internal migrants
within the State. Subsistence aliowance to
widows of persons killed by terrorists have
beenincreased from Rs. 250to Rs. 1,000 per
month with effect from 1.5.1990. In addition,
marriage grants for unmarried daughters
and priority for employment are some of the
other benefits provided. Ex-gratia grants for
the families of persons killed in terrorist vio-
lence hasbeenincreased from Rs. 20,000to
Rs.50,000. To facilitate the return of the
families who have left their homes and gone
out of Punjab, a number of benefits have
been provided, including an ex-gratia grant
of Rs. 2,000 per family to cover expenses of
returning to Punjab, transport grant of Rs.
500 and a rental of Rs. 300 per month for
hiring a private house at the new place of
residence. For internal migrants also, the
same facilities are given attheir new place of
residence in Punjab. An amount of over
Rs.34 crores has so far been given as aone
time ex-gratia grant to the families of 7,057
persons killed in terrorist violence. Over
14,000 internal migrant families have been
given cash relief of Rs. 7.41 crores upto
June 1991.

Sir, during this debate, some points
were raised by the hon. Members. Shri
George Fernandes has said that interest
receipts, profits, dividendsis Rs. 1,439 crores
in 1991-92 whereas it was only Rs.60 crores
in 1990-91. Also he has said that on power,
in 1991-91 an amount of Rs.4,355 crores is
provided whereas an amount of Rs.1,700
crores was provided in 1990-91. Sir, the
Punjab Government have commitied to
provide subsidy for rural.. (Interruptions)

SHRIGEORGE FERNANDES : Sir, the
Minister is getting all my figures wrong. What
Isaidisthis. Your Budgetsaysthat inregard
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to receipts, there is a net receipt of interest
receipts, dividends and profits, of whichinter-
est receipts alone are Rs. 1,439 crores in
the current Budget as against Rs.60 crores
in the last Budget. You are saying Rs. 1439
crores. In so far as power is concemned,
whereas in 1989-90 there was Rs. 1000
crores, in 1990-91 there was no monaey at ail
aliocated. in the current Budget, you are
allocating Rs. 1377 crores. But, you gave
wrong figures. You gave figures that | have
not mentioned.

SHRI SHANTARAM POTDUKHE: The
Punjab Government have committed to
provide subsidy for rural electrification tothe
Punjab State Electricity Board butthe amount
could not be paid any time in the past.
Punjab State Electricity Board has also de-
faulted on payment of interest on loans given
by the State Government. This year, Gov-
emment decided to adjust ... (Interruptions)

SHRI GEORGE FERNANDES: Some
one has to tell us where from this money
comes Rs.1400 crores? (Interruptions)

MR. CHAIRMAN: Let him complete.
You listen to him fully.

(Interruptions)

SHRI GEORGE FERNANDES: | can
understand the Minister explaining as to how
the money is going to be spent? But, from
where did the money come? You said that
the money has come through interest. inter-
est on what? (Interruptions)

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM) : The loan given by
the Government to the Department of Elec-
tricity.

( interruptions)
. SHRI GEORGE FERNANDES: Then,
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you have to call it as loan, not as an interest.
In fact, you are misleading the House (Inter-
ruptions)

SHRI. SHANTARAM POTDUKHE: Sir,
this year, Government decided to adjust the
two outstanding that is, interest and subsidy
and consequently, a provision of Rs. 1377
crores has been made on receipts and ex-
penditure side for giving to P.S.E.B. These
entries are only book entries but it was
necessary to provide for it and to obtain vote
of Parliament. Thus, although it is classified
as non-plan expenditure, it is not for pay-
ment of salaries and allowances.

SHIR GEORGE FERNANDES: Sir, |
seek your protection. The Budget papere

say...(Interruptions) Sir, we would like to
know where did the money come from and
where is it going to be disbursed?

On Page 1 of your document, you have
a specific entry. The entry is “B- Non-tax
Revenue in which other Fiscal Services"-
thereis nothing," Interest Receipts Dividends
and Profits” is the sub-title. Then, you say
spacifically Interest Receipts Rs.14,39,22,77.
(Interruptions). Now, you have said this year.
Now, you are telling that this is a book entry.
You are saying that this is an interest receipt.
Now, you are telling that this is a book entry.
Then, you are showing on the other side as
an expenditure of Rs. 137736 lakhs under
the title power. Now, are you telling me that
these are being written off. And then you
said that these are book entries. Does it
make any sense? It does not make any
sense.

SHRI SHANTARAM POTDUKHE:
These are adjustments both to the receipts
and expenditure _side.

SHRIGEORGE FERNANDES: Sir, this
is not adjustment. You asked under a spe-
cifictitle. You said you have received through
interests. Interest Receipts as against Rs.60
crores last year, this year itis Rs. 1439 crores.

Last years Interest receipts were
Rs.60,11,00,000 and this year they are
Rs.14,39,22,00,000. You cannot say that
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these are book entries. You are on a specific
point of Interest receipts. interest on what?
From where? Either he is trying to fudge or
there is a move somewhere to siphon ofi.
One of the two things is happening here, Si.
The Government should explain what ex-

actly this is. 1do not understand this.

SHRI SAIFUDDIN CHOUDHURY
(Katwa): We can give him time, Sir,

SHRIGEORGE FERNANDES: Let him
come prepared tomorrow, Sir, You adjourn
the House. Let him come prepared tomor-

"row. But we needto hear an explanation. we

must get a reply to this..{/nterruptions)

SHRI TARIT BARAN TOPDAR (Bar-
rackpore): if the Minister is not prepared,
then the House should be adjourned. This is
a pertinent proposal, Sir... (Interruptions)

MR. CHAIRMAN: He is trying his bestto
explain (Interruptions)

SHRI SHANTARAM POTDUKHE: Sir,
the amount owed by the Punjab State Elec-
tricity Board to the Punjab Government has
been taken as interest receipts and the cor-
responding amount owed by the Punjab
Government to the Punjab State Electricity
Board has been taken as an
expenditure..(Interruptions)

SHRIGEORGE FERNANDES: In other
words, you are writing off all your expendi-
ture. That is what you are saying ..(Interrup-
tions)

SHRI RANGARAJAN KUMARAMAN-
GALAM: Sir, with the leave of the hon. Min-
ister, may | kindly intervene? | think if the
hon. Members are not able to catchonto the
terminology and understand, we can have
that exercise later. There is no objection to
that. Butthe pointis he is making it very clear
that this is- not actual receipts and actual
expenditure. It is a matter of adjustment of
account where earlier outstandings have
been shown as having been brought in, and
it is being shown as expenditure also. That
is all he istrying to say. lfthey wanttogointo
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‘the minor details, he'is wilfing to go into that..

(Interruptions)

SHRIGEORGE FERNANDES: Sir, this
is nothing private between the junior Minister
and myself. The House has to be told what
they say...(Interruptions)

SHRI RANGARAJAN KUMARAMAN-
GALAM: This is not the way in which it is
being done, Sir, | have never seen a budget
discussed like this. After so many years, do
not teach us how budgets are
discussed...(Interruptions)

SHIRA. CHARLES ( Trivandrum) : 1am
on a point of order, Sir,

MR. CHAIRMAN: Yes, what is your
point of order?

SHRI A. CHARLES: Sir, my point of
order is whether there is a terminology like

_ ‘junior Minister'. If so, let it be explained who
" is a junior Minister and who is a senior

Minister..(Interruptions)

MR. CHAIRMAN: There is no point of
order...(Interruptions)

MR. CHAIRMAN: The hon. Member is
entitled to ask clarifications and the Minister
in charge must explain, and let us see ulti-
mately what is the outcome...

(Interruptions)

SHRI BUTA SINGH(Jalore): Sir, may |
with the permission of the Chair, inform this
august House that the electricity boards all
over the country, in all the States, are au-
tonomous bodies and they continue their
day to day business by taking loans from the
respactive State Governments and they are
shown in the Government's records as
receipts and expenditure. The hon. Minister
has explained that position to the satistac-
tion of the House and we are satisfied with
whatever has been told (Interruptions)

SHRI SHANTARAM POTDUKHE: Sir,
just one more point. ShriMadan Lai Khurana
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has referred about the Budget document.
The Budget documents presented to Lok
Sabha in connection with Punjab Budget
1391-92 are the same as those presented
with the Budget of any State under Presi-
dent’s rule. These include:

()  Annual financial statement;

(i) Demands for Grants;
(i)  Expenditure Memorandum; and
(iv)  Vote on Account

No other document is required to be
presented
[Translation]

SHRI MADAN LAL KHURANA: ... (In-
terruptions) It is very essential to consult the
last year's Performance Report and Admin-
istrative Report in order to know as to how

much the amount has been allocated and
how much has been spent out of it . The

same has not been supplied to us. | would .

iike to know the reasons therefor.
(interruptions)
[English}
(Interruptions)

SHRI SHANTARAM POTDUKHE: Sir |
Shall supply the information to the Hon.
Member Shri Madan Lal Khurana.

MR. CHAIRMAN : You write a letter.
(Interruptions)

SHRI RANGARAJAN KUMARAMAN-
GALAM: Mr. Chairman, Sir, firstly | am ex-
tromely grateful to Hon. Members, Shri
Madan Lal Khurana, Shri P.K. Bansal, our
former Prime Minister Shri Chandra Shekhar,
ShriGeorge Femandes, ShriK.D. Sultanpuri,
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Shri Saifuddin Choudhury, Shri Prem Dhu-
mal, Shri Bhogendra Jha, Shri Anna Joshi
and all others who participated and who
have spoken on the Bill and also all the
others who participated in the debate.

Some of the speakers did actually
support the Bill some reluctantly and some
whole-heartedlY. But the fact is that the
majority of the speakers have mentioned in
their own way that there was no other alter-
native butto bring about this Billto cancelthe
notification,

| am sure the House and the Members
must have understood that other potions
were available to the Government. One was
to do interpretative exercise using the Gen-
eral Clauses Act and saying that the power
to notify has the power to de-notify. We did
not go through that as we sincerely felt that
it had legal lacunae as well and it is not really
feasible in such matters. The other was to
amend the Representation of People Act
and give a general power in such cases
when such situations arise where the Presi-
dent may- of course, on the aid and advice of
the council of Ministers dacide to cancel the
elections. But, because we felt it may notbe
appropriate since cancellation of election is
a very important matter, we did not do it.

Since this is about the first time that a
general alection in a State is coming up in
such amanner, we felt that precedent should
be laid down that cancellation of elections
should be by a special Bill of Parliament, a
special statute, so that the supreme demo-
cratic institution, Parliament, representing
the sovereign people, would take a decision
in circumstances which are prevalent and
which are special enough for cancellation.

The points that have been raised by
some of our Hon. Members especially the
more vocal and stronger Members, all turn
around the fact that there is a presumption
being made by many Members that the
decision of postponement of election taken
by the C.E.C. was ours. It was not ours.
Nether it is by the Government-even when
we were in power | repeat, even if we were in
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power-let us presume that the Congress
Government did not-hypothetically-take the
oath on the 21st but actually took it on the
19th...even then the power to postpone an
election is solely with the autonomous au-
thority known as the cfflef Election Commis-
sioner. And he did it as a conscious act
taking into consideration various reports that
were at his disposal and | do not think it is
proper for me to stand up say that these are
the reasons for which he did it, whether they
are right or wrong. But we feel personally on
a post facto examination of various reports
that were available, that it was justified. But
leaving it aside, the most important issue
that is before us is that the postponement of
the election, the impact it had onthe general
frend of elections as well being conducted in
the sense that we had to look after thou-
sands of candidates from their security point
of view in Punjab especially and looking after
their security right up to the 25th of Septem-
ber is not simple. Before postponement of
elactions well as, in fact, just beforeelec-
tions, we saw a lot of violence. Many of the
Members have spoken of the increase in the
type of violence and the change also in the
type of viclence there in Punjab. Terrorism
has taken an ugly turn. We are noticing that
terrorism has kidnapping as a new method,
kidnapping for ransom, as a revenue eam-
ing technique on one side, and the other side
is kidnapping for the release of comrades,
militants and armed terrorists as another
technique.

SHRI ATAL BIHARI VAJPAYEE
(Lucknow): Comrades?

SHR!I RANGARAJAN KUMARAMAN-
GALAM: Obviously they are comrades (Inter-
ruptions). ‘Comrade’ is not a sanctified thing
which only the Communists can have. (Inter-
ruptions) | beg your pardon, this, | would say,
is most untair. You cannot have a trade mark
that it belongs only to Communist move-
ment, {Interruptions) That is the point, some
ofthemdon't use it nowadays. (Interruptions)
But the point which is important and should
be considered is that actually the situation
today in Punjab is that you cannot hold
. elections without taking immediate steps to
set right matters there. We would need not
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too much time for it, but a little time is
required, but definitely the point that has
been made by aimost all Members is that we
cannot have in Punjab a situation in which
we would never have elections. Elections
have to be held and unless election is heid,
we cannotbring back full normalcy in Punjab.
That is clear, and our Government is totally
in tune with that. We would like to hold
elections as soon as possible.

SOME HON. MEMBERS: When? (inter-
ruptions)

SHRI RANGARAJAN KUMARAMAN-
GALAM: Will you aliow me to speak?

SHRI ATAL BIHARI VAJPAYEE: Why
not indicate a firm date?

SHRI RANGARAJAN KUMARAMAN-
GALAM: | would tell you why | cannot. (infer-
ruptions) Shri Vajpayee is a very senior
leader. Shri George Fernandes said using
an English parliamentary term calling me a
‘junior Minister'. Unfortunately | am not that
Junior, | come in between in the ranking. But
that does not matter. The issue that is impor-
tant is to declare a specific date for holding
elections. It cannot be done by me here. It
may be mentioned that under the relevant
provisions....

SHRI ATAL BIHARI VAJPAYEE: The
Government has to make a recommenda-
tion to the Chief Election Commissioner.

SHRI RANGARAJAN KUMARAMAN-
GALAM: The Government does not recom-
mend to the Chief Election Commissioner.
(Interruptions)

SHRIATAL BIHARI VAJPAYEE: | know
all the technicalities. But you can indicate a
fim date to the House.

SHRI RANGARAJAN KUMARAMAN-
GALAM: The Government does not recom-
mend it to the Chief Election Commissioner.

SHRIATAL BIHARI VAJPAYEE: lknow
allthe technicalities. Mr. Minister, | know you
are referring to the technicalities. | know. the
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Notification has to come from the President.
But how is the mind of the Government
working? Do you want elections?

SHRI RANGARAJAN KUMARAMAN-
GALAM: Now you asked a specific question.
(Interruptions)

SHRIGEORGE FERNANDES....lf you
want to hold elections in November, you will
not come with an amendment before the
House or you will not issue an

Ordinance.(/nterruptions)

SHRI RANGARAJAN KUMARAMAN-
GALAM: Mr, Chairman, you kindly note that
Ihave notyielded to ShriGeorge Fernandes.
He has atendency of taking on the Ministers
without even asking them to yield, and then
talking of parliamentary ethics. It is a little
unfair. But if | may submit, if you are asking
whatis in our mind, |cantell you, we are very
clear.

20.00 hrs

We would like to have elections as soon
as possible in Punjab.

SHRI ATAL BIHARI VAJPAYEE: How
soon would you like to have elections?

SHRI RANGARAJAN KUMARAMAN-
GALAM: The President's Notification is valid
till 11th of November. 1991. We have not
brought anything before you today in the
form of Statutory Resolution asking you to
extend the President’s rule. if you are asking
how soon the elections would be heid there,
it cannot be tomorrow and we have said that
the atmosphere is such. (Interruptions)

SHRIGEORGE FERNANDES (Muzal- .

farpur). Will the Minister assure that the
Government would come forward with a
notification calling for elections in Punjab
before the next Session of Parliament?
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SHRI RANGARAJAN KUMARAMAN-
GALAM: Mr. Chairman, Sir, [am not yielding
to him and | request you to wipe that out of
the record, because they must learn to ask
us fo yield at least. | am willing to do it. Why
can they not give that courtesy? (Interrup-

SHRI GEORGE FERNANDES: Willthe
Hon. Minister please yield for aminute? | am
happy that he is confronting to very strict
parliamentary practice.

SHRI RANGARAJAN KUMARAMAN-
GALAM: kt is not strict paractice; it is com-
mon respect to each other.

SHRIGEORGE FERNANDES: | havea
specific question. Will the Minister assure
the House that in the period between now
and the convening of the next Session of
Parliament- if it should be after the month of
November, that is, the convening of the next
Session of Parliament- the Government
would not come forward with an Ordinance
for extending the President's rule in Punjab?

SHRI RANGARAJAN KUMARAMAN-
GALAM: | think, the law is a little unclear in
the minds of the Hon. Member. He should
look at the relevant article in the Constitution;
he will come to know whether we can bring
an Ordinance or not. Let him get clear about
it. Then | would reply to it.

I can only say so much today and | do
not think it is fair for me to say more. if | go
beyond this. | would be breaking conven-
tions and etiquettes. We are clear in our
minds that we want elections to be held as
soon as possible, as soon as the atmos-
phere improves and we would like to have
the cooperation of all the parties in this
regard. (Interruptions) '

SHRI GEORGE FERNANDES: Mr.
Chairman, Sir, | am sorry; his answer doas
not satisfy us. So, in protest we are walking
out from the House.
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Shri George Fernandes and Some other
Hon. Members then left the House

[ Transtation]

SHRIMADANLAL KHURANA(South
Delhi): Since he has not given a definite
date, we are walking out of the House

ShriMadan Lal Khurana gndsome other
Hon. Members then left the House

[English}

SHRI SAIFUDDIN CHOUDHURY
(Katwa): May |, through you, ask a question
to the Hon. Minister who is replying, that
about fixing the date for elections in Punjab
will he or his Government very soon call an
all party meeting to discuss the matter?

THEMINSTEROF LAW, JUSTICEAND
COMPANY AFFAIRS(SHRI K. VIJAYA
BHASKARA REDDY): Sir, on this point, we
are absolutely clear. We will call an all party
meeting. This is an important matter and this
is a national issue. As the Prime Minister
made it very clear, on national issues a
consensus will be evolved by consulting all
the parties. We will call you and discuss
about the situation in Punjab very soon and
decide about the date of elections. We will
do this at the earliest.

SHRI RANGARAJAN KUMARAMAN-
GALAM: Sir, Mr. Pawan Kumar Banlas very
rightly focussed upon the need to take the
right steps immediately. There should be a
joint front of all like-minded parties who are
interested in bringing about peace and nor-
malcy for prosperity in Punjab. There is a
mild meeting of minds already and let us
hope that this would extend and all parties
would together decide on taking steps.

Lastly, | would only like to state that an
impression is being sought to be made out
by some of the Opposition leaders, aspe-
cially the former Prime Minister that this
Government seems 1o belive only in strong
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contrary, we are very clear that while we will
be very firm with the terrorists and anti-
nationals, at the same time, we are open
totally to discuss with anybody who wishes
to work within the constitutional framework.

Now, | request that the Bill be taken into
consideration.

SHRI K. VWAYA BHASKARA REDDY:
Let me again repeat that we will take all the
Parties into confidence and we will call and
discuss with them about the Punjab issue
and also about holding elections in Punjab.
It will be done as early as possible.

MR. CHAIRMAN: First | take it that we
extend the time of the House till the busineas
is over.

Now the question is:

“that the Bill to cancel certain notifica-
tions calling for general elections in re-
lation to the State of Punjab, be taken
into consideration.”

The motion was adopted

MR. CHAIRMAN: The question is:

* Clause 2 stand part of the Bill".

The motion was adopted
Clause 2 was added to the Bill
MR. CHAIRMAN: The question is:

“Clause |, the Enacting Formula and the
Long Title stand part of the Bill®

The Mmtion was adopted

Clause |, the Enacting Formula and the
Long Title were added to the Bl

SHRI RANGARAJAN KUMARAMAN-
GALAM: | beg to move:

“That the Bill be passed.”
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Grants for Punjab 1991-92 to the vote of the

MR. CHAIRMAN: Motion moved:
*That the Bill be passed”.

SHRI BHOGENDRA JHA: The Gov-
emment has moved the Bill to cancel the
previous notifications calling for general
elactions in Punjab. The evasive reply given
by the Minister will not do here. Tomorrow is
the last day of the Session. Thereafter, 11th
November, 1991 isthe last day forthe Presi-
dent’s rule in Punjab. So, | do not require any
reply from him. But | feel that if not today, at
least by tomorrow, the whole country must
be told through this House, preferably by the
Prime Minister or the Home Minister thatthe
elections shall be held in Punjab. The condi-
tions are to be created there. k is not merely
the conditions are to be created but he
should say that the conditions shall be cre-
ated. He should say that with all, out coop-
eration from the Parties, they will hold the
elections.

DR. KARTIKESWAR PATRA
(Balasore): | beg to know from the Hon.
Minister one or two things.

| want to know from the Hon. Minister
categorically what are the root causes forthe

situation due to which the elections in Punjab
have not taken place.

Who are the terrorists? Why have they
become terrorists? What is the percentage

of people’s support in their favour?
MR. CHAIRMAN: The question is:
“That the Bill be passed”.

DEMANDS FOR GRANTS ON ACCOUNT
(PUNJAB), 1991-92

[English]
MR. CHAIRMAN (SHRI SHARAD

Account) No. 2 Bil, 1991

House.
The question is:

*That the respective sums not exceed-
ing the amounts on Revenue Account
and Capital Account shown in the third
column of the Order Paper, be granted
to the President, out of the Consoli-
dated Fund of the State of Punjab, on
account, for or towards defraying the
charges during the year ending on the
31st day of March, 1992, in respect of
the heads of demands entered in the
second column thereof against De-
mands 1 to 30."

The motion was adopted

20.09 hrs.

THE PUNJAB APPROPRIATION (VOTE
ON ACCOUNT) NO. 2 BILL, 1991

[English)

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SHAN-
TARAM POTDUKHE): | beg to move for
leave to introduce a Bill provide for the with-
drawl of certain sums from and out of the
Consolidated Fund of the State of Punjab for
the services of a part of the financial year,
1991-92,

MR. CHAIRMAN: The question is:

“That leave be granted to introduce a
Bill to provide for the withdrawal of cer-
tain sums from and out of the Consoli-
dated Fund ofthe State of Punjab forthe
services of a part ¢f the financial year,
1991-92."

The Motion was adopted
SHRI SHANTARAM POTDUKHE: | In-

DIGHE): | shall now put the Demands for troduce” the Bill.

* Introduced/Moved with the recommendation of the President
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SHRISHANTARAM POTDUKHE: Sir, |
beg to move™*

“That the Bill to provide for the with-

drawal of certain sums from and out of

the Consolidated Fund of the State of

Punjab for the services of a part of the

financial year 1991-92, be taken into

consideration.”

MR. CHAIRMAN: The question is:

“That the Bill to provide for the with-

drawal of certain sums from and out of

the Consolidated Fund of the State of

Punjab for the services of a part of the

financial year 1991-92, be taken into

consideration.”

The motion was adopted

MR. CHAIRMAN (SHRI SHARAD
DIGHE): The House will now take up Clause-
by-Clause consideration of the Bill.

The question is:

“That Clauses 2 and 3 stand part of the
BilI™.

The motion was adopted
Clauses 2 and 3 were added to the Bill
MR. CHAIRMAN: The question is

*That Schedule, Clause 1, the
Enacting Formula and tha Long
Title stand part of Bill.
The motion was adopted
The Schedule, Clause 1, the Enacting
Formula and the Title were added to the
Bill

SHRI SHANTARAM POTDUKHE: |
beg to move:

“That the Bill be passed.”

MR. CHAIRMAN: The question is:
“That the Bill be passed
The motion was adopted

MR. CHAIRMAN: Now, the Housae will
take up Matters under Rule 377.

21.10 hrs.
MATTERS UNDER RULE 377
m Need to look into the
grievances of the work-
ers of Orient Paper Mills
at Brajarajnagar in

[English]

SHRI SRIBALLAV PANIGRAHI (De-
ogarh): Mr. Chairman, Sir the Orient Paper

- Mills at Barajaraj Nagar is one of the oldest

and important industries in Orissa. Due to
the sincere and hard labour of the workers,
this industry has all along been running on
profit. But the workers of this factory are not
being looked after properly. Their demand
for payment of 20 per cent bonus has not
been conceded by the management. This
matter is pending before the Industrial Tribu-
nal since long.

Secondly, the management has penal-
isad the workers by daducting their one
day’s salary as they stayed away from duty
on hearing of the news of the assassination
of former Prime Minister Shri Rajiv Gandhi,
to observe condolence day. Such attitude of
the management is causing serious resent-
ment and anguish among the workers of this
factory.

| would, therefore, request the Union
Government to take appropriate action in

this regard urgently.

** Published in the Gazette of India extraordinary Part 1l, Section 2.
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()] Need to provide com-
pensation to the adiva-
sis and othera killed by
Naxalitas in Bastar dis-
trict of MLP.

[ Transiation]

SHRI MANKU RAM SODI (Bastar): Mr.
Chairman, Sir, | would like to raise the matter
under Rule 377 that there is a need to give
compensation to the families of adivasis,
harijans and other people of the village killed
by naxalites in Bastar district of Madhya
Pradesh. Since 1985, severalpolice person-
nel have been killed in armed encounters
with the Naxalites and the families of such
policomen have been provided financial
assistance as compensation at the rate of
Rs. one lakh per family by the Government.

Naxalites kill those adivasis who assist
the police in anti-naxalite drive. More than a

dozen of such people have beenkilledbythe -

naxalites, but their families have not been
paid any compensations till now. Under such
circumstances these adivasis are now reluc-
tant to cooperate with the administration.

it is, therefore, requested that the
Administration should give compensation at
the rate of Rs. One lakh each to the families
of all such persons as have been killed.

() Need to construct
shades on rallway plat-
farms at Bareilly Junc-
tion (U.P.)

SHRI RAJVEER SINGH (Aonia): Mr.
Chairman, Sir, | would like to present the
following under rule 377:-

“In the absence of adequate provision
of shades on the railway platform No. 2,3
and 4 at Bareilly Junction, railway passen-
gers have to face a lot of difficulties on
account of rains, scorching heat of sun and
cold winds, for which | have been repeatedly
requesting the Government. In spite of as-
surances given by the Government for the
construction of shades, nothing has been
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done in this regard and the situation remains
the same. There is no progress in this direc-
tion. Besides, the waiting room provided
there is very small and it is very urgent to
convert it into a bigger room so as to provide
more space. The publicis repeatedly urging
upon the Government to provide these facili-
ties but the Government is adopting a negle-
gient attitude.

Therefore, in the public interests. | urge
upon the Government to take effective steps
to get such shades constructed on the 1 st
class railway platform at Bareilly junction
and the waiting room also should be made
more spacious. ’

{iv) Need to develop Sl
tamarhl as a tourist
place of National impor-
tance

SHRI NAWAL KISHORE RAI
(Sitamarhi): Mr. Chairman, Sir, “Sitamarhi,
the birth place of Sita, mother of the Universe
can be developed into a place of tourist
centre of a national level. Many tourists visit
this place daily, but in the absence of ade-
quate hotel arrangements, the tourists
coming from other places face great difficul-
ties. So the Government can earn consider-
able revenue by setting up hotel there. Allthe
more it can help mitigating unemployment
problem to some extent. Construction of a
railway line from Muzaffar Nagarto Sitamarhi
which will connect Delhi by direct rail link,
can also help to increase the numberof tour-
ists.

The Central Government should, there-
fore, allocate special grants and funds for
developing Sitamarhi as a tourist centre of
National Level so that the birth place of
Mother Sita may be developed®.

(iv) Needtoensure payment
of family pension to the
dependents of workers
under Family Pension
Schema

SHRI HARADHAN ROY(Asansol): Itis
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learnt that the total accumulation of Rs. 3500
crores of the Family Pension Scheme has
become a scandal In tha country. The
Scheme which commenced in 1971 has
daprived lakhs of workars from the Family
Pension despite thefactthatthey have made
contributions thereto. Their widows are sul-
fering for want of pension due to misman-
agement in administration of the scheme. It
is necessary to enquire how such huge
accumuiation has taken place and how the
workers have been deprived of their legiti-
mate pension.

Now lunderstand that this huge amount
will be forming a corpus of the new pension
scheme prepared by the Provident Fund
Organisation. | want to know what is the
guarantee that the workers contributions will
not mest the same fate.

| want that the Government should
ensure that ail the workers' families who
have not received the benelfits are provided
the pension due to them. Otherwise, the
credibility of the Government of India will be
at stake and the workers will have no faith in
this mockery of social security scheme.

{vi) Need to open a branch
post office at Kadupls-
sery In Iringalakuda

PROF. SAVITHRI LAKSHMANAN
{Mukundapuram): Sir, | would like to raise
the following matter under rule 377.

Kaduppissery South is 8 kms far from
Irinjaiakuda and one of the biggest harijan
colony. The nearest Thumboor Junction is
also not connected with a Branch Post Of-
fice. The villagers are facing lot of problems
without a Branch Post Office. In the year
1982, a Mass petition was submitted to the
Postal Authorities by the residents of Kadup-

pissery South.

in the year 1984, the Superintending
Officer (Posts), Irinjaiakuda had enquired
the matter and found it as a genuine case.
With due recommendations the Officer had
forwarded the matter to the Communication
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Ministry for its final approval. But due to
financial constraints, this proposal was ex-
tended for another 5 years.

In the year 1989, once again the matter
was taken up in the Parliament where upon
a full assurance was given by the Govern-
mentthat it has already been sanctioned and
by March, 1990, the Branch Post Office at
Kaduppissery will start functioning. But until
27.1.1991, allthe repeated reminders got no
response. And at laston 28.1.1991, the Post
Master General of Cochin replied to the
Petitioner that there is an order from the
Higher Post Authorities at Delhi, through
telephonic communications, 1o stop all the
proceedings pertaining to the new post of-
fices, due to general eiections.

Now the General Eiection is over. |
would, therefore, urge uponthe Government
to issue necessary orders immediately, so
as to open the said Post Office at Kaduppis-
sery.

(vii) Need to provide regular
air service between
Rajkot and Dethi

[ Translation)

SHRIMATI BHAVNA CHIKHALIA
(Junagarh): Mr. Chairman, Sir, there is no
direct air link from Junagarh, Porbandar,
Jam Nagar, Amareli, Rajkot, Surendra Nagar
Parliamentary Constituencies of Saurashtra
region of Gujarat to Delhi. Previously there
was ona daily air service from Rajkot but
later on it was withdrawn.

I Rajkot-Delhi air service is regularised
on daily-basis, all these Parliamentary Con-
stituencies and District headquarters will be
benefited, because Rajkot is located in the
centre of these places. The people canreach
Rajkot with in one or one and a half hour and
canreach Delhiby plane. kwill helpthe M.Ps
also andthey can discharge their Parliamen-
tary duties smoothly.

Apart from this, industry and trade are
developing by and by in all these areas. The
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people engaged in trade and industry will
also get the benefit of this service. They can
reach Delhi as well as other northern parts of
india conveniently.

- An Air Strips and other -facilities are
already available at Rajkot airodrome, be-
cause Rajkot-Delhi air service was already
there. Therefore, it will not entail any new
expenditure.

Finally, we the M.Ps from Saurashtra
region and the Public of that area urge upon
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the Government to start an air service from
Rajkot to Delhi on a regular basis.
[English]

MR. CHAIRMAN: The House now
stands adjourned to meet again tomorrow at
11.00 a.m.

20.21 hrs.
The Lok Sabha then adjoumed till Eleven

of the Clock on Tuesday, September 17,
1991/ Bhadra 26, 1913 (Saka)
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